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EDITORIAL NOTE

The first half of the year 1991 witnessed many a significant develop
ment as far as the Indian polity is concerned. The Chandra Shekhar 
Government tendered its resignation on 6 March 1991 following which the 
Ninth Lok Sabha was dissolved on 13 March. The nation went to the polls 
yet another time in less than two years to elect its representatives to the 
Lok Sabha in May-June in what turned out to be a nfK>mentous, yet tragic 
electoral process. Momentous it was since parliamentary democracy 
asserted its primacy once again in our political system. Tragedy struck the 
nation in the brutal assassination of former Prime Minister Shri Rajiv 
Gandhi at Sriperumbudur near Madras on 21 May midway through the 
election while he was about to address an election meeting there on that 
fateful night. It speaks volumes of the maturity of the Indian electorate that 
this nfK)st shocking event, while plunging the nation into a trauma, did not 
prevent the electoral process from being completed.

We mourn the tragic and untimely loss of this great son of India and 
extend our heartfelt condolences to the bereaved family. We include a 
special Feature on “Obituary References" on the passiny away of 
Shri Rajiv Gandhi and three other noble sons of the country—Sarvashri
S.A. Dange, Uma Shankar Dikshit and Dinesh Goswami—in respectful 
homage to these departed souls.

On completion of the electoral process, the Tenth Lok Sabha was 
constituted on 20 June 1991 and the House met for the first time on 9 July 
1991. We extend our heartiest congratulations and a cordial welcome to 
all the newly elected members of the new Lok Sabha. The special Feature 
.“Tenth Lok Sabha ; A Momentous Beginning” highlights the events 
leading to the General Elections, the constitution of the House and some 
impbrtant constitutional and parliamentary developments during the first 
week of the first Session of the House.

The Office of the Speaker occupies a pivotal position in a parliamentary 
democracy. On behalf of the Journal of Parliamentary Information and its 
worldwide readership, we offer our heartiest felicitations to Shri Shivraj V. 
Patil on his unanimous electiori as the Speaker of the Tenth Lok Sabha on
10 July 1991. Shri Patil brings to the office of the Speaker rich and varied 
experience, maturity and dignity, qualities which are acutely needed in a 
Presiding Officer. We include in this issue a special Feature on the 
Speaker's election.

Eariier in May 1991, the portraits of two great sons of India were 
unveiled in the Central Hall of Parliament House. On 30 May, the then 
Prime Minister Shri Chandra Shekhar unveiled the portrait of Dr. Ram- 
manohar Lohia, an outstanding figure in the country’s Socialist flmnannant, 
an original thinker and phllospher and eminent parilamentarian. The 
portrait of Dr. Syama Prasad Mookerjee, a great patriot, educattonist and
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Parliamentarian, was unveiled in the Central Hall of Parliament on 31 May 
by President Shri R. Venkataraman. We pay our trttxjtes to the memory of 
these two great leaders by covering tl̂ese events as a prominent Feature 
in this issue.

Elections are the barometer of democracy and contestants are the 
lifeline of elections. The responsibility of conducting the elections to the 
office of the President and the Vice-President and the Houses of 
Parliament and State Legislatures has been vested in the Election 
Commission under article 324 of the Constitution. The former Chief 
Election Commissioner of India, the Late Shri R.V.S. Peri Sastry, in his 
article “Election: A Code of Conduct for Contestants", discusses the 
deterioration in the standards of election campaigns over the years. 
Emphasising the need for a Code of Conduct for contestants and political 
parties, he rightly points out that the observance of such a code "assumes 
added significsuice in the context of the climate of violence prevailing in 
the country today”. In the wake of the disturbing reports of largescale 
vtolence and some instances of electoral malpractices witnessed during 
the elections to the Tenth Lok Sabha, Shri Peri Sastry s view that “unless 
these activities are not stopped forthwith, the will of the electorate will not 
be reflected in the seats won” carries added conviction.

In the second article, “Disturbance During President’s/Qovemor's 
Address", the author Shri K.M. Panchal discusses untoward incidents 
which mar the solemnity and dignity of the occasion when the President or 
the Govemor addresses the two Houses of Pariiament assembled 
together or the State Legislature, respectively. Citing several instances in 
this context, he points out that such address by the President or the 
Govemor is one of the most solemn and formal duties as laid down in the 
Constitution and hence utmost dignity and decorum appropriate to that 
occasion have to be maintained. The author concludes that such intemjp- 
tions are “not conducive to the development of pariiamentary democracy , 
and, therefore, all political parties should think over this issue and adopt a 
common point of view and decide to grace the occasion of President's 
and the Governor's address as an kieal constitutional occasnn”.

We felicitate Sarvashri Himmatlal t. Mulani, Ishwar Singh, P.P. Thank- 
achan and Sedapatti R. Muthiah on their election as Speakers of the 
Legislative Assemblies of i3ujarat, Haryana, Kerala and Tamil Nadu, 
respectively. We also extend our felicitations to Sarvashri Simon Peter 
D’Souza, Sumer Chand phatt and Heera Singh Chauhan and Prof. K. 
Ponnuswamy on their election as Deputy Speakers of the Legislative 
Assemblies of Goa, Haryana, Rajasthan and Tamil Nadu, respectively.

This issue carries the other regular Featuns, viz. pariiamentary events 
and activities, privilege issues, procedural matters, pariiamenl̂ and 
constitutional developments, documerte of constitutional and parliamecv- 
tary interest, book reviews and recent Merature of pariiamentary interest. A
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brief resume of the Sixth Session of the Ninth Lok Sabha, which we could 
not carry in the March 1991 issue, is included in the regular Feature 
“Sessional Review”. This Feature also covers the Seventh Session of the 
Ninth Lok Sabha. the Hundred and Fifty Sixth and Hundred and Fifty 
Seventh Sessions of the Rajya Sabha and different Sessions of the State 
Legislatures.

Our enlightened readership may be aware that the India Branch and the 
State Branches of the Commonwealth Parliamentary Association (CPA) 
would be having the . proud privilege and honour of hosting the 37th 
Commonwealth Parliamentary Conference in New Delhi in September 
1991. To mark this momentous occasion, the September 1991 issue 
(Vol XXXVII, No. 3) of the Journal of Parliamentary Information is being 
brought out as a Special Number with the focal theme “Parliamentary 
Democracy at Work in India”. The Special Number will carry articles from 
eminent parliamentarians, renowned journalists and distinguished 
academics on various aspects of the focal theme. We are hopeful that our 
readership will certainly welcome this Special Number which will delve 
deep into a subject of topical concem. In view of this, the September 1991 
issue will not be carrying our regular Features which will appear in our 
December 1991 issue (Vol. XXXVII. No. 4).

It has been our constant endeavour to make this Journal more useful 
and informative. Needless, to say, we would wholeheartedly welcome 
suggdstions from our esteemed readers for further improvement. We 
would also welcome practice and problem-oriented non-partisan articles, in 
the field of parliamentary procedures and institutions from members of 
Parliament and State Legislatures, scholars and others interested in the 
realm of parliamentary political science.
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1
UNVEILING OF PORTRAITS IN THE CENTRAL HALL OF 

PARLIAMENT

The portraits of two great sons of India were unveiled in the Central Hall of 

Parlianfient House at a brief solemn function held on 30 and 31 May, 1991.

On 30 May 1991, the Prime Minister, Shri Chandra Shekhar unveiled the portrait 

of Dr. Rammanohar Lohia, an outstanding figure in the country's socialist 

firmanr̂nt, an original thinker and philospher who fashioned a Socialism suited to 

Indian needs, prolific writer, revolutionary leader of the masses, who championed 

the cause of freedom from want and oppression and an eminent pariiamentarian. 

The portrait made by Shri Ghulam Rasool Santosh, an eminent painter, was 
presented to Shri Rabi Ray, Speaker. Lok Sabha, by Shri Vidya Sagar Gupta, 

General Secretary of the Khoj Parishad. a public organisation which is engaged in 

pioneering research work on political philosophy. The Prime Minister Shri Chandra 

Shekhar and the Speaker, Lok Sabha, Shri Rabi Ray, recalled in eloquent words 

the contributions made by Dr. Lohia.

The Prime Minister also released a book entitled Lohia and Parliament 

Published by the Lok Sabha Secretariat, it profiles the great leader and 

theoretician that Dr. Lohia was. It also contains articles by Dr. Lohia's 

contemporaries and close associates and excerpts from his select speeches in 
Pariiament. Besides, it includes tributes paid to him in both Houses of Pariiament 

on his demise as also excerpts from speeches by several dignitaries at Dr. Lohia's 

birth anniversary celebrations held under the auspices of the Indian Pariiamentary 
Group in 1990.

On 31 May 1991, the portrait of Dr. Syama Prasad Mookerjee, a grea’t patriot, 

educationist, pariiamentarian and statesman, was unveiled in the Central Hall of 
Pariiament by President Shri R. Venkataraman. The portrait, made by eminent 
artist Shri N.S. Subha Krishna, was presented to Shri Rabi Ray, Speaker, Lok 

Sabha, by the veteran pariiamentarian Shri Atal BIhari Vajpayee on behelf of the 

Bharatiya Janata Party. Prime Minister Shri Chandra Shekhar and the Speaker, 
Lok Sabha, Shri Rabi Ray also addressed the gathering.

The speeches delivered by the dignitaries at the two furKitkxis are reproduced 
below.

—Editor
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Prime  Minister Shri  Chandra  Shekhar unveiling the portrait of 

Dr. Rammanohar Lohia. On his left is Shri Rabi Ray, Speaker, Lok 

Sabha.
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UNVEILING OF THE PORTRAIT OF OR. RAIWIANOHAR LOHIA

SPEECH* BY SHRI VIDYA SAGAR GUPTA.

GENERAL SECRETARY. KHOJ PARISHAD

Respected Prime Minister Shri Chandra Shekharji, Honourable Speaker 
of the Lok Sabha, Shri Rabi Rayji, Honourable Minister of Parliarrwntary 
Affairs. Shri Satya Prakash Malaviyaji, special invitees, brothers and
sisters:

I consider it my good fortune to say a few words on this momofrtous 
occasion of the unveiling of the portrait of Dr. Rammanohar Lohia, a great 
freedom fighter, thinker, leader of many mass movements and an eminent 
parliamentarian in this historic Central Hall of Parliament House.

Although Dr. Lohia was a member of Lok Sabha for a short period only, 
he used every possible opportunity to raise the problery» of the common 
man like poverty, a curse faced by 60 per cent of our lirasses and turned 
Parliament into a forum reflecting ttie sentiments, p̂lems, feelings and 
aspirations of the people and thus, he left an Indelible impressk>n on ttie 
parliamentary proceedings.

Our research institute, Khoj Parishad h£Kl requested the Honoufable 
Speaker Shri Rabi Ray last year, to install an oil portrait of tMi great 
parliamentarian in the Central Hall of Parliament House. The ~Khoj 
Parishad was established by Dr. Lohia, in Calcutta, after Independence. 
On receiving the consent of the Honourable ĵaker, we requested 
Shri Ghulam Rasool Santosh, an eminent painteir of India, to prepare an
oil portrait of Dr. Lohia. Shri Santosh h4ils from Kashmir, the most 
beautiful r̂ion of our country. He has held many exhibitions of his 
paintings, both at home and abroad, an<̂ he is a recipient of many 
citatbns alsorWe are extremely grateful to Shri Santosh for painting such 
a beautiful portrait of the late leader, despite paucity of time.

Today, we are oversurged by the memories of Or. Lohia. He pursued 
his studies in Bombay, Varanasi and Catoutta and laler in Germany. He 
was one of the founder-leaders of the Congress Socialist Party. When 
Pandit Jawaharlal Nehru appointed him as the Secretary d the- Foreign 
Affairs Cell of the Alt India Congress Committee, he was only 26 years of 
age. The entire country will remember him for ever for his leading role in 
the ‘Quit India' Movement of 1942. I was acquaints with Shri Jaiprakash 
Narain and Dr. Lohia ever since they had gone underground during this 
movenront. He was a close friend of my eMer brother, Shri Balkrishna 
Gupta, who had been a member of the Rajya Sabha, and he used to stay 
at our Calcutta residence, when he continued his struggle underground.

'Delivered originaHy In Hindi and translated into English.
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Moreover, our Calcutta residence remained his pennanent address, even 
after Independence. He used to stay there for at least six months in a 
year. Dr. Lohia was imprisoned 25 times during his lifetime for his 
participation in many mass movements, including the country's freedom 
struggle, the movement for the liberation of Goa, Hyderabad and Nepal. 
He was also arrested in the United States of America for supporting the 
civil disobedience movement against racism. Today, people the world over 
are giving a serious thought to his concept of a Worid Pariiament and 
travel throughout the worid without passport.

Dr. Lohia was an untiring crusader against alt forms of injustice and, like 
Mahatma Gandhi, he worked in this direction throughout his life. Gandhiji 
had a deep affection for him. His views on language, dress, equality for 
men and women, the disparities between the rich and the poor and on 
various other issues of social and national concern had a tremendous and 
radkal influence on Indian politics. His prophecy regarding the re­
unification of Gemany has come true today. His second prophecy 
regarding the re-unification of India and Pakistan is today compelling 
people to think in that direction His farsightedness, his views on Indo-Pak 
confederation, his participation in movements like ‘Save Himalayas' and 
‘Control the Prices’ made him a leader.

On religion and politics, he often stressed in his speeches that politics 
was a short-term religion and religion was a long-term politics. In the 
present times, ttiis observation of Dr. Lohia has a special message.

Dr. Lohia. made a great contribution towards the movement for 
democracy in Nepal which is t>earing fruits today. Indeed, it is a matter of 
great rejoicing today that democracy has once again been ushered in in 
Nepal. I take this opportunity to extend our heartiest greetings to the 
Nepalese people.

Mr. Speaker, Sir, may I now present this oil portrait of Dr. Lohia to the 
Pariiemfient of India euid to you for installation in the Central Hall of 
Pariiament House.

ADDRESS BY SHRI RABI RAY, SPEAKER, LOK SABHA

Honourable Prime Minister, Honourable Shri Satya Prakash Malaviyaji, 
Shri Vidya Sagar Guptaji, Distinguished Members of Pariiament Ladies 
and Gentlemen:

It is a matter of deep satisfaction and pleasure that the portrait of 
Dr. Rammanohar Lohia is being unveiled today in the historic Central Hall 
of Pariiament. Many accolades can justly be heaped on Dr. Lohia-an 
outstanding figure in India's Socialist firmament, a thinker and phitosopher 
who fashioned a Socialism suited to Indian needs, prolific writer, 
revolutionary leader of the masses who championed the cause of freedom 
from want and oppression and a first ranking Pariiamentarian. Lohia was 
not merely a visionary but an original thinker and revolutionary too. He
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was always ahead of his times. The prophet in him was obviously aware
of this when he said before his premature death on the 12th of October, 
1967, "People will listen to me, perhaps after I am dead. But they will 
most certainly listen to me”. It is heartening to note that not only in India
but people all over the world have started listening to him.

To me, he was all this and much more. He was my mentor and guru 
who imparted his understanding of Socialism to me and initiated me into 
the Socialist faith. That is not a debt that can be adequately repaid. I can 
only hope to pay a very humble tribute to a great son of the country, 
through words of gratitude and remembrance.

Friends, Lohia was one of those rare individuals, a man of stature, 
whose lives serve an an example beyond their times. Humankind tends to 
look to great public figures for inspiration and indeed, LoNa’s life provides 
us what we seek, in ample n>easure.

To Dr. Lohia, the attainnrient of equality and freedom—of mind, body 
and soul—remained an unshakeable article of faith. We, who are 
committed to the dismantling of all forms of discriminatk>n and socio
economic inequity, can take heart from Lohia’s relentless crusade for
equality.

His notion of equality was all encompassing. In his usual dear thinking 
and original manner, he envisaged a “revolution” that would truly liberate 
human beings. He held that revolt was justified if it aimed to overthrow 
foreign rule and establish democratic government, to prevent inequalities 
in capital accumulation, to dismantle caste, to establish complete equality 
between men and women, to prevent interference in the private lives of 
citizens and aimed at the recognition of satyagraha as a legitimate 
weapon to fight various types of injustices prevailing in the society.

The attainment of a free and just society based upon the long cherished 
ideals of liberty, equality and fraternity has been our primary goal since 
Independence. In this endeavour, we as a nation can only claim varying 
degrees of success. While we can be proud of our achievements in some 
areas, the journey ahead is still long and arduous. Every single person 
must be an active participant in this national cause, and no one can afford 
to lose sight of the goal that must be realized in its totality. As we grapple 
with this mammoth task, let us take stock of our progress in the light of 
Lohia’s enlightened vision and make renewed efforts in the areas where 
we have faltered.

Dr. Lohia’s place in the Indian Socialist movement is very special. As 
theoretrcian of the party and a leader of the movenwnt, he laki the 
doctrinal foundations of a Socialism applk»ble to under devek>ped 
economies.

U was indeed an honour to the Lok Sabha when Lohia made his entry, 
though belatedly, in 1963. After taking afflrmatton when Lohia took his
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seal in the House, he was given, and rightly so. a standing ovation and 
that was the measure of Mteem in which he was held by all his 
contemporaries in spite of differences of opinion. His maiden participation 
in the detMte in No Confidenoe Motion against the Council of Ministers, 
tabled for the first time since IndependeiKe, gave a new direction to the 
discussions in the House. Every word he spoice echoed his inner self and 
relectsd relectsd his deep concern for the poor. He resented whenever he found 
that matters affecting the common man and covering the very principles 
wWch. according to him, were to l>e the foundation of future India, were 
not allowed to be debated for one or the other technical reason. He felt 
that Parliament must mirror the urges and aspirations of the people and 
serve serve as an effective instrument to relieve them of their sufferings. To 
reduce the Parliament to a mere elitist dub or debating society, he warned 
time and again, would shaiw.the confidence of the people In the system 
and was bound to wealten tta country. His genius and his transparent 
sincerity turned even the short and usuaHy less noticed det>ates in the 
House, such as haH-an-hobr and short duration diecussiorts, into 
significant and historic discussions. Mis tenure in Parliament, although 
brief, would be remembered as a landinartc in our parliamentary history 
and he as a moet distinguished pariiamentarian.

Rammanohar inherited from his family and the atmosphere of intense 
naUonaiism in which he grew up, his egalitarian and liberal pNlosophy. 
This rich inheritance stamped hî llfe-woric. Indeed, tt)e ideas arxl activity 
that it generated—the theory of seven revolutions’ or ‘SafîkrantF, the 
notion of economic decentralisation and four-pillar stale, his universality of 
outlook and incisive debates in Pariiament, the destnjcUon of the caste 
system and communal harmony—are our national legacy.

We can best fwnour Or. Lohia by honouring his ideals and translating 
there into action, as he would have wished. Let us haiKl over his priceless 
legacy to future generations of our citizens in Its true fOm> and meaning.

It is very thoughtful of the Ktmj Parishad, a leading organisation 
engaged in very valuable worit of research on ideas of LoNa and other 
polilical thinkers, and its General Secretary, Shri VMya Sagar Gupta, to 
have presented the beautiful portrait of Dr. Lohia to Pariiaîiept. We are 
indeed thankful to him. The portrait will always be a source of inspiration 
for the future generattons to come.

Thank you.

ADDRESS* BY THE PRIME MINISTER SHRI CHANDRA SHEKHAR

Mr. Speaker, Satya Prakash Malaviyaji, Vidya Sagarji, Ladies and 
Gentiemen: I am grateful to the Honourable Speadcer for having given me 
the honour to unveH the portrait of Dr. Rammanohar Lohia. I am consctous

mrifirmmm  nrlfitn̂lbf --*  1m  * -“ ^-* 
I flw O0IIVlfr9O  in  riVî Rf Fihb D90fi VBf1w8l9Q«

134 The Journal of Parliamentary Information



the fact that I do not have as much dalm to this honour as many of my 
Mends present here who were more well-acquainted with Dr. Lx)hia than I 
was. They had the privilege of working with him for a longer time. I too got 
the opportunity to worl< under his leadership for some days but I did not 
have the privilege to be so closely associated with him as Honourable 
Speaker yourself, or my friend and colleague Shri Madhu Limaye. 
Nonetheless, as a worker of Socialistk; movement, we all regarded 
Dr. Lohia as a leading light and a thinker who gave a new dimenskMi to 
the definitton of Socialism. Or. Lx>hia was a great source of inspiratk>n not 
only to our country but to the entire Socialist world. Dr. Lohia was one of 
ttie front ranking revolutk)naries of the workJ who wanted to usher in 
revolution by bringing about a change in human psychotogy, ideas and 
outlook instead of resorting to vtoient means. He ck)sely Mentified himself 
with human misery. Human liberty was the phitôhy of his life. 
Whenever humanity suffered by way of torment, exploitatkm or bondage. 
Dr. Lohia always raised Ns vok» against such onslaught. Even now I feel 
the fearless voice of Dr. Lohia resonating in the entire atmosphere, may it 
t>e in Hyderatiad, in Goa or in far-flung Nepal, and it will continue to give 
inspiration and strength to the people.

Today, democracy is gaining ground in Nep>al and Dr. Lohia was the 
first to make an attempt in this directton. Dr. Lohia was not only a great 
thinker but he had immense capability of translating his tfioughts into 
action to such an extent that no power in the world could deter him from 
his path. If, out of all our political leaders, any indivklual had the power to 
raise a stem voice against the entire workJ, it was Dr. Rammsuiohar Lohia. 
He never cared as to what the people wouM say about him. He sakJ 
whatever he thought was right. I remember that in those days there were 
nrany things about Dr. Rammanohar Lohia which I disliked and I used to 
criticise him for the same. However, after so many days and parttoularly 
during my experience of the last few months, I have realized my mistake. 
Dr. Lohia was in the right arKj I was in the wrong. This was so because 
r̂. Lohia had understood, realised and recognised the reality in a much 
t̂ter way. He had tremendous power to think and was a farsighted 
|)erson to the extent we cannot even think of. As a revolutkMiary, 
Dr. Rammanohar Lohia gave a new dimenskjn to Gandhism. It had been 
universally accepted thousands of years ago that if human beings are 
refomied, the society woukl change for the good. Many eminent persons 
took birth in this world. Great religtous figures like Buddha, Jesus Christ 
and Prophet Mohammad were bom, but the worid remained unchanged. 
As a temporary phase, it appeared that the work! was changing but soon 
the same atmosphere of hatred, ill-will and animosity surfaced.

As against it, a new ktootogy emerged in the West that If socMy is 
changed somehow, man wW automattcaNy change. I do not wwit to go imo 
its details. This experiment was carried on in a large part of the world tor a 
tong period of fifty years but it did not succeed. Those ¥»ho were together

' Unveiling of the Portrait of Dr. Rammanohar Lohia  135



during the revolution, parted company and t>ecame enemies of each other. 
Qandhiii, therefore, said that it is not enough to change man. rather 
change should be brought into ttie society. After the death of Gandhiji, 
Dr. Rammanohar Lx>hia gave it a new dimension in parliamentary 
democracy. Mr. Speaker, Sir, you may recall that Dr. Lohia had said that 
jail, spade and elections, all the three, were essential for the development 
and uplltt of the country. This was not just a slogan, but a new ideology. If 
a revolution is to be brought about, if society is to be changed to give 
rightful place to the neglected and the downtrodden, thinking of the people 
wili have to be changed and for that we will have to go to them. We will 
have to klentify ourselves with the toiling masses who. with their hard 
labour, do constructive work and produce wealth. Therefore, the ideology 
of constructive work propounded by Gandhiji as part of his movement was 
followed by Dr. Lohia, but he emphasised that besides parliament and 
olocttons, manpower was equally important in parliamentary democracy.

On the other hand, protest has also got its importance because society 
wM become stagnant in its absence. Unless a person raises his voice 
against tfie prevalent system and criticises it, society will stop progressing. 
Dr. Ijohia was bold enough to raise his vok» against the system prevailing 
at that time. Therefore, he set new standards in Parliament. He was able 
to do this not because he had a large following in the House, but tiecause 
hia voice was powerful enough to reach far and wide in the country as it 
reflected the sufferings of the neglected and backward people. Dr. Lohia 
had the courage to voice the sufferings of the masses. Therefore, he 
advocated that Parliament was meant not only to uphold a certain amount 
of decorum and to observe certain rules and regulations but also to echo 
the woes, sufferings and anguish twsieging the society.

I am pained to say that Dr. Rammanohar Lohia passed away at a time 
wtien he was needed the most. Even today, the people are suffering and 
are being exploited and as such the vorce of Dr. Lohia rings in our ears. 
We have been committing the mistake of following personalised politics for 
quite a k)ng time. We wish that we may have the strength to follow the 
resolve of Dr. Lohia to keep politics away from all such forces and to base 
it on the agonies and sufferings of the common man. The inspiration given 
by him may provkJe us new vigour, new vitality and energy to march 
ahead with a new resolve. We may succeed in this endeavour of ours and 
that will be the t>est tribute to him. I salute the memory of 
Dr. Rammanohar Lohia, an epoch making personality, a thinker, 
r«volutk)nary, a bulkier of society and a visk>nary.

thank you.
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SPEECH* BY SHRI ATAL BIHARI VAJPAYEE

His Excellency Mr. President, Respected Speaker of Lok Sabha, 
Honourable Prime Minister. Ladies and Gentlemen:

It is a very happy occasion today for all of us. For the last nearly three 
decades, it has been our earnest desire and endeavour that a portrait of 
Dr. Syama Prasad Mookerjee Is installed in the Central Hall of Parliament 
House. Our efforts have borne fruit today, we have succeeded in our 
endeavour.

Mr. Speaker, Sir, for this, we are grateful to you, to all the Honourable 
members of the General Purposes Committee and to the representatives 
of all the parties for having accepted our request, consequent to which the 
portrait of Dr. Syama Prasad Mookerjee is being installed here. Mr. 
President, Sir, we are also grateful to you for agreeing to our request to 
unveil the portrait of Dr. Syama Prasad Mookerjee. You were one of the 
members of the First Lok Sabha ak>ng with Dr. Mookerjee and you had 
the opportunity to obsen/e him from close quarters. On this oocaaton 
today, your presence instils special strength in us. We are also grateful to 
the Honourable Prime Minister who has made it convenient to grace this 
occasion.

Sir, in fact, without the portrait of Dr. Mookerjee, we felt as if something 
was missing in this Hall, not just because Dr. Mookerjee was a great 
patriot, also not for the reason that he was a staunch nationalist, a great 
scholar, an educationist, an irrepressible statesman, a man of the masses 
with a clean image and bright record, but for the fact that he was the first 
Leader of Opposition of independent India. Democracy is incomplete 
without Opposition. Neither Dr. Mookerjee was appointed as the Leader of 
Opposition nor was there any official recognition granted to him as such. 
In fact, the party of which he was the founder President—by party I am 
refening to the Bharatiya Jana Sangh—had only two other members in the 
House. But Dr. Mookerjee’s greatness needed no recognition. He took up 
the responsibility of the Leader of Opposition in a very unassuming 
manner. At that time, the strength of our Communist friends in the House 
was quite significant. The business of the House use to be transacted with 
complete mutual understanding. Despite the fact that the numerical 
strength of the Opposition in the House was quite low, Dr. Mookerjee 
succeeded in discharging his responsibilities as Leader of Opposition.

'Ekashchandra tamohanti na ki taragan api'
All stars together cannot dispel the darkness but the moon can do so
atone.

spoech, de<tver«d originaMy m Mndi, hM bMn transiatod.
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As I said, nobody installed Dr. Mookerjee as the Leader of the 
Opposition. Lion needs no coronation. He had left the ruling |̂rty and his 
action was issue-t)ased. In fact, issue-t>ased politics stained with him. He 
could have remained in the Government and clung to Ministership had he 
so desired, but the agonies of the displaced Hindus from East Pakistan 
had shaken Nm. Moved as he was, he joined the Opposition. This was 
the time wtien the Oppositk>n was comparatively weak. The ruling party 
mainly comprised of freedom fighters—all veterans of sorts—but 
Dr. Mookerjee lived upto his responsibilities.

Wtienever he spoke in the House, there used to be pin-drop silence. All 
heard him with rapt attentk)n. He added new dimensions to Indian 
democracy through his .pointed logic, satirical remarics and effective 
marshalling of facts. When the ruling party becomes more powerful than is 
nonnally needed, it gives, rise to a ruthless tendency. Whenever the 
Oppositk>n becomes very weak, it tends to become unrestrained. In fact, 
in den(Kx:racy a balance between the ruling party and the Opposition has 
to t>e maintained.

We hope that the Lok Sabha that will come into being after the present 
mkl-term electk>ns wilt be a balanced one and it will be helpful in making 
our democracy stable. Dr. Mookerjee was a sharp critic, but he was never 
rash. He used to strike full btows on his opponents, but he never hit below 
the belt. He never let the standard of debate go down. Democracy is a 
system in whk̂ dissent is to be expressed without causing any hatred 
and change of power is to be brought about without resorting to violence. 
Our democratic set-up has not stood the test on this anvil. We claim that 
ours is the largest democracy in the worid, but the roots of democracy are 
yet to be strengthened. This portrait of Dr. Mookerjee, his life and his 
personality wouM always inspire us in this regard. I remember once he 
was speaking about the agitation launched by the Praja Parishad on the 
issue of full integration of Jammu and Kashmir. There was a controversy 
in the country over this agitatton. Nehruji was the Prime Minister at that 
time. Nehruji got furk>us and sakl,. “I will crush the agitatk>n with an iron 
hand.” Dr. Mookerjee sprang to his feet and retorted— "I will crush this 
very psychok)gy.’' There is no place for crushing or trampling in a 
democracy.  . '

There is another similar instance. Somebody interrupted Dr. Mookerjee 
and sakl: "Why don’t you face the truth?” Dr. Mookerjee quipped: “How 
can I face the truth when I am facing the Treasury Benches?”

As I saM, the standard of det>ates should be maintained. Though it î 
true that ttie trials and tribulattons of the man on the street have to be 
highlighted in Pariiament, yet at the same time Parliament should not be 
turned Into a street. Its dignity shoukl not be lowered at any cost. Your 
Excellancy, we are his foltowers. We are his heirs. We have endeavoured 
that a code of conduct shoukl be fotowed in Pariiament. We never go to
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the well of the House, though we know that it Is not very deep. Even so, 
this tendency of moving to the well of the House has to be checked. 
Undoubtedly, Dr. Mookerjee would always be a beacon light for the 
Oppositk>n and continue to inspire us. As I said earlier, without his portrait 
here we felt as if something was missing in this Hall. Now we have the 
portrait of Dr. Bhimrao Ambedkar. Yesterday, the portrait of Dr. Lohia was 
installed. Now the Hall gives a full look. This Hall of Parliament is now 
going to become a place of special importance and I am sure 
Dr. Mookerjee s portrait would alŵs inspire the future generations. On 
behalf of the Bharatiya Janata Party, I present this portrait to you, Mr. 
Speaker and I hope that you would accept it and it would adorn the Hall.

Thank you very much.

ADDRESS BY SHRI RABI RAY, SPEAKER, LOK SABHA

Esteemed Rashtrapatiji, Honourable Prime Minister, Honourable Members 
of Parliament, Ladies and Gentlemen:

I take this opportunity to recall, by way of humble tribute and gratitude, 
the splendid contributions of an eminent son of India—Dr. Syama Prasad 
Mookerjee.

We in India have a tradition of honouring all those who made sacrifices 
for superior and noble causes. Dr. Syama Pr'asad Mookerjee was indeed 
one of them to whom our posterity will always feel indebted.

Friends, of the men and women whose ideas and activities have gone 
into the making of an independent, sovereign and democratic India, 
Syama Prasad truly deserves to be called a "founding father”. He was a 
great patriot, educationist, parliamentarian, statesman, humanist and 
above all, a tireless crusader for national unity and integrity.

He inherited from his family deejo nationalist leanings, a k>ve for 
learning, and broadness of vision. A worthy son of a wqrthy father, Syama 
Prasad started his public career, at the age of 33, as the youngest Vfce- 
Chancellor of the Calcutta University, a coveted offtee which his father 
Sir Ashutosh Mookerjee had also adorned.

Throughout his academic, professional and pubik: life. Dr. Syama 
Prasad exhibited an impressive blend of scholarship, scientific outtook, 
spirituality and most importeuitly, tolerance and humanity. These traits 
which marked him out as a brilliant student, also contributed to his 
thoroughly nationalistic outlook which earned for him the wholehearted 
approbation of Gandhiji. Syama Prasad had, in fact, used his years in 
college' to spread the feeling of nationalism through the promotion of the 
vernacular as against the English language. We are all aware that the 
vernacular language and press proved to be an invaluable aid to the eariy 
nattonalist cause.

In 1937, the 'introduction, of the Provincial part of the Government of 
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India Act of 1935, gave Syama Prasad an opportunity to emerge as a 
practical and far-sighted political leader, with a single minded devotion to 
national unity. He became a Minister in the Govemment of the then 
undivided proyirice of Bengal but resigned his office in 1942 in protest 
against offidai interference in the ministerial discharge of duties.

This independence of spirit and firm belief in a just cause also marked 
his stint in Parliament after independence. In those early years of 
independence, the nation was singularly fortunate to have the services of 
Syama Prasad, first as an efficient Minister in the first national Cabinet 
and later as a respected and forceful Opposition leader.

As the Minister of Industry and Supply, Syama Prasad Mookerjee 
played a significant role in the early industrial and economic development 
of free India. Today, as we take just pride in our industrial progress, let 
us remember the efforts that Dr. Mookerjee made towards establishing 
three giant industrial undertakings—the Chittaranjan Locomotives, the 
Sindri Fertilizer Corporation and the Hindustan Aircrafts Factory.

Dr. Mookerjee resigned following sharp differences with Prime Minister 
Pandit Jawaharlal Nehru on broad matters of policy, particularly over 
what he regarded as inept handling of India’s relations with Pakistan and 
the failCtre of the Govemment to protect the interests of the minorities in 
what was formerly East Bengal. His criticism of the Government's 
inaction, on the fk>or of the House, was always sharp, but tempered with 
reason and dignity. True to his character, in the hour of test, Syama 
Prasad preferred to sacrifice his office rather than compromise on ttie 
principles which were so dear to him.

Syama Prasad was elected to the first Lok Sabha in 1952 and shone 
as a brilliant Opposition leader. We all recognize the value of meaningful 
and healthy Opposition in a parliamentary democratic system. He fulfilled 
this role with rare competence and acute understanding of issues and 
problems facing the nation. His constructive and nationalistic attitude and 
his enlightened but detemnined resistance to all anti-natk)nal and 
totalitarian policies and trends made Dr. Mookerjee the tHilwark of 
freedom and democracy in the country.

Or. Mookerjee's sudden demise in 1953 under tragic circumstances 
deprived the nation of an outstanding public figure and a great patriot. 
The loss to the natton as a whole and to Parliament in particular was 
enormous. The country deeply mourned the passing away of a life 
dedicated to the highest cause of service to the people.

' Great lives are lived with a strength of purpose which is quite out of 
tfie ordinary. And so with Syama Prasad. We, who are blessed to have 
had him as our fellow countryman, can best honour him by adopting his 
ideals as our own. His portrait, presented to Parliament and being 
displayed in this historic. Htfl, will, I am sure, always inspire the 
genertdibns to come.
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We are thankful to the Bharatiya Janata Party for presenting this 
t)eautiful portrait'of Dr. Mookerjee to Parliament.

Thank you.

ADDRESS* ’BY THE PRIME MINISTER, SHRI CHANDRA SHEKHAR

His Excellency Mr. President, Mr. Speaker, Gurudev Ataiji, Ladies and 
Gentlemen:

I am grateful to you, Mr. Speaker, Sir, for giving me the opportunity to 
associate with this humble endeavour which is being made to cherish and 
preserve the memory of Dr. Sŷ a Prasad Mookerjee. Dr. Mookerjee was 
one of those great sons of India who contributed in several fields of our 
public life.

Just now, Ataiji told us about his life and personality and Mr. Speaker, 
Sir, you told us about his qualities. I know only this much that Dr. Syama 
Prasad Mookerjee tried to establish a link between the present and the 
glorious past of the country which is so reverable to all of us. Any nation 
which wants to build a iiew future cannot foreget its psist completely. The 
past of every society, every nation has definitely some good and 
beneficent characteristics and if I may say so, it is the duty of all of us to 
find out solutions to the present-day problems keeping in view the virtues 
that lie in our millennia-old civilization and culture and think of canning out 
a new future.

The thinking of Dr. Syama Prasad Mookerjee drew strength from our 
gk>rious past. His vision of a new future comprehended immediate need to 
provide solutions to human problems and sunerings of the common man. I 
am sure. Dr. Syama Prasad Mookerjee felt equally about the agony of the 
minorities, whether they belonged to East Bengal or India. I believe that 
Dr. Mookeijee was the last of our sages and path finders who represented 
our age old tradition of treating the whole world as one family. We are 
reminded of our age old ideal:

"Ayam Nijah Paroveti Ganana Lagnuchetsam,
Udar Charitanaamtu, Vasudhaiva Kutumbakam."

Thousands of years ago, this country had given the message of 
Vasudhaiva Kutumbakam. The entire world is one family’ was the 
message which was given by no other country than India. Today, when 
we all are trying to cherish the memory of Dr. Syama Prasad Mookerjee, 
we have to do some introspection. It seems that the country which had 
once given the sk>gan that the entire world is one family, is today on the 
brink of disintegratk>n. If we have to presen/e our glorious past and wouki 
like to present the qualities and virtues of our past before ̂e world and if 
we want to build a new future, we will have to at least think and wori< for

Unveiling of the Portrait of Dr. Syama' Prasad Mookerjee  141

Th® address, origJnaHy deltvsrsd In Hindi, has been translated.



keeping our own family together and united,, even though we may not be 
able to realise the dream of a world family. We should maintain unity and 
Integrity of our own country, and not let any consideration distract and 
dissuade us from oqr goal and divide us. As Ataiji has said, any criticism 
by Dr. Syama Prasad Mookerjee was always dignified. The force of logk: 
in his views penetrated deep into the minds of the people but at the same 
time he had also taken care to see that our faith in humanity, our feelings 
of mutual respect and equality did not suffer.

I regret to say that we fail to maintain equilibrium in our life, in our 
thoughts as well as in our deeds. We fail in maintaining equilibrium in our 
thoughts because the incessant stream of our ancient culture whteh had a 
wonderful strength to keep us together is being eroded. Subjugation of 
about 200 to 250 years had weakened that strength considerably. We 
thought that after Independence we would be able to r̂ n̂ the same 
strength which will keep us together and closer. But the ftssiparous and 
divisive tendencies prevailing loday call for the need to make endeavours 
to imbitie and pursue the virtues which Dr. Syama Prasad Mookerjee had 
foltowed in his life and on the edifice of which he had planned to build a 
new future. We should all make concerted efforts not only to keep those 
chapters of our glorious history intact but also to inspire crores of people 
of this country to build a new future.

The nation is proud of the work done by Dr. Syama Preisad Mookerjee 
for his contribution not just in one but in many spheres. He inherited 
paMotism from his forefathers. He was an educationist who had resolved 
to impart educatton to one and all. It is a matter of deep regret that 
despite having produced a great educationist like Dr. Mookerjee, nearly 
half the population in our country is still illiterate. I am sure that by 
remembering Dr. Mookerjee, we shall instil a sense of confidence in the 
minds of the depressed, suppressed and neglected people and it will be 
our endeavour to bring in a new light to remove the darkness of 
ignorance. The conventk>ns created by him in Parliament wouM inspire us 
to respect each other despite having differences of opinton. Ataiji has 
rightly said that Parliament is not a place where we shouki indulge in mud- 
slinging on each other, rather it is a place where we should try to 
understand each other. Parliament should be an instltutton to unite people 
In order to strengthen the country and Dr. Syama Prasad Mookerjee all 
through his life made efforts to achieve this objective. Today, on this 
ausptoious occasion when His Excellency the President is unveiling his 
portrait in the Central Hall, we should resolve to uphold dignity and 
decorum in Parliament and make Parliament an institution where despite 
having different views, we will have respect for each ottier. Though we are 
wedded lo the past, we shouki try to see present-day prot)lems in a 
proper perspective in order to buiki a bright future. This would be our best 
tribute to Shri Syama Prasad Mookerjee and with these words I pay my 
respectful homage to his memory.

Thank you.
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ADDRESS BY SHRI R. VENKATARAMAN, PRESIDENT OF INDIA

Mr. Prime Minister, Honourable Speaker, Shri Atal Behari Vajpayeeji, 
MemberB of the Union Council of Ministers, Honourable Members of 
Partiament. Members of the family of the late Dr. Syama Prasad 
Mookerjee, Distinguished invitees and friends:

It is with real pleasure and a sense of personal satisfaction that I 
participate in this function to unveil the portrait of one who was the pride 
of India—Dr. Syama Prasad Mookerjee. I wouM therefore like to thank the 
Honourable Speaker most sincerely for inviting me to unveil this portrait 
and thereby pay my tribute to that great patriot.

In tt)e many-spierKkMjred renaissance of India, Bengal played a 
distinguished role. Sri Ramakrishna, Swami Vivekananda, Raja Ram 
Mohun Roy, Aurot>indo Ghosh, Rabindranath Tagore, Subhas Chandra 
Bose, SarojinI Naklu and a host of others fbnned a galaxy of stars that 
shine eternally in our memory.

It is remart(able that this galaxy came into being almost 
contemporaneously with the natkxiai awakening for freedom. In that stellar 
fbnmatkxi, two stars-stood together, shedding a unique lustre of their own: 
the distinguished Asutosh Mookerjee and his brilliant son, Syama Prasad 
Mookerjee.

Scholarship, nattonalism and feariessness suffused the atmosphere of 
the Mookerjee home into which Syama Prasadji \yas bom on 6 July, 1901. 
Asutoshji personified renascent Bengal’s self-respect, self-reliance and 
self-confklence. As Vtoe-Chanceltor of the Cateutta University Sir Asutosh 
had saW: "Freedom first. Freedom last. Freedom always”. Syama Prasadji 
imbibed this message from his father—and enriched it.

Not surprisingly, Syama Prasadji’s eariy years bespoke excellence in 
every told and sphere of activity. He graduated .from Cateutta's 
Presidency College, standing first in the first class with English Honours 
as his subject. He also took his Master's degree in 19S3 with a first class 
fir̂, studying “Indian Vemaculars” instead of English, in tune with Sir 
Asutosh’s policy of giving Bengali and Indian languages their rightful 
place. He performed the hat-trick by securing, in 1924, a first class first 
once again in the B.L degree examination. Very few Indians in any walk 
of life ever matched his distinguished iacademic career. He .inherited from 
his father̂the passion for education' and an insight into the woridng of the 
educatkmal system. No wonder he was elected to the University Senate 
and Syndteate, and also became its youngest Vice-Chanceltor in 1934. 
Barely 33 years o\d, Syama Prasad made an immediate impresskxi. It 
was during his term as Vice-Chancellor of the Calcutta University that his 
fbrmklat)le reputatkm as an educationist, social thinker and powerful orator 
spread beyond the boundaries of Bengal.
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Syama Prasadji was elected to the Legislative Council from the Calcutta 
University constituency. He later became a Member of the Legislative 
Assembly of Bengal where he won the regard, respect and admiration of 
even the alien Qovemment. He served as the Finance Minister of 
undivided Bengal in the Fazal-ul-Haque Ministry.

Syama Prasadji protested with all the vehemence and eloquence at his 
command against the British actions during the Quit India Movement. Most 
of the Congress leadership was then behind bars. Syama Prasadji, though 
a member of the Bengal Government at that time, extwrted the British 
Gk>vemment to release the leaders, take the people into confidence, and 
raise a National Defence Force. This attempt having met with no success, 
he opted to leave the Bengal Government. He condemned the British 
administration for its callous attitude to the Bengal famine and, in his 
parleys with the Cripps Mission, asked for India’s liberation.

Syama Prasadji’s differences with the Congress Party dkJ not stand in 
the way of his pursuing his patriotic instincts and striving for the freedom 
of the country. His name became a byword for uncompromising patriotism, 
pride in India's heritage and unflagging zeal. He commanded the respect 
of people across polittoal bpundaries, as a foremost champion of the 
cause of Indian liberation.

But Syama Prasadji was much more than a leading soldier of our amiy 
of Independence. For him redeeming the self-respect which we as a 
natton had lost, was a priority. Wliat was at stake for him was not merely 
the conferment on our countrymen of a right to choose our Qovemment, 
but the inculcation of a sense of pride in our ancient heritage. A staunch 
Hindu by birth, upbringing and belief, Syama Prasadji had an edectte 
mind. His interest in the woric of the Mahabodhi Society of India as its 
President, for instance, bears testimony to his broad and liberal non
sectarian outlook.

Syama Prasadji was elected to the Constituent Assembly from West 
Bengal. He made memorable contributions to its deliberations and to its 
Committees such as the Advisory Committee on Fundamental Rights, the 
Union Constitutton Committee and the Minorities Sub-Committee. The 
proceedings of those bodies reveal that whatever be the divergences in 
individual perception, the leaders of those times did not hesitate to come 
together in the nattonal interest, a lesson which all of us should re-leam.

Jawaharial Nehru, our first Prime Minister, invited distinguished non
Congressmen like Syama Prasadji, John Mathai, Shanmugam Chetty and 
Bat)asaheb Ambedkar to join the Union Cabinet in 1947 ah)ng with the 
Congress leaders. Syama Prasadji was entrusted with the crucial portfolk) 
of Industries. His renruu1(at)le mental agility came to the fore when he 
handled the portfolk) of Industries. He laid the foundatk>n for wtiat was 
later called the ‘mixed economy’ with a rare felkHty. As a member of 
Parliament at that time I had the privilege of obsen/ing Syama Prasadji’s
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work from dose quarters. An ardent believer in the appropriate role for 
firtvate enterprise and nwrket economy, it was nonetheless given to 
Syama Prasadji to establish the outstanding public sector undertakings 
Ike the Chlttaranjan Works, the Hindustan Aeronauttes Ltd. and the Sindri 
FMilizers. Pragmatism and not dogrnatism infbmrted his Industrial Polky. 
Every sector, the puUto, the private, the cooperative, the self-emptoyed, 
the small and the rural industries received his fostering care and generous 
assistance.

I shoukf like to dte one example: Around 1948, the woriters of Salt 
Pans in the district of Tirunelveli in South India had formed a cooperative 
for the manufacture of salt and applied for assignment of land to the 
Central Government. The klea was novel and was resisted by the 
tHjreaucracy from the towest level to the highest in the Government of 
India. I represented to Syama Prasadji the cause of the saH woriters and 
explained to him that this was a new experiment which was worth trying. 
Syama Prasadji; over-ruling all objectk)ns, allowed the cooperative to be 
formed and aŝned the land. It is today one of the outstanding examples 
of cooperative salt manufacture by the wori(ers themselves.

As Industries Minister, Dr. Syama Prasad Mookerjee had a practical and 
sympathetk: approach to labour problems. While he dkJ not subscribe to 
the Marxist doctrine of class struggle, Syama Prasadji believed in 
cooperatk)n between labour and emptoyer for the benefit of increased 
productkxi and producUyity. He had a great solrcitude for the welfare of 
labour for which I can also bear personal testimony.

Syama Prasadji was an ekxiuent speaker, a skilful debater and an able 
pariiamentarian. Quick witted and nimble in expresskMi, he was 
devastating in his repartees. Syama Prasadji’s historic statement on his 
resignatkm from the UnkMi Cabinet over the Nehni-Liaquat Pact left a very 
deep impressk)n both on the Pariiament arKi the people outskJe.

As a Leader of the Oppositkm he was alert, active and quk:k at 
response. Few in Pariiament matched his eloquence and his debating 
skili. When Nehoiji, Rajaji and Sardar Patel crossed swords with Dr. 
Syama Prasad, K was not sparks that emanated from the clash but 
guttering gems that rolled out of it

Syama PFasadjl was a man of great moral courage. His demise in jail is 
one of the tragic episoides in our natk>nal history. The news plunged the 
entire country in grief. I was in the House when Jawaharial Nehni as 
Prime Minister and Leader of the House, made a memorat>le obituary 
reference. WHh the greatness of heart atKl elegance that was character
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istic of Mm, Jawahartaiji spoke movingly of his erstwhile colleague (and I 
quote);

This is not the time to think of differences iMJt rather of the many 
agreements and of the fact that we are deprived of the personality 
who had played such a notat>le and great part in the country.

(Unquote)

Jawahartaiji also referred to the fact that Syama Prasadji’s death was so 
palpably premature. “A large and good stretch of years was before him” 
sakJ he and added with a sorrow that spoke for the entire natfon: “But that 
was not to be.”

May I on this occaskm express the fervent hope ,and prayer that his 
courage, patriotism and dedicaitfon to the natfon will c(̂nue to inspire this 
and succeeding generatfons.

I wouM like to congratulate the Honourabto Speaker of the Lok Sabha 
on enriching the galaxy of portraits of natfonai leaders in the Central Hall 
of Pariiament. with the port̂ of one who was rightly described as a Uon 
of Pariiament

I have great pleasure in unveiling the portrait of such a great natfonai 
toader and a distinguished Pariiamentarian. May his exampto continue to 
inspire our Hves.
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THE TENTH LOt SABHA: A MOMENTOUS BEGINNING
LARRDIS

In a partiamentaiy democracy, people elect their representatives for a 
specific term so that they are in a position to judge their performance 
during this period. A representative wtto is not at)le to come up to the 
expectations of the electorate is liitely to be rejected tiy the people at the 
next polls. Thus, periodic elections of the representatives ensure their 
accountat)ility to the electorate.

According to established principles of parliamentary democracy, the 
Constitution of India makes the Council of Ministers coMectively 
responsible to the Lok Sabha. This is keeping in view the popular 
Character of the Lok Sabha being a directly elected body. The implicatk)n 
of this proviskMi is that to remain in offtee, the Council of Ministers must 
have the confklence of the  Sat)ha.

Politkial devetopments in our countiy during the tenure of the Ninth Lok 
Sabha brought into sharp focus this aq;>ect of the working of parliamentary 
democracy as never before. Thus, the National Front Government headed 
by Shri Vishwanath Pratap Singh bowed out of office wlien, on 7 
htovember 1990, a Confklenoe Motton moved by him in the Lok Sabha 
was rejected by the House.

A new Govemment headed by Shri Chandra Shekhar was later sworn In 
by Presktont Shri R. Venkataraman on 10 November 1990. Nearly four 
months later, Shri Chandra Shekhar submitted his resignatkxi and that of 
his Council of Ministers to the Presklent on 6 March 1991, fbltowing the 
dedsk}n of the Congress (I) Party, whteh was supporting the Govemment 
from outskle, to abstain from House on the issue of the surveillance on 
the resMence of the then Congress (I) Presklent Shri Itejiv GandN in New 
Delhi.

The Presklent, while accepting the resignatton, asked Shri Chandra 
Shekhar to continue in offk» till alternate aoangements were made 
Consequently, both the Houses of Parliament, which were then In 
SesskMi, adjoumQd after the Prime Minister’s announcement of tfw 
resignatk)n of the Council of Ministers. M̂nwhile, leaders of several 
OppositkNi parties called on Preside Shri R: Venkataraman requesting 
that the Lok Sabha be dissolved and a genera) electkMi announced. The 
Congress (I), the single largest party in the Ninth Lok Sabha, also deddad 
not to stake its daim to form a Govemment but preferred to go in for fiMh 
electkm. Meanwhile, on 12 March 1991. Lok Sabha was adyoumed sine 
die after concluding all essential legislative businass. The nsKt dty. 
PreskJent Shri R. Venkataraman dtesolved the Nimh Lok Sabtm. The

Prapmd by ttw Lbraty and rmtwnC, nm reh, CcumwlaCn and lwl nw<lCn 8«vta«Prapmd by ttw Lbraty and rmtwnC, nm reh, CcumwlaCn and lwl nw<lCn 8«vta« 
OARROIS)
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Presidential notification also said that a new Lok Sabha would be 
constituted on or before 5 June 1991.

On 12 April 1991. the Election Commission announced that polling 
for elections to the Tenth IjoIc Sabha except from the State of Jammu 
and Kashmir would be held on 20, 23 and 26 May and a Presidentiai 
notification in this regard was issued on 18 April. Elections in Assam 
were to be held on 6 and 8 June and those in Punjab on 22 June.

VlectCns'VlectCns'

On 20 May. the first phase of polling spread over nine Stales and 
four Union Territories got over.

FsRRlnatCn Cf Ga|hr andR'FsRRlnatCn Cf Ga|hr andR'

Elections to the Tenth Lok Sabha were marred by vtolence in 
several States. Tragedy stiuck in a big way when on 21 May, former 
Prime Minister and Congress (I) PreskJent, Shri Rajiv Gandhi was 
assassinated in a powerful bomb expkwkx) a few minutes before he 
was to address a pubik: meeting at Sripenjmbudur near Madras. The 
next day, the Electk)n Commlsskx) announced that polling fOr the 
remaining two phases scheduled for 23 and 26 May woukl now be 
heki on 12 and 15 June 1991. A Presklential communk]ue issued on 
29 May directed that the Tenth Lok Sabha may now be constftuted on 
or before 20 June 1991. Assam went to the polls to elect its 
representatives to the Lok Sal9ha as also the State Assembly on 6 
and 8 June. On 12 June, the secortd phase of elections was over and 
on 15 June, the third and final round of polling for Tenth Lok Sabha 
was completed.

VlectCn results' VlectCn results' The counting of votes all over the country started 
on 16 June. -Soon K became dear that no single party was going to 
gain an absolute majority in the Tenth Lok Sabha. With the results 
pouring in from all parts of the country, the Congress (I) emerged a* 
the single largest party in the Tenth Lok Sabha* The BJP came 
second and the third positkm went to Janata Dal.

Punjab electCn pCstpCned' Punjab electCn pCstpCned' On 21 June, the Electton CommisskNi 
postponed the electkx) in Punjab scheduled for 22 June to 25 
September In view of the prevailing situatkm in the State.

GesgnatCn Cf members' GesgnatCn Cf members' On 23 June, Shri Atal Bihari Vajpayee, 
an elected member from VkUsha constituency in Madhya Pradesh and 
Lucknow constituency in Uttar Pradesh, resigned his seat seat in Lok 
Sabha from VMisha constituency. The Spssker aooepled his 
resigfiatkMi with effect from 24 June.

Shri LK. Advanl, an elected member from New DeIN conslttusncy of 
De»N and Gandhinagar constituency of Gujarat, resigned his seat in

*For (taWk or party poaMon m ttw T«n«) Lok SiMw m on 0.7.1991, sm TiMo.
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Lok Sabha from New Delhi constituency. The Speaker accepted his 
resignation with effect from 26 June.

FngkNndlan nRmbera nCmnated' FngkNndlan nRmbera nCmnated' On 8 July, Shri Frank Anthony 
and Mj. Gen. R.G. Williams (Retd.) were nominated to Lx>k Sabha 
under article 331 of the Constitution by the President to represent the 
Angk>-lndian community.  *

flectCn Cf PPS Teader' flectCn Cf PPS Teader' The Congress (I) Parliamentary Party, 
which met in New Delhi on 20 June, unanimously elected Shri P.V. 
Narasimha Rao as its Leader. Shri Narasimha Rao later called on 
Presklent Shri R. Venkataraman who invited him to form tfie 
Govemment. The Presklent also advised him to establish his majority in 
the Lok Sabha within four weeks.

CnsttutCn Cf Uenth TCk abha' CnsttutCn Cf Uenth TCk abha' The Tenth Lok Sabha was 
constituted on 20 June with the Election Commissk>n issuing a 
notification under Section 73 of the Representation of the People Act.

Uhree*ter Rnstry wCrn n' F Uhree*ter Rnstry wCrn n' F three-tier 54-member Union Council 
of Ministers headed by Shri P.V. Narasimha Rao was sworn in by 
Presklent Shri R. Venkataraman on 21 June. The Ministers were 
allocated porttoltos on 23 May as under:

Cablhrt SRnlsters' SRnlsters' Sarvashri P.V. Narĉimha Rao: Prme R nster Prme R nster and 
also incharge of the Ministries/Departments of PersCnnel, PublcPersCnnel, Publc 
Irlevances and PensCns, cence & UechnClCgy, IceanIrlevances and PensCns, cence & UechnClCgy, Icean 
evelCpment, VlectrCncs, FtCmc Vnergy, pace, hemcals andevelCpment, VlectrCncs, FtCmc Vnergy, pace, hemcals and 
HRNS srs, Gural svelCpmsnt, vl upples ft Publc strbutCnHRNS srs, Gural svelCpmsnt, vl upples ft Publc strbutCn 
and the additional charge of the Rnstres Cf stanCe and SndustryRnstres Cf stanCe and Sndustry 
and other subjects not allocated to any other Cabinet Minister or 
Minister of State (Independent Charge); Aijun Singh: Numan GesCurceNuman GesCurce 
evelCpment; evelCpment; Bal Ram Jakhar; Fgrculture; Fgrculture; S.B. Chavan: NCme; NCme; M.L 
Fotedar: Nealth and Hamly WsKars; Nealth and Hamly WsKars; Ghulam  Nat)i  Azad:
Partlamsntary Fffars; Partlamsntary Fffars; C.K. Jaffar Sharief: Galways; Galways; Smt. Sheila iCaul: 
Lrban evelCpment; Lrban evelCpment; Sitaram Kesri: Welf̂; Welf̂; K. Vijaya Bhaskara 
Reddy: Taw, Eustce and Cmpany Fffars; Taw, Eustce and Cmpany Fffars; Madhav Rao Sdndia: 
Krl FvatCn and UCursm; Krl FvatCn and UCursm; 8. Shankaranand: PetrCleum andPetrCleum and 
Oatural as; Oatural as; V.C. Shukla: Water GesCurces; Water GesCurces; Manmohan Singh: 
Gnance; Gnance; Madhavsinh Solanki: Vxternal Fffars.

Rnsters Cf tate wth Sndependent harge' 

Vxternal Fffars.

Rnsters Cf tate wth Sndependent harge' Sao/ashri H.f̂ 
Bhardwaj: Plannng and PrCgramme SmplementatCn; Plannng and PrCgramme SmplementatCn; P. Chidamt>aram; 
Cmmerce; Cmmerce; Santosh Mohan Deb: teel; teel; Ashok Gehfot: Uextles; Uextles; Tanin 
Gogol: HCCd; HCCd; Giridhar Gomango: HCCd PrCcessng ndustres; HCCd PrCcessng ndustres; Kamal 
Nath: VnvrCnment and HCrests; VnvrCnment and HCrests; Ajit Kumar Panja: SnfCrmatCn andSnfCrmatCn and 
rCadcastng; rCadcastng; Rajesh Pikrt: CmmuncatCns; CmmuncatCns; Kalp Nath Rai: PCwerPCwer 
and OCnicCnventlCnal Vnergy Curces; and OCnicCnventlCnal Vnergy Curces; K. Ramamurthy: TabCur; TabCur; P.A.
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Sangma: Cal; Cal; Jagdish Tytler: urtaCa UranapCrt; urtaCa UranapCrt; and Balram Singh 
Yadav: Mlnaa.

Rnltlara Cf tata' Rnltlara Cf tata' San̂ashri Kamaluddin Ahmed: hrll upplaa andhrll upplaa and 
Publc RrbutlCn; Publc RrbutlCn; Stnt. Margaret Ah/a: PeraCnnel, Publc 4rlevanCeaPeraCnnel, Publc 4rlevanCea 
and Penakma; and Penakma; M. Arunachalam: Lban evelCpnent; Lban evelCpnent; Kum. Mamata 
Banerjee: Numan GeaCurCe evelCpment, epartment Cf ACuthNuman GeaCurCe evelCpment, epartment Cf ACuth 
Fffahra and pCrta; Fffahra and pCrta; Eduardo Faleiro: Vxternal Fffara; Vxternal Fffara; M.O.H. Farook: 
SvN FvatCn and UCurlem; SvN FvatCn and UCurlem; M.M. Jacob: Pnrllamentary Fffara, NCmePnrllamentary Fffara, NCme 
Fffara; Fffara; Rangarajan Kumaramangalam: Taw, Euetlce and CmpanyTaw, Euetlce and Cmpany 
Fffara; Fffara; S. Krishna Kumar: PetrCleum and Oatural ae; PetrCleum and Oatural ae; P.J. Kurlen: 
nduatry; nduatry; K.C. Lenka: Fgrculture; Fgrculture; M. MallHuujun: Gallwaya; Gallwaya; Chinta 
Mohan: ttemcale and Hertllzere; ttemcale and Hertllzere; Utlamt>hai H. Patel: GuralGural 
evelCpment; evelCpment; Shantaram  Potdukhe: Gnance; Gnance; Mullappally
Ramachandran: Fgrculture; Fgrculture; D,r«i SimKu: nnance; nnance; gc Venkat Swamy: 
Gural evelCpment Gural evelCpment arkJ P.K. Thungon:'Snduatry.

eputy Rlnatera' 

Snduatry.

eputy Rlnatera' San/ashri Paban Sing Ghatowar: TabCur; TabCur; Smt. K. 
ICamala Kumari: Welfare; Welfare; Salman Khursheed: Cmmerce; Cmmerce; P.V. Rangayya 
NakJu: CmmuncatCns; CmmuncatCns; Ram Lai Rahi: NCme Fffars NCme Fffars and Km. Girija 
Vyas: SnfCrmatCn and rCadcastng.SnfCrmatCn and rCadcastng.

On 25 June, Dr. Rudra Pratap Singh, whose name was included in the 
UnkNi Cabinet as a Minister of State and who could not take oath on 21 
June, was dropped from the Unk>n Council of Ministers by the President 
on the advise of the Prime Minister.

On 26 June, the President administered the oath of offk:e and secrecy 
to Shri Shared Pawar who assumed office as a Cat)inet Minister holding 
the portfoik) of Defence. Shri Rameshwar Thakur was sworn in as Minister 
of State in the Ministry of finance, Smt. O.K. Tharadevl as Minister of 
State in the Ministry of Health and Family Welfare and S.B. Nyamagouda 
as Deputy Minister in the Ministry of Coal.

On the same day, Shri S. Krishna Kumar, Minister of State in the 
Ministry of Petroleum and Natural Gas also assumed additional charge of 
the office of Minister of State in the Ministry of Defence and Kum. Mamata 
Baneijee, Minister of State in the Ministry of Human and Resource 
Devek)pment (Department of Youth Affairs and Sports) also assumed 
addHk)nal charge of the office of Minister of State in the Ministry of Human 
Resource Devek)pment (Depaitment of Women and Child Devetopment).

TCk abKa aummCned' TCk abKa aummCned' On 28 June, the Presklent, in exercise of the 
powers confened upon him by clause (1) of artfcle 8̂ of the Constitutton, 
summoned the Tenth Lx)k Sabha to meet on 9 July 1991.

Teader Cf tfe IppCeltCn Sn TCk abha' Teader Cf tfe IppCeltCn Sn TCk abha' On 8 July, the Speaker
recognised Shri L.K. Advani, Leader of the Bharatiya Janata Party in Lok 
Sabha, as the Leader of the Oppoeitkm in Ljok Sabha wiAi effebt from 2i 
June, in terms of SectkMi 2 of the Salary and Aitowances of Ijeaders of 
Oppoeitk)n in Parliament Act, 1977.
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Speaker pro-tem: President Shri R. Venkataraman administered the 
oath of office to veteran parliamentarian Shri Indrajit Gupta as Speaker 
protem on 9 July.

Rrst Session of Tentli Lok Sabha: The First Session of the Tenth Lok 
Sabha began on 9 July with Speaker protem Shri Indrajit Gupta 
administering oath or affirmation to the newly elected members. A panel of 
Chairmen, sworn in by the Speaker protem before whom members could 
subscribe oath or affirmation included Sarvashri Buta Singh, P.M. Sayeed, 
Ebrahim Sulaiman Sait and Atal Behari Vajpayee.

President’s Address: The President Shri R. Venkataraman, under 
article 87 of the Constitution, addressed both Houses of Parliament 
assembled together on 11 July. A Motion of Thanks on the President's 
Address, moved on 16 July 1991 by Shri Buta Singh and seconded by 
Shri Ramesh Chennithala, was adopted by the Lok Sabha by a voice vote 
on 19 July 1991.

Vote of Confidence: As directed by the President, the Prime Minister 
Shri P.V. Narasimha Rao moved a Motion of Confidence in the Council of 
Ministers on 12 July. Discussion on the motion was held on that day and 
again on 15 July. The Lok Sabha passed the Motion of Confidence in the 
Council of Ministers on 15 July with 241 members voting for it and 111 
against it, with 112 abstentions.

Table

The Tenth Lok Sabha : A Momentous Beginning  151

PARTY POSITION IN LOK SABHA AS ON 9.7.1991

SI. No.  Name of PARTY/GROUP STRENGTH

1. Indian National Congress 226
2. Bharatiya Janata Party 117
3. Janata Dal 56
4. Communist Party of India (Marxist) 35
5. Communist Party of India 13
6. Telugu Desam Party 13
7. Ali India Anna Dravida Munnetra Kazhagam 11
8. Jharkhand Mukti Morcha 6
9. Janata Party 5
10. Revolutionary Socialist Party 4
11. Shiv Sena 4
12. All India Fonward Bloc 2
13. Muslim League 2
14. Indian Congress (Socialist-Sarat Chandra Sinha) 1
15. All India Majlis-E-lttehadul Muslimeen 1
16. Autonomous State Demand Committee 1
17. Asom Gana Parishad 1
18. Janata Dal (Gujarat) 1
19. Haryana Vikas Party 1
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SI. No.  Name of PARTV/GROUP STRENGTH

20.  Kerala Congress (M)
21.  Bahujan Samaj Party
22.  Manipur People’s Party
23.  Nagaland People's Council
24.  Sikkim Sangram Parishad
25.  Independent
26.  Nominated
27.  ’Vacancies

•Vacancies
1.

2.
3.

4.

5.

6.

7.

Election not held in Punjab 
Election not held in J & K 
Polling countermanded/withheld, etc.:— 
Cuddapah (A.P.) ‘
Barh (Bihar)
Madhepura (Bihar)
Gaya-SC (Bihar)

Pumea (Bihar)
Patna (Bihar)

Death of contesting 
Candidates

Countemianded 
by Election 
Commission

Kutch (Gujarat) 
Dhanwad South 
(Kamataka)

Nanded (Maharashtra) 
Dhenkanal (Orissa)

Etawah (U.P.) 
Bulandshahar (U.P.) 
Meerut (U.P.)

Death of
Contesting
Candidates

Monghyr (Bihar)

•J

)

}

Countermanded 
by
Election 
Commission

Result withheld 
by Election 
Commission 

Vice Shri Rajiv Gandhi (DiedonAmethi (U.P.)
21.5.1991)
Vidisha (M.P.) Vice Shri Atal Bihari Vajpayee 
(Resigned on 24.6.91)
New Delhi (Delhi) Vice Shri Lai Krishna Advani 
(Resigned on 26.6.91)
Purulia (W.B.) Vice Shri Chita Mahata (Died on 
7.7.91)

2
37

545

13
6

1
1
1
1
1
1

1

1

1

1

"37



ELECTION: A CODE OF CONDUCT FOR CONTESTANTS
.V.S. P.V.S. PeMUeMU S SaN MYaN MY

Elections are the barometer of democracy and contestants are the 
lifeline of elections. In India, the responsibility of conducting the elections 
to the office of the President and the Vice-President and both the Houses 
of Parliament and State Legislatures has been vested in the Election 
Commission under Article 324 of the Constitution.

Article 327 provides that subject to the provisions of the Constitution, 
Parliament may, from time to time, by law, make provision with respect to 
al' matters relating to or in connection with elections to either House of 
Parliament or to the House or either House of the Legislature of a State, 
including the preparation of electoral rolls, the delimitation of 
constituencies and all other matters necessary for securing the due 
constitution of such,House or Houses. In pursuance of these provisions, 
Parliament has enacted two Acts, viz. the Representation of the People 
Act, 1950, and the Representation of the People Act, 1951. The former 
contains detailed provisions relating to, among other matters, the 
preparation or revision of electoral rolls, and the latter the conduct of 
elections.

Section 28 of the Representation of the People Act, 1950 empowers the 
Union Government to make rules after consulting the Election 
Commission, for the purpose of carrying out the provisions of the Act. 
Similar provisions are contained in Section 169 of the Representation of 
the People Act, 1951. In pursuance of these provisions, the Registration of 
Electors Rules, 1960 and Conduct of Elections Rules, 1961, have been 
framed by the Union Government in consultation with the Election 

Commission.

During the first two General Elections, the election campaign was 
carried on at a high ideokjgical plane. The atmosphere was one of friendly 
bonhomie. For one thing, the leaders of all political parties had directly 
taken part in the freedom struggle under the leadership of Gandhiji and 
represented the cream of the Indian populace and the quintessence of 
Indian culture. Secondly, the average Indian had not, perhaps, become so 
much politically conscious. The meetings and processions were peaceful 
and orderly and the speeches made were on the policies and programmes 
of the respective poitical parties and contesting candidates.

However, the whole picture changed and continued to change in the 
subsequent general elections. The campaign became more acrimonious 
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and the levels of public speeches came down to personal vilification and 
character assassination. Public meetings began to be disturbed and 
clashes occurred both during the campaign and during the poll and even 
at the time of counting and after declaration of results when victory 
precessions were being taken out. Rival political parties tried to remove 
the posters of other parties and disfigure or erase the slogans and 
appeals, etc. written by the other parties on the wall, buildings, roads, etc. 
To avoid clashes and to reduce tension and maintain peace and law and 
order, various State Governments started taking steps to evolve some sort 
of a gentleman's agreement.

The credit fpr adopting for the first time a self-imposed Code of Conduct 
for observance at elections must go to Kerala. The Code was evolved on 
the eve of the general election to the Kerala State Legislative Assembly 
held in February 1960. This Code covered mainly meetings, processions, 
speeches and slogans and posters and placards.

Towards the end of August, 1966, the Commissioner of Police, Madras 
city, convened a conference of representatives of political parties 
regarding a Code of Conduct for the general elections then due. This was 
followed by a conference of party representatives convened by the Chief 
Minister of the State towards the end of December, 1966, which evolved a 
10-point Code for the guidance of political parties. The Code exhorted 
parties not to engage in activities which would cause tension among 
different castes and communities, etc. Among other things, the Code 
recommended that the criticism of parties should be restricted to their 
policies and programmes; workers should be prevented from obstructing 
or breaking up meetings, processions, etc., measures taken to maintain 
law and order should not impose undue restrictions on the civil liberties; 
and places of worship should not be used as a forum for election 
propaganda. As a follow-up measure, a standing committee of seven 
persons drawn from different political parties was set up. Complaints of 
any breach of the Code were to be made to this standing committee. This 
contributed a great deal to the peaceful and orderly conduct of the poll in 
the State.

A code on almost the same lines as the Madras Code was accepted by 
the political parties in Andhra Pradesh early in 1967.

In West Bengal, the draft of a Code similar to the Kerala Code was 
discussed by party representatives at a meeting convened by the Chief 
Minister in January, 1967. Even though no formal Code was evolved at 
the meeting, the participants unanimously decided tc ensure that the 
campaign would be conducted peacefully and pledged the support of the 
parties in the smooth and peaceful conduct of the poll.
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On the eve of the general elections in 1968-69 to a number of 
Legislative Assemblies, the Chief Election Commissioner issued an appeal 
to the political parties to observe certain rules of conduct. He stressed the 
need for abjuring violence and violent methods in the course of election 
propaganda and campaign. The contestants were urged to make it a point 
not to use words or language which may incite others to violence. 
Similarly, they were called upon not to make any appeal on the ground of 
religion, caste, community, etc. and avoid use of places of worship for 
election propaganda and avoid all activities which were corrupt practices 
or electoral offences.

In 1968, the Election Commission evolved a Model Code of Conduct for 
the guidance of political parties and candidates in consultation with the 
political parties. This Code has no statutory sanction, but has a persuasive 
position. However, it is observed that the political parties had been, by and 
large, observing this Code, notwithstanding occasional aberrations. The 
importance attached to the Code by the ruling parties in several States 
can be gauged from the fact that they have been seeking the advice of 
the Commission from time to time as to whether their proposed action 
would or would not be violative of the Model Code. They have been 
generally abiding by the advice given by the Commission in all these 
cases. Whenever any violation of the Code is brought to the notice of the 
Commission, it is referred to the concemed Ministry in the Union 
Government or the Chief Secretary of the State concerned for remedial 
action.

However, to provide legal teeth to the Code, the Commission 
recommended to the Government in 1982 that the following measures as 
envisaged in the Model Code may be incorporated in the Representation 
of the People Aci, 1951 as coraipt practices:—
1. (a) Ministers shall not combine their official visit with the

electioneering work and shall not also make use of official 
machinery or personnel during electioneering work;

(b) Government vehicles, machinery and personnel shall not be used 
for furtherance of the party in power;

2.  Public places such as maidans, etc. shall not t>e monopolised by 
ruling party for holding election meetings. Other parties and 
candidates shall be allowed the use of such places on the same 
terms and conditions on which they are used by the party in 

power;

3.  Rest  Houses,  Dak  Bangalows  or  other  Government 
accommodation shall be allowed to be used by other parties or 

candidates in fair manner;
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4.  Issue of advertisements at the cost of the public exchequer in 
newspapers and other media during the election period regarding 
their achievements with a view to furthering the prospects of the 
party in power shall t>e scrupulously avoided;

5.  Ministers and other authorities shall not sanction grants/payments 
out of discretionary fund from the time elections are announced by 
the Commission; and

6.  From the time the elections are announced by the Commission, 
Ministers and other authorities shall not make any promise to the 
electorate for construction of roads, provision of drinking water 
facilities, etc. which may have the effect of influencing the voters 
in favour of the party in power.

The observance of the Code assumes added significance in the context 
of the climate of violence prevailing in the country today. Almost all the 
newspapers and the news magazines all over the country are carrying 
stories of criminalisation of politics. A number of seminars have been held 
on this topic where eminent citizens of the country have participated. 
Eariier, the 3 M’s namely. Money Power, Muscle Power and Media Power, 
were considered to be the bane of Indian politics and prevented the 
correct reflection of the popular will in the number of seats won by the 
political parties. Of late, the parties have found to their chagrin that money 
power and media power are not able to Rway the voters and increasingly 
they are reported to be using muscle power to win the election. Even 
though the Election Commission had recommended to the Government in 
1985 that persons with proven criminal records, history-sheeters and those 
who are detained under the National Security Act, Foreign Exchange 
Regulation Act, Conservation of Foreign' Exchange and Prevention of 
Smuggling Act, etc. are to be debarred from contesting elections, no 
action seems to have been taken by the Government so far on these 
recommendations. It is reported that a number of legislators in a few 
States have either been convicted of heinous offences like murder, etc. or 
facing such charges in different Courts. This phenomenon is not restricted 
to any one party but is shared by almost all the parties. These criminal 
elements capture booths, terrorise the electors and prevent persons from 
casting their votes. Unless these activities are not stopped forthwith, the 
true will of the electorate will not be reflected in the seats won. Therefore, 
all the political parties have to take a pledge that they will desist from 
using criminal elements for subsen/ing their political ends.

Ideally speaking, conducting an election is like refereeing a soccer 
match. What is expected of each contesting candidate is that he has to 
play according to the rules of the game and obey the decision of the
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referee without questioning. To be satisfied atjout the truth of this 

statement, one has only to watch the election in the USA or the 

Western democracies. A former Chief Election Commissioner had 

reported that in the U.K., while counting was going on, the candidates 

were exchanging pleasantries in the adjoining coffee house. So much 

faith they have in the impartiality of the election machinery. This may 

be contrasted with the commotion prevailing in our counting halls when 

almost every decision of the counting staff is suspected.

The President of India, in his message to the nation on the eve of 

the Independence Day on the 14 August, 1989, highlighted this aspect 

of electoral politics.

He said;

I wish to take this opportunity to impress upon all those who will 

be contesting the ensuing elections to abjure acrimony and rancour 

and to give no quarter to violence. I would like to make a special 

appeal to contestants and campaigners to ensure that nothing that 

they say or do aggravates communal or caste feelings. They must 

also exhibit a respect for the rights of others and a tolerance for 

contrary points of view. Elections can and do rouse passions. But 

let those passions be converted into light, not heat. Let the 

elections be fought with dignity, decorum and decency.

The use of money or muscle power and the totally unacceptable 

practices of voter intimidation and booth-capturing offend the very 

foundations of our socio-political order. Political parties, whether 

ruling or in the Opposition, shoulder a grave responsibility in this 

regard. Ultimately it is their campaign style which can make or mar 

an electton. Election ethics, as I have said on earlier occasions, are 

not a matter of procedure alone; they are the veritable life-breath of 

the political system which our people have given unto themselves.

And so, as the next round of elections draws near, I express my 

hope that the elections will be free and fair. Officers on election 

duty must discharge their responsibilities as a sacrament, no less. 

The electoral mechanism must continue to function, as it has in the 

past with impartiality and objectivity.

The great Tamil Poet Subramania Bharati sang in the twenties of 

this century when freedom was a dim distant goal.

“We are all sovereigns of the Country”.
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The poetic benediction has come true. But tĥ sovereignty of the 

people will become illusory unless the true will of the people is 

reflected in the legislatures through fair elections. Ensuring free 

elections must be the joint endeavour of all parties and the sacred 

duty of the Nation. I am sure that nothing will be done by anyone to 

cut at the very roots of democracy.

Let us hope and pray that all the political parties and contesting 

candidates will listen to this sagely advice given by our President and act 

on this advice which will ensure a free, fair and incident-free election.
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DISTURBANCE DURING PRESIDENT*S ; GOVERNOR*S 
ADDRESS

. . P. . PaJRIaaJRIa

In EngJand, the Crown opens the Session of the Parliament. Keeping 

this tradition in view, framers of the Constitution of India thought of making 

a provision for an Opening Address by the President and the Governor at 

the commencement of the Session of the Parliament and the State 

Legislature, respectively, and necessary provisions were accordingly made 

in Articles 87 and 176 of the Constitution of India. In England, Session of 

the Parliament is summoned only once a year. Of course, such Session 

continues almost for the whole year and hence the Crown has to address 

the Parliament only once a year. But in India, the Sessions of the 

Parliament and State Legislatures are summoned more than once, which 

necessitated the President and the Qovemor to come for giving the 

Opening Address at the commencement of each Session of Parliament 

and State Legislature, respectively. Such a procedure involved many 

repetitions in the address and it had inherent practical difficulties too. To 

overcome these difficulties, Dadasaheb Mavalankar, the First Speaker of 

the Lok Sabha, suggested that instead of President's address at the 

commencement of each Session of Parliament, there should be a 

provision that it should be made at the commencement of the first Session 

of each year. In pursuance of this suggestion, the first Amendment to the 

Constitution of India was made which came into effect from 18 June, 

1951. As a result of this Amendment, the words "every Session” were 

replaced by the words “at the commencement of the first Session after 

each general election to the House of the People and at the 

commenceihent of the first Session of each year”. Consequent upon this 

Amendment, the President now addresses the Parliament only at the 

commencement of the first Session after each general election and at the 

commencement of the first Session every year. In the States, the 

Governors also follow the same procedure.

As in the case of the Crown in England, in India too, the President and 

the Governor refer to the “causes for summoning the Session" in their 

addresses. This address is a statement of the Policy of the Govemment 

and hence it is prepared and approved by the Cabinet. The President 

addresses both the Houses of Parliament assembled together in the 

Central Hall of Parliament House.

To address the Parliament is one of the most solemn and formal duties 

of the President as laid down in the Constitution of India and hence 

utmost dignity and decorum appropriate to that occasion have to be
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maintained. However, it is obsen/ed that during the address of the 

President or the Governor, a numt>er of incidents have occurred which 

even the mai<ers of the Constitution might not have envisaged. Of course, 

no such untoward incident is reported to have occun-ed in the British 

Parliament during the address of the Crown. In India also, there is a 

covention that no member should leave his seat during the address by the 

President or the Governor. Yet, one member left the Central Hall during 

the President’s address on 5 February, 1952. But on the next day, in a 

letter addressed to the Speaker, he expressed regret for his behaviour 

and explained the circumstances compelling him to leave the Central Hall. 

Thereafter, on 18 February, 1963, when the President was addressing the 

members of both the Houses of Parliament assembled together in the 

Central Hall, one member interrupted the address saying the President 

should Address the members in Hindi. Later, five other members, 

including a member of Rajya Sabha, staged a walkout protesting that the 

address was in English. Their action was treated as stn incident of grave 

indiscipline and it was decided to appoint a Committee consisting of 15 

members of Lok Sabha to investigate the matter. The next day, the 

appointment of a Committee was announced by the Speaker in the 

House. The Committee called for explanations from all the five Lok Sabha 

members involved in the said incident. After considering the explanations 

of the two members who pointed out that they did not mean any 

disrespect to the President, the Committee adopted a lenient view towards 

them  and  expressed  its  displeasure over their conduct.  But  it 

recommended that the remaining three members whose behaviour it found 

“undesirable, undignified and unbecoming” of a member, be reprimanded. 

The Committee then viewed that any interruption or walkout during the 

address  of  the  President  is  a  grossly  disorderly  conduct  and 

recommended that in future, members responsible for such an act should 

be suspended from the service of the House for a period which may 

extend upto one year. The House considered the Report of the Committee 

and a motion, as recommended by the Committee, was moved in the 

House and it being adopted by the House, the Speaker reprimanded all 

the three members involved in the incident on behalf of the House.

Despite taking a very strict approach to maintain the dignity and 

decorum in the House during the address of the President, over the years, 

the following untoward incidents occurred. On the occasion of .the 

President’s address on 12 February 1968, two members interrupted the 

address and thereafter nearly 70 to 80 members staged a walkout. Later, 

on 20 February 1968, speaking on a motion regarding .this incident, one of 

the members involved in the issue, said their action was done without any 

disrespect to the President or his office. He added that their action was to 

register “our sorrow and our indignation and our anger at the policies of 

the Government whose programme of work in Parliament the President 

was going to announce ”. Later, Lok Sabha adopted a motion on 28
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February 1968, disapproving the members’ conduct and reprimanded 

them "for their undesirable, undignified and unbecoming behaviour”

Similarly, on 23 March, 1971, a member created an obstruction arxl 

showed disrespect to the President during his address demanding that the 

President should address members in Hindi. On 2 April 1971. the Lok 

Sabha decided to appoint a Committee to investigate the incident. This 

committee presented its First Report to the House on 15 November, 1971 

in which it recommended that a lenient view may tie taken of the 

member's conduct even though his action should be viewed with 

disapproval. In its Second Report, presented to the House on 14 April 

1972, the Committee suggested the following guidelinê regarding the 

conduct of memt)ers and maintenance of order, dignity and decorum on 

the occasion of the President's address;

(i) To insert a new Article 87-A in the Constitution making a 

provision that the President shall preside on the occasion of his 

address to the House / Houses of the Parliament;

(ii) to amend Article 118 to provide that the President, after 

consultation with the Chainnan, Rajya Sabha and Speaker, Lok 

Sabha may make rules regarding the procedure for maintenace 

of order, dignity and decorum on the occasion of President’s 

address; and

(ill) to make similar constitutional provisions in respect of the 

Govemor’s address to State Legislatures under Articles 175 

and 176 of the Constitution.

However, no steps have been taken so far to make these guidelines 

effective and year after year, incidents of interruption on the occasion of 

the President's address have been continuously increasing. Not only this, 

some new problems have cropped up in the States along with increasing 

number of incidents of interruption during the Govemor’s address.

The fifst such incident took place on 11 December. 1952 in the then 

Madras State on the occasion of the Govemor’s address to both the 

Houses of~the State Legislature when three members staged a walkout 

Commenting on this incident, the Speaker observed that it was essential 

for members to remain present during the Governor’s address because 

the Governor was the symbol of the State and, therefore, in the same way 

as we respect the National flag, we should respect the Governor by 

observing a certain standard of conduct befitting the occasion of his 

address tff the State Legislature.

In March, 1958, on the occasion of the Governor’s address to the 

Punjab Legislative Assembly, some members created noisy disturbances 

and thus tried . prevent the Govemor from delivering his address. A 

Committee was appointed thereafter to determine whether a meeting 

convened for the purpose of the Govemor’s address could be treated as a
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sitting of the Assembly and who should regulate the proceedings of this 

sittirtg. The Committee held that though the proceedings of such meeting 

did not constitute a sitting of the iHouse as laid down in the Constitution, 

noisy  disturbances  during  the  Governor's  address  constitute  a 

parliamentary offence and since there was provision in the Legislative 

Assembly Rules for the discussion on the Governor's address, a member, 

who was obstructed in his listening to the address, might raise a question 

of breach of privilege.

In West Bengal, when the Governor was addressing both the Houses of 

the State Legislature on 8 February, 1965, some members created noisy 

disturbances. The Govemor could not read out his speech and so he laid 

the same on the Table of the House. This procedure was challenged 

through a writ petition in the Calcutta High Court. Dismissing the writ of 

mandamus, the Calcutta High Court observed:

That procedural failure should not be over-emphasised because by 

laying a copy of the Governor's address on the Table', the object of 

the address was substantially served and the members could become 

aware of the contents of the address.

That Legislature must not be deemed to have met when a Governor 

is unable to begin or to finish the address under Article 176 and is 

compelled otherwise to put the address, as to put a value on such 

disturbance which they do not deserve.

If a Legislature m t̂s and transacts legislative business without the 

preliminary address by the Govemor, when required under Article 

176, its proceedings are illegal, invalid and may be questioned in a 

Court of Law.

On 26 Febnjary, 1966, when the Govemor was delivering his address to 

the Rajasthan Legislative Assembly, some members created disturbance 

to prevent him from delivering his address. The Governor then ordered the 

Sergeant-at-Arms to remove those members from the House. Thus, twelve 

members were removed from the House by the Order of the Governor 

The question that arose from this incident was whether the Govemor had 

the authority to remove any member from the House in this manner during 

the course of his address. As a privilege motion was moved by some 

members, the matter was referred to the Privileges Committee. Ttie 

Committee held that the Govemor had acted within his powers and 

authority in order to remove all those members during the course of his 

address.

The action of the Governor w£is also challenged by a writ petition in the 

Rajasthan High Court. The Rajasthan High Court dismissed the writ 

petition, but it did not express any clear view in this regard. The High 

Court, however, observed that the Petitioners were removed during the 

address only to enable the Govemor to discharge his constitutional duty of 

delivering the address and to enable other members to hear him. In this
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connection, the Home Ministry of the Government of India observed as 
under;

When the Governor addresses the State Legislature under Article 

176. he functions as an organ of the legislature... he is in charge of 

the proceedings of the Housfe until his address is completed. It is left 

to him to conduct the proceedings in an appropriate manner, 

consistent with the dignity and status of the House. Consequently, he 

is responsible for maintaining order and discipline during the period 

the proceedings regarding his address continue.

The first incident of interruption in the history of the Gujarat Legislature 

took place on 22 January, 1968 during the Governor’s address when 

some members staged a walkout. However, the Governor completed his 

address. Five years later, on 12 February, 1973, when the Governor was 

about to begin his address, the Leader of the Opposition got up from his 

seat and said that the Governor was going to read the usual speech 

prepared by the Govemment. He then requested the Governor to read out 

the speech which he had prepared as the Leader of the Opposition and 

handed over a copy of the same to the Governor. However, the Governor 

read out the speech which he was already having. In the sitting of the 

House after the Governor's address, a member raised a point of order that 

the conduct of the Leader of the Opposition constituted a contempt of the 

House, but no action was taken against anybody in this matter.

Again, at the commencement of the Gujarat Legislature Session on 22 
January, 1979, the Leader of the Opposition tried to read his own 

statement before the Governor could start his address. This created a 

pandemonium in the House. Later, members of the Opposition staged a 

walkout after the Leader of the Opposition finished reading his statement. 

Of course, the Governor could also finish his speech. In a sitting of the 

House held after the Govemor’s address, a point of order was raised to 

expunge the statement made by the Leader of the Opposition from the 

proceedings of the House. The Speaker ruled that the sitting which the 

Governor addressed was not a part of the duly constituted sitting of the 

House and therefore the questton of expunging the statement made by the 

Leader of the Opposition from the proceedings of the House did not arise.

On 19 March, 1979. when the Govemor was about to deliver his 

address to the memtjers of the Bihar Legislature, the Leader of the 

Opposition got up and started reading something. Some other members 

also started shouting slogans. But when the Govemor started reading the 

address and continued to read it out, some members staged a walkout. 

Thereafter, the Govemor finished his speech.

On 27 January. 1981, when the Govemor was addressing both the 

Houses of the Utfar Pradesh Legislature, some membere created 

obstruction. Even two lady members were also involved in this incident.
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The members causing obstruction were removed by the Order of the 

Governor. Rejecting a point of order raised later in this connection, the 

Speaiter ruled that while delivering his address, the Governor conducted 

the proceedings of the said sitting and hence the Marshal and the 

employees of the legislature were supposed to carry oth the Governor’s 

order given for maintaining order in the meeting. He further observed that 

when the Governor performed his duties assigned to him by the 

Legislature, the conduct and behaviour of the members of the Legislature 

should be in confomiity with the status of the Governor and the 

importance of the occasion. He further quoted some obsen̂ations cited 

below which were made by the then Speaker, Lok Sabha, Dr. G. S. 

Dhillon, in the House on 2 April, 1971 in respect of some incidents which 

had taken place in the years 1963 and 1971 :

What can the President do? There is no authority either of the 

Speaker or the Chainnan of the Rajya Sabha. Should we allow 

ourselves to be hekl to ransom and keep on watching the disorderiy 

scene? The President has patience, but there is a limit to it.

On 17 February, 1982, when the Governor of Rajasthan got up from his 

seat to address the members of the Rajasthan Legislative Assembly, 

some members started creating noise and later they staged a walkout. 

Before the Govemor could complete his address, the Chief Whip of the 

njling party inten̂ened and moved a motion that the Governor’s address 

be deemed to have been read out and on the motion being passed by the 

House, it was held accordingly.

On 13 February, 1984, when the Govemor of Uttar Pradesh weis 

addressing the members of the Uttar Pradesh Legislature, the occasion 

was marred by uproartous scenes, showing of black flags and tearing off 

of copies of the Governor's address. Even in this atmosphere, the 

Govemor read out the first sentence of his speech and then authorised 

the Speaker to r̂ad the remaining portion of his speech. When the 

Speaker finished the reading of the speech, the Govemor read out the last 

sentence of his address.

On 2 March 1984, some members of the Madhya Pradesh Legislative 

Assembly boycotted the Govemor’s address and staged a walkout. Later 

on, a motion, seeking suspension of two members from the services of the 

House for their misconduct till the discussion on the motion of thanks on 

the Govemor’s address was over, was moved by the Minister for Law and 
was adopted by the House.

In Rajasthan, some memtiers txjycotted the Governor's address on 20 

March, 1985 at the commencement of the first Session of the Rajasthan 

Legislative Assembly. However, the Govemor declared his address as 

read out after reading the beginning and the last portions of the address 
before the members present in the House.

In Bihar, when the Governor was addressing a joint sitting of the Bihar
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Legislature on 8 January, 1988. some members created a pandemonium. 

The Leader of the Opposition liegan to read out his owm speech as the 

Governor started to address. The pandemonium prevailing in the House 

compelled the Governor to read only the main portion of his address 

instead of reading out the whole text.

On 5 February. 1988, as soon as the Governor started reading his 

address before the members of the Gujarat Legislative Assembly, 

members from the .Opposition stood up and started shouting slogans and 

staged a violent demonstration. As the interruption continued for a much 

longer time, the Governor declared that his address be treated as read. 

However, no action was taken against any member for this incident.

In West Bengal Legislature, when the Governor was addressing the 

House on 7 March 1988. sonfie members described some points of the 

address as lies and staged a walkout denouncing the address.

Some members stood up and shouted slogans when the Governor was 

addressing the members of the Gujarat Legislative Assembly on 27 

January 1989. On account of the noisy scenes, the Governor could not 

read more than two to three paragraphs of his speech. Ultimately, he read 

the last paragraph and declared that his address be treated as read. 

When the motion of thanks was moved for discussion in the House, a 

member raised a point of order that the word “read his address” should 

be replaced by “written address” as the Governor had not addressed the 

House, i.e. he had not read his speech in the House. Rejecting the point 
of order, the Speaker obsen/ed that under Article 176 of the Constitution, 

it ytas obligatory for the Governor to address the House in the first 
Session every year. It was the duty of the members to give a patient 

hearing to the Governor who comes to address the House to perform his 

constitutional duty. But the behaviour of the memt>ers was a hindrance to 

the Governor in the performance of his constitutional duty and it had also 

lowered the dignity of the House. He added that it was the duty of every 

member to give his respect to the constitutional provisions and to preserve 

its sanctity.

From the atx)ve cases of interruption during the President’s/Governors 

address and also from the rulings of the Presiding Officers and the Courts 

of Law. the following points emerge:

(i) There is a constitutional provision that every year the first Session 

of the House shall commence with the address by the President/ 

Governor. Even then, if he could not read out his address due to 

intemjptions and he declares that the same be treated as fsad, it 

cannot l>e held that the President/Governor has not addressed the 

House, and hence the Session of the Parliament/Legislature has 

not legally commenced as per the constitutional requirement.

(ii) That the PresWent/Governor is discharging his constituttonal duty of 

addressing the House and if he, is not allowed to finish his address
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on account of interruption by the memt}ers. he can declare that his 

address be treated as read.

(ill) That under Articles 87 and 176 of the Constitution of India, it is 

obligatory >pn, the party of the President/Governor to address both 

the Houses/House of Parliament/Legislature and he has the right 

to conduct the meeting. If there is any hindrance during his address, 

he can, for the purpose of preventing such hindrances, requisition 

the services of Marshal or any other Officer of the Parliament/ 

Legislature Secretariat.

(iv) According to the provisions contained in the Constitution and Rules, 

a sitting of the House is duly constituted only when it is presided 

over by the Speaker and, therefore, the proceedings of the meeting 

of the House held during the Qovemor's address cannot be treated 

as proceedings of the sittings of a duly constituted House.

(v) Proceedings of the sitting of the House held during the address by 

the President/Govemor is not treated as sitting of the duly 

constituted House. Therefore, normally the question of breach of 

privilege in respect of the incident occurred during that period does 

not arise. However, if any member indulges in disturbance during 

this period, the House treats such conduct as improper, undesirable 

and unbecoming and it can initiate penal action against him.

It is a matter of grave concern that day by day, incidents of interruptions 

during President’s/Govemor's address are increasing. An in-depth study 

of this phenomenon will reveal that there are various causes which 

culminate in such incidents. Newspapers, i.e. the mass media, have to 
play a very important role in parliamentary democracy. In a state governed 

by the parliamentary system of Government, the Press has to climb stiff 

cliffs in moulding public opinion by putting forth the naked truth. In view of 

this importance of the Press, special arrangements have been made in the 

House for their representatives and they are supplied almost the same 

quantity of literature which is supplied to the members of the House. 

Reports of Parliamentary Committees are also supplied to the Press 

representatives. However, we know very well as to which type of news of 

the proceedings of the House are given prominence in the newspapers. 

We must admit the fact that news pertaining to interruptions in the House 

are given more importance by the Press and hence the tendency to create 

disturbance during the President’s/Govemor’s address has increased. 

This is not a healthy situtation. The Press is expected to make a positive 

contribution to creating healthy parliamentary traditions.

Interruptions during the President’s/Govemor’s address are mostly 

rrieant to show dissent or disregard towards some policies or actions of 

the Government. In a parliamentary democracy, it is very natural that the 

people’s representatives may hold a dissenting view atx>ut some particular 

matter or the policy of the Govem.*nent. Iri a way, this is necessary also
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but that does not mean that disturbance should be created when the 

President or Governor is performing his constitutional duty. It î the duty of 

all members to show high respect and give a patient hearing to the 

President's/Governor's address while he is addressing the members as a 

part of the Parliament/Legislature and as the Head of the Nation/State. A 

note of dissent at this juncture is totally out of place. It should not be 

forgotten that tolerance is the essence of parliamentary democracy. 

Members should display a very high degree of tolerance on such an 

occasion and they should also adopt a practice of raising a point of 

dissent, if any, only in the sittings of the duly constituted House. Such 

interruptions which are increasing day by day are not conducive to the 

development of parliamentary democracy and, therefore, all political 

parties should think over this issue and adopt a common point of view and 

decide to grace the occasion of President's/Governor’s address as an 

ideal constitutional occasion.
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ELECTION OF SPEAtER OF THE TENTH LOt SABHA 

LARRDISp

Under the provisions of Article 93 of tîe Constitution, Lok Sabha 

chooses one of its memt)ers to be the Speaker thereof, in accordance with 

the procedure prescribed in rule 7 of the Rules of Procedure and Conduct 

of Business in Lok Sabha. The Speaker is elected from amongst its 

members by a simple majority of members present and voting in the 

House.

The Tenth Lok Sabha was constituted on 20 June 1991. The date for 

hokjing election to the office of the Speaker was fixed on 10 July 1991. 

The members were accordingly informed of the procedure and the 

programme thereof through the Lok Sabha Bulletin Part II on 2 July 1991 

and again on 5 July 1991. Members were required to give notices of 

motions for the election in the prescribed form before noon on 9 July 

1991.

In alt, eleven motions were received by the prescribed time. Of these, 

five motions proposed the name of Shri Shivraj V. Patil for the Office of 

Speaker. Another five proposed the name of Shri Rabi Ray while one that 

of Shri Jaswant Singh. All the motions were found to be in order and were 

included in the revised List of Business for 10 July 1991 in the order in 

which they were received in point of time.

On 10 July 1991, when the item was taken up, the Speaker pro tern, 
Shri Indrajit Gupta, who was in the Chair, called upon Shri L.K. Advani to 

move the motion standing in his name proposing Shri Jaswant Singh for 

the Office of the Speaker, Lok Sabha. Shri Advani stated that he did not 

propose to move the motion. Two other motions in the name of Smt. 

Sheila Kaul and Shri K.R. Narayanan were not moved. The fourth motion, 

proposing the name of Shri Shivraj V. Patil was then moved by Shri Arjun 

Singh,  Leader of the  House and  Minister of Human  Resource 

Development. The fifth and sixth motions listed in the name of Shri A.R. 

Antulay and Shri B. Shankaranand were not moved by the movers. The 

rest of the five motions in the name of Sarvashri Basudev Acharia, Ram 

Lakhan Singh Yadav, Chun Chun Prasad Yadav, K.P. Unnikrishnan and 

Suraj Mandal proposing the name of Shri Rabi ftey were also not moved.

The motion moved by Shri Arjun Singh was put to vote of the House 
and adopted.

’Preparetfby the Library and ReferetKe, Research Documentation and Information Service 
(LARRDIS)
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The Speaker pro tern, Shri Indrajit Gupta, then declared Shri Shivraj V. 
Patil elected as the Speaker of Lok Sabha. Having been chosen as the 

Speaker, Shri Shivraj V. Patil was then conducted to the Chair by Shri 

Arjun Singh, Leader of the House and Minister of Human Resource 

Developnwnt and Shri L.K. Advani, Leader of the Opposition in Lok 
Sabha.

Shri Shivraj V. Patil was warmly felicitated on his election to the Office 

of the Speaker by the Prime Minister, the Leader of the Opposition and 

the Leaders of Parties/groups in the House.

Congratulating Shri Patil on his election to the high office, the Prime 

Minister, Shri P.V. Narasimha Rao said: “Responsibility of this nature you 

have shouldered in the past and with great distinction. We know that you 

were Speaker of one of the largest Legislative Assemblies in India, the 

Maharashtra Legislative Assembly. You had shown your mettle in the past 

and had handled varied and difficult situations. Your experience Will 

greatly help not only the conduct of this House, but all of us in functtoning 

in the manner expected of us".

The Prime Minister pointed out that the House was meeting at a time 

when the country was facing a difficult situation on various fronts. He said; 

"We must work with urgency... we must work collectively and in a 

determined manner to face the challenges that the nation is confronted 

with”. He added; “In particular, in this House the people expect us to work 

with devotion, work with single-minded purposefulness and also work with 

certain dignity. We have to place before ourselves all these expectations 

of the people, and I am sure, Mr. Speaker, Sir, that under your able 

guidance, we will be able to conduct the business of this House as well as 

conduct ourselves as the people expect us to".

Offering felicitations on behalf of his party, and on his own behalf, Shri 

L.K. Advani, Leader of the Opposition in Lok Sabha, expressed his 

happiness On the unopposed election of Shri Shivraj Patil to the high post. 

Shri Advani pointed out that “once a person gets elected to this highest 

office, then [le does not remain confined to any party. He rises above 

party politics" and added that Shri Patil’s illustrious predecessore had 

followed this high tradition. Shri Advani stated that Shri Patil had 

discharged his duties with justice, dignity and decorum as Deputy 

Speaker, Lok Sabha and Speaker, Maharashtra Legislative Assembly and 

hoped that he would be successful in achieving the same reputation as 

the Speaker, Lok Sabha, also.

Felicitating Shri Shivraj Patil, Shri Vishwanath Pratap Singh, Leader of 

the Janata Dal, said that the House was already witness to his sense of 

impartiality. He hoped that with Shri Patil’s assumption of the Office, 

opportunity would be given to them for giving expression to the woes and 

grievances of the poor and the downtrodden.

Extending cordial, felicitations to Shri Shivraj Patil, Shri Somnath
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Chatterjee, Leader of CPI-M, expressed confidence that Shri Patil would 

uphold the highest traditions of the Chair. He also urged that justice be 

given to all sections of the House and adequate opportunity be given to 

members to give expression to the urges and aspirations of the teeming 

millions of the country.

Congratulating Shri Shivraj Patil, Shri B. Vijay Kumar Raju (Telugu 

Desam Party) stated that as Deputy Speaker of the House, he had 

performed his duties in a very dignified manner and hoped that he would 

maintain the decorum and decency of the august House in future also.

Offering his felicitations, Shri Frank Anthony (Nominated) said that he 

was overborne by Shri Patil's mental and political alacrity and found in him 

certain qualities that would combine to make him a very great Speaker.

Congratulating Shri Shivraj Patil, Shri Indrajit Gupta (CPI) offered him 

his party’s cooperation in the difficult task of conducting the affairs of the 

House. He said: "... we know you are impartial) that you are sufficiently 

experienced, that you will have a masfery over the rules of procedure of 

this House and that you will be finn in your decisions. But your justice, I 

am sure, will be tempered with mercy and you will see to it that everybody 

here gets a fair chance to express themselves."

Felicitating Shri Shivraj Patil, Shri P.G. Narayanan (AIADMK) hoped that 

the privileges and rights of the members would be safeguarded under his 

custodianship.

Extending his congratulations, Shri Nani Bhattacharya (RSP) expressed 

confidence that Shri Patil would be able to discharge his duties and 

responsibilities as Speaker with full impartiality and diligence as the 

occasion demanded without fear or favour.

Shri Moreshwar Save (Shiv Sena) said that as Speaker of Manarashtra 

Legislative Assembly and Deputy Speaker of Lok Sabha, Shri Patil had 

acted impartially and hoped that he would act impartially as Speaker also 

and would set high traditions.

Extending his party’s full-fledged cooperation to the new Speaker, Shri 

Chitta Basu (Fonward Bloc) said: “as you know, this House represents the 

sovereignty of the people. You, as the Speaker of the House, ought to 

remain as a vigilant guard to the sovereignty of the people”.

Congratulating Shri Shivraj Patil. Shri Ebrahim Sulaiman Sait (Muslim 

League) expressed his confidence that he would prove to be a great 
success as the Speaker of the House.

Shrimati Dil Kumari Bhandari (Sikkim Sangram Parishad) extended full 

support to the new Speaker for the successful conduct of the business of 
the House.

Shri Shibu Soren (Jharkhand Mukti Morcha) expressed the hope that 

Shri Shivraj Patil would provide equal opportunity and justice to all.
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Congratulating Shri Shivraj Patil, Dr. Jayanta Rongpi (Autonomous State 

Demand Committee) expressed the hope that the new Speaker "will give 

U8 enough support so that our (Assam's) problems will be thoroughly 

deliberated upon and we will get a democratic solution to our problems".

Shri Muhi Ram Saikia (Asom Gana Parishad) hoped that Shri Shivraj 

Patil would conduct the House in an impartial manner and would serve as 

a cementing force of the House in the larger interest of the country.

Offering felicitations to Shri Shivraj Patil, Shri K.P. Unnikrishnan 

(Congress-S) said that the basic and fundamental task of the House lies in 

the commitment to social goals and in a more furKlamental sense, 

commitment to national unity and secularism.

Shri Yaima Singh Yumnam (Manipur Peoples Party) also congratulated 

Shri Shivraj Patil on his election as the Speaker.

Congratulating Shri Shivraj Patil. Shri Chandra Shekhar (Janata Party) 

hoped that the new Speaker would add a new chapter in the glorious 

history of the Pariiament. He added; “The Prime Minister said that there is 

a difficult time before us and to prevail over it we require knowledge, as 

well as power, but for that we will have to create will power in the people. 

This task of creating will power lies upon this Pariiament. As such there is 

great responsibility on you. I am sure that you will be able to do this 

successfully”.

Replying to the felicitations, the Speaker, Shri Shivraj Patil expressed 

his deep and heartfelt gratitude to all members in the House for the 

honour bestowed on him. Extending a warm welcome to all the members 

of the Tenth Lok Sabha, he said: “This House and the precincts of this 

House are part of our history, most magnificent and most memorable. 

They should continue to be like that and also more effective, magnificent 

and memorable, equal to all such places in the worid and in certain 

respects more effective and more attractive". He added; “To this House, 

great statesmen in the country and great souls have been elected. They 

have functioned here with dedication, viston, honesty and love for the 

people, for the country and for the world, and the great causes, 

philosophies and ideas. They have left great traditions, conventions arKi 

imprints in the annals of the functioning of the pariiamentary democracy”. 

Shri Patil pointed out that “it would certainly be wise to remember them 

and their contributions with gratitude in our hearts and follow the broad 

outlines and directions given by them”. “At the same time”, he added, “it 

would be necessary to use our ingenuities to invent and follow new 

methods and directions to cope with new and unforeseen circumstances 

and situations”.

Emphasising that “the tasks we have to perfonn are going to be 

challenging, intricate and onerous", Shri Patil sakl that “all the same, we 

woukJ all certainly rise to the occasion and prove that with our conventions
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and convictions, with the realisation of the need to adjust and compromise 

and understand, on matters of public interest and weal, the good of the 

country and the world, and the exigencies of time and cope with new 

situations and nevy problems”.

The new Speaker observed that friendship between members and 

presiding officers and the officers should and would prevail and help to 

understand and cooperate with one another.

Stressing the importance of the media. Shri Patil said that what happens 

in the House should reach the people and all parts of the country and in 

this task, the media and the instruments responsible for the same had to 

play a significant role. He added that they would be facilitated to do the 

same.

In conclusion, Shri Shivraj Patil sought cooperation of all sections of the 

House and prayed for the successful discharge of the duties entrusted 

upon him.

Shri Shivraj V. Patil • A Life SIcetch

Son of Late Shri Vishwanath Patil, alias Sambhaji Patil, Shri Shivraj V. 
Patil was bom on 12 Octot)er 1935 at Chakur Village in Ahmedpur Taluk 

of Latur District (Maharashtra). He was educated at the Osmania 

University, Hyderabad and Bombay University, Bombay. He first graduated 

in Science and later obtained a Master’s degree in Law.

Shri Patil. who is an advocate, agriculturist and Honorary Professor of 

.L̂ w, started his political career as the President of Latur Municipality in 

1967 and held that position till 1969 and again from 1971 to 1972.

Shri Patil's legislative and parliamentary career began in 1972 with his 

election to the Maharashtra Legislative Assembly. During his membership 

of the State Legislative Assembly between 1972-77 and 1977-79. he was 

the Chairman, Committee on Public Undertakings, during 1974-75. Shri 

Patil was Deputy Minister holding the portfolios of Law and Judiciary, 

Irrigation and Protocol during 1975-76. He was elected Deputy Speaker of 

the State Assembly on 5 July 1977 and held the position till 13 March 

1978. He remained Speaker of the House from 17 March 1978 till 6 
December 1979.

Shri Patil was elected to Lok Sabha for the first time in 1980 from Latur 

Parliamentary constituency. He was re-elected to the Eighth. Ninth and 

Tenth Lok Sabhas in 1984, 1989 and 1991. respectively, from the same 

constituency. He was member, Joint Committee on Salaries and 

Allowances of Members of Parliament from 12 May 1980 to 7 September 

1980 and Chairman of this Committee from 8 September 1980 to
18 October 1980.

Shri Patil was made a Minister of State in the Union Council of Ministers 

on 19 October. 1980 and held the following portfolios: Defence—

19 October 1980 to 14 January 1982; Commerce (independent Charge)—
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15 January 1982 to 29 January 1983; Science and Technology. Atolnic 

Energy. Electronics. Space and Ocean Development. Bip-Technology—

29 January 1983 to 21 October 1986; Defence Production and Supplies— 

22 Octot)er 1S86 to 24 June 1988; and Civil Aviation and Tourism 

(Independent Charge)—25 June 1988 to 2 Decemt)er 1989.

Shri Patil was Deputy Speaker of the Ninth Lok Sabha from March 1990 

to March 1991. In that capacity, he functioned as the Chairman, 

Committee on Private Members’ Bills and Resolutions, and Library 

Committee. He was also a member of the General Purposes Committee 

from May 1990.

Shri Patil also held the post of Vice-President, Council of Scientific and 

Industrial Research (CSIR)from October 1983 to October 1986.

His special  interests  are foreign affairs, defence, science and 

technology, law and judiciary, problems of unemployment, agriculture, 

industry and commerce. During his pastime and recreation, he remains 

engrossed in reading, swimming, shooting and horse-riding.

A widely travelled person. Shri Patil has visited the Bahamas. Canada. 

China. Czechoslovakia. Cuba. Ethiopia, Federal Republic of Germany, 

Finland, France. German Democratic Republic, Iran, Italy, Jamaica, Japan, 

Mexico, Nicaragua. North Korea. Panama. Poland. Spain. Switzerland. 

Thailand. UK. USA, USSR and Vietnam.
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OBITUARf REFERENCES

M  p88p e  s,hirkW hkmru ak Imic Om dp M  rub skWmr m rub 
ek, r , Kb bsbixb eiru uks m ire,iba rub mbe ka rub imrikm ka 
akhib Pihb Mimirb Sui Rix Gm ui r SiwbWĥW W  mb M c Tub 
ak,,keimK  km dd M  xbrbm CkhhWmi r ,bb Sui Suiw Ahir DmKb 
w b e  im Bkhr> arb wkr srb i,,mbc A ebb ,rb km 30 M  rub 
skWmr  Waab b mkrub ,k eubm rub bmkemb abbkh aiKurb  w,ihbmr im 
m himir rk  Sui Uh Sum  DiuH ̂ brub ui ,r im Nbe Db,uic fbr 
mkrub  KibxkW ,k e rub rKis m Wmrihb, bru ka rub î,,imr 
w ,im mr im Su i Dimbu Gkehi im  k  ssibmr mb  GWeuri km d nWmbc

b hkWh rub ,k  ka rubb mk̂,b km ka Imi m w kW bwbsraW, ukhKb 
rk rubi hbhkc

—Editor

SHRI RAJIV GANDHI

People ttie world over received with utter shock and disbelief the news 

of the brutal assassination of Shri Rajiv Gandhi, former Prime Minister of 

India, on 21 May 1991. Shri Rajiv Gandhi was to address an election 

meeting at Sripemmbudur near Madras late in the evening when he fell 

victim to a bomb explosion! His body was brought to New Delhi the next 

day and was laid in state at the Teen Murti House where his grandfather, 

Pandit Jawaharlal Nehru lived and where Rajiv Gandhi spent his childhood 

days. The Unicfri Government declared a seven-day state mourning in 

honour of the departed leader. The mortal remains of Shri Rajiv Gandhi 

were consigned to the flames on the banks of River Yamuna with full state 

honours on 24 May 1991 in the presence of a galaxy of world leaders. 

The country’s highest civilian award, the ‘Bharat Ratna’, was conferred 

posthumously on Shri Rajiv Gandhi by a grateful nation.

Killings are always tragic; more so when a young and charismatic leader 

like Shri Rajiv Gandhi in whom millions of his countrymen had pinned their 

hope and faith is assassinated. Bom on 20 August 1944, Shri Rajiv 

Gandhi was the eldest son of Shrimati Indira Gandhi and Shri Feroz 

Garidhi. He was the grandson of Pandit Jawaharlal Nehru, the first Prime 

Minister of India. Shri Rajiv Gandhi studied at the Doon School, Dehra 

Dun, and Trinity College, Cambridge, and did a course in Mechanical 

Engineering. Politics was not his first kjve. He chose flying as his' 

profession and served as a pilot with the Indian Airiines. However, destiny 

willed othemvise. His younger brother Sanjay’s death in an aircrash was a
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turning point in Rajiv’s life. It was then that he entered the Indian political 

scene. He was elected to Lok Sabha for the first time in 1981 from the 

Amethi parliamentary constituency in Uttar Pradesh from where he was 

returned again in 1984 and 1989. He was yet again elected with an over

whelming majority in May 1991 from Amethi where elections were held 

just before his assassination and the results announcing his own as well 

as his party’s victory came ironically only after he was no more.

Soon after the assassination of his mother Shrimati Indira Gandhi in 

October, 1984, Shri Rajiv Gandhi had to bear the mantle of the office of 

the Prime Minister of the largest democracy in the world. Although riding 

on a sympathy wave which swept the country in the wake of the brutal 

assassination of Shrimati Indira Gandhi and which secured for him an 

unprecedented mandate of the people in the Eighth General Elections to 

the Lx>k Sabha. the subsequent years of his premiership unfolded his 

competence and ability and proved that he was a leader in his own right. 

This was further proved by the graceful manner in which he accepted the 

defeat of his party at the hustings in the Ninth General Elections to the 

Lok Sabha and played with equal finesse the role of the Leader of the 

Opposition in the House till 23 December, 1990.

Shri Rajiv Gandhi's five years as Prime Minister were marked by a 

determined endeavour towards rapid modernisation, rapiĉ economic 

growth and sensitive, yet decisive handling of myriad problems. S ie whol̂ 

heartedly strived for induction of appropriate technology and modern 

managerial techniques with a view to redressing the problems of poverty, 

disease, and lop-sided development. He consciously nurtured and also 

promoted an awareness among the masses of India’s rich and varied 

cultural heritage with the express purpose of strengthening the emotional 

unity of the people of India. Time and again, he impressed upon his 

countrymen that secularism was the only and in fact the very foundation of 

our nationhood. Ever committed to the cause of parliamentary democracy, 

he was instrumental in the passing of some historic pieces of legislation 

such as lowering of the voting age to 18 and the anti-defection bill. These 

legislations, needless to say, contributed in no small measure towards 

magnifying the ambit of our democratic polity and providing wholesome 

parameters to political dynamics.

While Shri Rajiv Gandhi providejd a dynamic leadership to the people of 

his country, he also secured for himself a place in the galaxy of world 

statesmen.' His thoughtful atjd far-sighted initiatives in resoultlon of various 

complex  international  issues,  his outstanding contributions to the 

promotion of world peace and establishing a new international economic 

order, and his sincere and ceaseless efforts for promoting understanding 

and cooperation between India and the comity of nations and for ttie 

improvement of bilateral relations with its neighbours, are a living 

testimony to his farsightedness and clarity of vision.
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Shri Rajiv Gandhi was at once a visionary and an idealist who fireamed 

of an India proud and prosperous. His dastardly assassination is a great 

biQw to the movemert for liberty, peace and development, nay a deeply 

inflicted void in our democratic policy which will not be easily filled.

In his passing away, Indi. has lost a great patriot, the world a great 

leader and the whole of mankind a great humanist.

SHRI S.A. DANGE

India lost an elderly political figure in the demise of Shri Shripad Amrit 

Deuige in Bombay on 22 May 1991.

Shri Dange was bom on 10 October, 1899. He was educated at Nasik 

and at the Wilson College, Bombay. He came into contact with the 

working class movement while doing relief work in the Mill areas. He left 

his studies at the age of 21 to enter politics when the country was still 

struggling to free itself from the foreign yoke.

Shri Dange was a founder-member of the Communist movement in 

India and the All-India Trade Union Congress. His life long crusade to get 

the Indian workers and peasants a place of honour in society will be ever 

remembered. He led the country’s first landmark textile strike in Bombay 

in 1928. The Mumbai Girni Kamgar Union which he formed in the 
twenties, pioneered the trade union movement with its concept of worker's 

unity and collective bargaining. It also helped catalyse the industrialisation 

of modem India based on equitable participation by the working class.

His active political involvement in the freedom movement and the 

Communist and trade union movements made him spend nearly 16 years 

of his life in jail. He gave ample proof of his abilities as a parliamentarian 

when he became a member of the Bombay Legislative Assembly in 1946 

and later of the Lok Sabha in 1957 and 1967. His remarkable public life 

spanning over six decades was a saga of courage and sacriftee.

His scholarly oration and arguments from the Opposition benches, not

withstanding their comparatively small number and fragmented character, 

made the debates in Lok Sabha lively and the presence of the Opposition 

felt by the treasury beriches. He was always heard with rapt attention.

Shri Dange was also an able theoretician with a capacity to look at life 

from a broad perspective. He authored a few books, well-known among 

them being, “India from Primitive Communism to Slavery” and “Mahatma 

Gandhi and History”. For his strong commitment to Ŝ eUist ideas and 

great concern for the toiling masses, Shri Dange was honoured with the 

Order of Lenin award by the Soviet Union in 1974.

With the passing away of Shri Dange, the working class movement in 

India has lost one of its founding fathers, and the country a courageous 

freedom  fighter,  a  dedicated  trade  unk>nist  and  an  eminent 
parliamentarian.
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SHRI UMA SHANKAR DIKSHIT

Veteran  freedom  fighter,  renowned  parliamentarian  and  able 

administrator, Shri Uma Shankar Dikshit, passed away in New Delhi on
30 May, 1991.

Shri Dikshit was bom in Unnao in Uttar Pradesh on 12 January 1901. 

Inspired by the call of Mahatma Gandhi, he discontinued his education 

and joined the non-cooperation movement in 1920 and was imprisoned 
four times by the British regime.

Shri Dikshit started his career as a journalist. He was initiated into 

parliamentary life in 1961 when he was elected to the Rajya Sabha and 

remained its member till 1976. In the Rajya Sabha, he was the Leader of 

the House from 1971 to 1975. He was inducted into the Unton CJouncil of 

Ministers in 1971 and held portfolios of Home, Health and Family Welfare 

and Works and Housing for varying periods. He was appointed Governor 

of Karnataka in 1976 and of West Bengal from 1984 to 1986.

In the passing away of Shri Uma Shankar Dikshit, India has lost one of 

the last surviving links t>etween the natk>nal movement and post

Independence India.

SHRI DINESH GOSWAMI

Indeed the whole family of parliamentarians suffered a grievous loss 

when eminent parliamentarian and sitting member of Rajya Sabha, Shri 

Dinesh Goswami, was killed in a road accident on 2 June 1991 near 

Guwahati in Assam.

Shri Goswami was bom on 27 May 1935 at Village Pallastra, District 

Barpeta and had his education at Shillong, Guwahati and Calcutta. Shri 

Goswami, apart from being a political and social worker, also practised 

law at the Guwahati High Court and the Supreme Court. Shri Goswami 

was a member of the Lok Sabha from 1971 to 1977 and was a member of 

the panel of Chairmen in the House in 1974-75. He also served on its 

various Committees, including the Committee on Public Undertakings.

Shri Goswami was a meml)er of Rajya Sabha from 1978 to 1984. In this 

House, he was a member of the panel of Vice-Chairmen in 1980-82 and 

1983-84.

He again went to Lok Sabha as a member during 1985-89 and came 

back to Rajya Sabha in April 1990. While for most of his parliamentary life, 

he sat on the Opposition t)enches, he adorned the treasury benches from 

December 1989 to November 1990, having held the office of the Union 

Minister of Steel and Mines and Law and Justice. Soft-spoken, yet 

forceful, he was a parliamentarian par excellence.

In Shri Dinesh Goswami’s untimely and unfortunate demise, the 
has lost an outstanding parliamentarian, respected by all those who had 

the opportunity to interact with him.

Obituary References 177



PARLIAMENTARf EVENTS AND ACTIVITIES

Conferences and Symposia

85th InterParliamentary Conference: The 85th Inter-Parliamentary 
Conference was held in Pyongyang (DPRK) from 29 April to 4 May 1991. 

The Indian delegation to the Conference was led by Shri B.A. Masodkar, 

member of Parliament. The other member of the Delegation was Dr. R.K. 

Poddar, member of Parliament. Shri K.C. Rastogi, Secretary-General. Lok 

Sabha, was the Secretary to the Delegatbn.

At the Pyongyang Conference, India was elected Vice-Chairman of the 

Political Committee of the Inter-Parliamentary Unk>n.

CPA Executive Committee Meetings: The meetings of the Executive 
Committee of the Commonwealth Parliamentary Association (CPA) were 

held in Guernsey from 19 to 23 March 1991. Shri Rabi Ray, Speaker, Lok 

Sabha and Shri Hashim Abdul Halim, Speaker, West Bengal Legislative 

Assembly, attended these meetings as President of CPA and as Regional 

Representative for Asia Region, respectively.

Parliamentary Delegations isiting India

Turkey: In response to an invitation from the Pariiament of India, a 
Turkish Parliamentary Delegation, led by His Excellency Mr. Kaya Erdem, 

President of the Turkish Grand National Assembly, visited India from 18 to

24 February 1991. The Delegation called on Shri Rabi Ray, Speaker, Lok 

Sabha. on 18 February 1991. The Speaker, Lok Sabha hosted a banquet 

in honour of the Delegation later in the evening. The Delegation also 

called on Dr. Shanker Dayal Sharma, Vice-President of India and 

Chairman, Rajya Sabha and Shri Chandra Shekhar, Prime Minister, on

20 Febmary 1991. Later, the Delegation called on Shri R. Vehkataraman, 

President of India and Shri Satya Prakash Malaviya, Minister of 

Pariiamentary Affairs and Petroleum and Chemicals on 21 February 1991. 

A meeting between the Members of Pariiament and the visiting Delegation 

was held on the same day. Besides Delhi, the Delegation visited Agra and 
Bombay.

ureau of Parliamentary Studies and raining

During the period 1  January to 31  March 1991, the following 

Programmes/Courses were organised by the Bureau of Pariiamentary 
Studies and Training.

Appreciation Course lor Probationers I Officers of All India and Central 
Services: The following Appreciation Courses were organised by the
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Bureau; (i) for Probationers of the Indian Administrative Service from

31 January to 5 February 1991; (ii) for Officers of the newly inducted 

Indian Audit and Accounts Service from 6 to 8 February 1991; (iii) for 

Probationers of Indian Railways Personnel Service, Indian Railways Traffic 

Service, Indian Defence Accounts Service and Indian Defence Estate 

Service from 11 to 15 February 1991; (iv) for Probationers of Indian 

Railway's Accounts Service and Central Trade Service from 25 to 

28 February 1991; arjd (v) for Students of Journalism attending a Training 

Course at the Indian Institute of Mass Communication and for Indian Audit 

and Accounts Service Officers from 4 to 8 March 1991.

Attachment Programme for Participants attending an International 
Training Programme on “Audit of Receipts" organised by the Office of the 
C&AG of India: At the request of the Office of the Comptroller and Auditor 
General of India, an Attachment Programme for participants from Afro- 

Asian  and  Pacific  countries,  attending  an  International  Training 

Programme on "Audit of Receipts”, was organised by the Bureau from 

8 to 10 January 1990 to enable them to study the working of Parliament 

and Parliamentary Processes and Procedures. The Programme, which 

was attended by 23 Participants, was inaugurated by Shri Shivraj V. Patil, 

Deputy Speaker, Lok Sabha.

Attachment Programme for Shri J M. Sagasii, Committee Clerk, National 
Assembly of Tanzania: An attachment programme for Shri J.M. Sagasii, 
Committee Clerk, National Assembly of Tanzania attending Parliamentary 

Fellowship Programme at the Institute of Constitutional and Parliamentary 

Studies (ICPS) was organised from 13 to 14 February 1991, with various 

Heads of Divisions of Lok Sabha Secretariat.

Attachment Programme for Nepalese Parliamentary Officials: An 
Attachment Programme for four Nepalese Parliamentary Officials was 

organised by the Bureau from 25 March to 10 April 1991 to study the 

working of Parliamentary Practices and Procedures in Lok Sabha and 

Rajya Sabha Secretariats.

Other Attachment Programmes: At the request of the Institute of 
Constitutional and Parliamentary Studies, an Attachment Programme for

19 Parliamentary fellows and students was organised from 31 December 

1990 to 11 January 1991 to enable them to study the working of 

Legislative Branches, Financial Committee Branches, etc. and Library and 

Reference, Research, Decumentation and Information Service (LARRDIS) 

of Lok Sabha Secretariat.

Fourth All India InterUniversity Competition on Model Parliament: The 
Fourth All India Inter-University Competition on Model Parliament was 

organised in Parliament House Annexe, New Delhi from 25 to 26 March 

1991. Teams from Universities/Institutes adjudged best in the four zonal 

Inter-University Competitions held earlier, participated in this competition.

In the All India Competition, University of Kerala, Thiruvananthapuram.
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was awarded the first Prize. Punjab Agriculture University, Ludhiana, the 

second prize and Hemvati Nandan Bahuguna University, Srinagar, 

Garhwal the third prize. The trophies and prizes were presented by Shri 

Rabi Ray. Speaker. Lok Sabha, to the successful teams.

STUDY VISITS. At the request of various training and educational 

institutions in New Delhi and outside, the Bureau Organised ten Study 

Visits for, among others; (i) Senior Lecturers/Professors of various 

colleges and Universities attending an orientation programme at the 

Academic Staff College, Jawaharlal Nehru University; (ii) Probationers of 

Indian Railway Service of Electrical Engineers; (iii) Students of Mass 

Communication and Journalism of University of Pune; (iv) Foreign 

participants attending an International Training Programme at the Institute 

of Secretariat Training and t̂anagement. New Delhi, and (v) Students of 

Library and Information Science Department, North-Eastern Hill University, 

Shillong.
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8
PRIVILEGE ISSUES

LOK SABHA

Notice to the Speaker from the High Court of Delh' in connection with a 
Writ Petition: On 27 December, 1990, the Speaker (Shri Rabi Ray) 
informed the House that a notice was received from the Registrar. Delhi 

High Court, requiring him to arrange to show cause in connection with 

Civil Writ Petition No. 3871 of 1990. The Writ Petition, inter alia, sought to 
challenge the validity and constitutionality of paragraphs 6 and 7 of the 

Tenth Schedule to the Constitution (Fifty-second Amendment) Act, 1985. 

He pointed out that as per well-established practice and convention of the 

‘House, he had decided not to respond to the notice and had passed on 

the relevant papers to the Minister of Law and Justice for taking such 

action as he might deem fit to apprise the High Court of the correct 

constitutional position and the well-established conventions of the House.

On 8 January 1991, the Speaker further informed the House that he had 

received on that day a letter from the Registrar, Delhi High Court, 

forwarding therewith a copy of an order dated 8 January 1991 passed by 

the Division Bench of Delhi High Court. The Division Bench had passed 

the following orders on the arguments on stay application in Civil Writ 

Petition No. 3871 of 1990:

“The arguments on the stay application are in progress. It would be in 

the fitness of things that an order of status quo may be passed as the 
hearing of the arguments on the stay application is likely to take time.

Therefore, we order that all the petitions presented before 

respondent No. 2 under the Tenth Schedule of the Constitution shall 

not be proceeded with or pursued by the petitioners before the 

Speaker and we further order that status quo as it exists today shall 

be maintained by the parties.”

On 9 January 1991, the Speaker informed the House that he had 

discussed the matter with the Leaders of Parties and Groups earlier in the 

day and it was unanimously agreed that the orders of the High Court be 

ignored. Accordingly, the Speaker ignored the order of the Delhi High 

Court.

On 11 January 1991, the Speaker again informed the House that he 

had received on the same day another letter from the Registrar of Delhi 

High Court fonwarding therewith a copy of an order passed by the Full 

Bench of the High Court of Delhi on 11 January 1991. The Full Bench had 

passed the orders that they were prime facie of the opinion that the 
Speaker had jurisdiction to decide the question of disqualification of
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members of Lok Sabha under paragraph 6 of the 10th Schedule and the 

rules framed thereunder on the petitions presented to him and accordingly, 

they had vacated the interim order passed by them on 8 January 1991.

Shouting of slogan from the Visitors' Gallery: On 10 January 1991, the 
Deputy Speaker (Shri Shivraj V. Patil) informed the House that at about 

1145 hours that day, a visitor, Shri Umesh Choudhary, son of Shri Daya 

Ram Choudhary, shouted slogan from the Visitors' Gallery. The Director, 

Security, took him into custody immediately and interrogated him. The 

visitor had made a statement and had apologised for such action.

The Minister of Petroleum and Chemicals and Parliamentary Affairs 

(Shri Satya Prakash f̂alaviya) later moved the following motion which was 

adopted by the House:

That this House resolved that the person calling himself Umesh 

Choudhary, son of Shri Daya Ram Choudhary, who shouted slogan 

from the Visitors’ Gallery at about 1145 hrs. today and whom the 

Director, Security, took into custody immediately, has committed a 

grave offence and is guilty of the contempt of the House.

This House further resolves that he be let off with a stem warning on 

the rising of the House.

The matter was thereafter closed.

Notice to the Speaker from the High Court of Delhi in connection with a 
Writ Petition: On 10 January 1991, the Speaker (Shri Rabi Ray) informed 
the House that on 4 January 1991, a notice had been received from the 

Registrar of Delhi High Court in the Matter of Civil Writ Petition No. 3323 

of the 1990 regarding the Sixty-first Report of the Public Accounts 

Committee (1986-87)\ requiring the Secretary-General, Lok Sabha, to 

appear before the High Court personally or through counsel to show 

cause against the admission of the Writ Petition. But, as per well- 

established practice and convention of the House, the Secretary-General, 

Lok Sabha, had been asked not to respond to the notice. The Speaker 

added that the Minister of Law and Justice was being requested to take 

such action as he might deem fit to apprise the High Court of the correct 

constitutional position and the well-established conventions of the House.

Notice to the Speaker from <he Supreme Court of India in connection 
with a Transfer Petition: On 26 February 1991, the Deputy Speaker (Shri 
Shivraj V. Patil) informed the House that on 25 February 1991, a notice 

was received from the assistant Registrar of the Supreme Court of India 

requiring the Speaker to show cause in connection with Transfer Petition 

(Civil) No. 105 of 1991. The Transfer Petition had been filed under article 

139A(1) of the Constitutton of India seeking to withdraw the case filed in
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the Delhi High Court vide Writ Petition No. 537/91 to the Supreme Court 
for disposid in which the validity and constitutionaiity of paragraphs 6 and 

7 of the Tenth Schedule to the Constitution had been challenged. He 

pointed out that as per weĤest̂lished practice and convention of the 

House, the Speai(er had decidkl not to respond to the notice. The 

Speaiter had accordingly passed on the relevant papers to the Minister of 

Law and Justice for taking such action as he might deem fit to apprise the 

Supreme Court of the con̂  constitutional position and the well- 

established conventions of the House.

Alleged assault on a member ir)side the jail: On 16 March>1990, Shri 
P.R. Kumaramangalam, a memt)er, gave notice of a question of privilege 

regarding alledged assault on Shri Era Anbarasu, M.P., in the Central Jail 

of Madras. The member was allegedly beaten up by convicts and thrown 

out of jail, which, according to Shri Kumaramangalam, amounted to a 

breach of privilege and contempt of the House.

On the same day, Shri P.R. Kumaramangalam, along with some other 

members Sarvashri Ajit Kumar Panja, T. Basheer, E. Pandian, Piyare Lai 

Handoo, DĤ p Singh Bhuria, Dinesh Singh, Santosh Mohan Dev, Dr. K. 

Kalimuthu n̂d Professor N.G. Ranga gave a joint notice of question of 

privilege alleging that in the Central Jail, Madras, on the direction of the 

Jail authorities, convicts had assaulted the sitting nfiember, Shri Era 

Anbarasu and threw him out of the jail. The members contended that it 

amounted to violation of the privileges of the member as well as of the 

House.

Two more notices of question of privilege in this regard were received 

on 19 March 1990, from Shri Harish Rawat and Shri Era Anbarasu, both 

members. In his notice of question of privilege, Shri Harish Rawat, inter 
alia stated that the incident of assault in Central. Jail, Madras, on Shri Era 
Anbarasu, wtH> was under detention in connection with the Rail Roko 
agitation demanding the naming of a railway station after-freedom fighter, 

Shri Kamaraj, was oondemnable as It was a conspiracy to wilfully prevent 

the member from attending the House. IHe maintained that this amounted 

to a contempt of the House and breach of privilege of the member.

Shri Era Anbarasu, inter alia, stated that he was arrested on 10 March
1990 at Madras Egmore Railway Station when he was participating in an 

agitation on public demand, in a peaceful and democratic manner, urging 

the Government of Tamil Nadu not to change the name of the Kamraj 

Nagar Railway Station. He. along with Smt. M. Chandrasekijat M.P., Shri 

G. Lakshmanan, former D t̂y Speaker (Lok Sabha), and 4,500 woricers, 

were subsequently detained illegally in the Central Jail of Madras. He 

added that wiien he was discussing this subject with the inmates of the 

jail, all of a sudden the lights were switched off. Neariy 10 convict 

prisoners sun̂ounded Wm and suddenly beat him on his neck, back and 

left hand shoukler with latNs. He claimed that he sustained injuries on his
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back and left shoulder and had Weeding injuries on the last toe df his left 

foot. The Jail Superintendent also caught hold of his shirt and necked him 

out. Some unknown goondas, supposed to be from the DMK Party, had 

also beaten him and manhandled Wm and threw him out of the prison, he 

added.

On 22 March 1990, when Shri Era Anbarasu sought to raise the matter 

in the House, the Speaker observed that the matter whteh was un  ̂his 

active consMeratton had been referred to the Home Minister for getting the 

facts. When several other members sought to raise the matter requesting 

the Speaker to refer it to the Committee of privileges, he observed that 

since the entire House wanted that the matter shoukl be referred to the 

Privileges Committee, he was accordingly referring it to that Committee.

The  Committee  of  Privileges,  after  examining  Sarvashri  P.R. 

Kumaramangalam, Era Anbarasu, Smt. M. Chandrasekhar, members, 

Shri, G. Lakshmanan, fornier Deputy Speaker, Lok Sabha, and Shri K. 

Cheiladursd,  Superintendent, Central Jail.  Madras,  and also after 

considering all the relevant documents, presented its First Report to the 

House on 11 March 1991.

After a careful analysis of the evidence, both written and oral, especially 

the submissions made by Shri Era Anbarasu, Shrimati M. Chandrasekhar, 

MP. and Shri G. Lakshmanan, former Deputy Speaker, Lok Sabha who 

were also lodged in the jail at the relevent time and Shri K. Chelladurai, 

Superintendent, Central Jail, Madras, the well-established precedents and 

the past nilings of the Preskiing Officers in both the Houses on cases of 

similar nature, the Committee, in its Report, observed the evidence on 

record, on 11 March 1990. Shri Era Anbarasu was requested by the 

Superintendent of Central Jail, to go out of the jail as his release order 

had been received from the competent authority, but he insisted on 

remaining in jail till all the agitators were released and until 15 March

1990, he dkj not go out. The Committee were of the opinion that in the 

present case, they could not come to the conclusion that Shri Anbarasu 

was deliberately prevented from coming to the House, partteularly when 

he himself had refused to come out of the jail.

As regards the point whether there was a breach of privilege involved, 

the Committee noted that it was well-established that it was a breach of 

privilege and contempt of the House to obstruct or molest a member while 

in the execution of his duties—that is, while he was attending the House 

or when he was coming to or going from the House. In the instant case, 
Shri Anbarasu had admitted that he participated in the agitatkm wMIe he 
was under summons from the President of India to attend the Pariiament 
session’ and he had refused to go out of the jail even when his relMae 
order was received by the jail superintendent and he was duly Informed 

about it. It was, therefore, clearly established that he wanted to remain in 

prison with other agitators and was not interested in being released Ibr
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attending the session unless his co-agitators were also released with him. 
The Committee were, therefore, of the opinion that no question of breach 
of privilege was involved in this case as Shrl Era Ant>arasu was not 
perfbrmir̂ his duties as a memt)er of Parliament while taking part in the 
Rail Roko agitation on 10 March 1990.

In view of the regrets expressed by Shri K. Chelladurai, Superintendent, 
Central Jail, Madras, for the incident which took place on 15 March, 1990, 
ttie Committee were of the view that the dignity of the House would be 
best served by taking no further action in the matter.

The Committee, however, noted that of late there had been several 
cases of assault on members of Parliament by police and other authorities 
arKj in the instant case, a member of Parliament was assaulted by person 
or persons who had not been klentified, within the precincts of the Central 
Jail, Madras, whteh was highly reprehensible. The Committee were not 
satisfied with the evidence given by the Superintendent whose duty was to 
see that no such incident took place and as such the Committee felt there 
was derelictkxi of duty on the part of the jail authorities. The Committee 
were constrained to express their distress and unhappiness over such 
repeated incklents of assault on the elected representatives of the people.

The Committee expressed ttie view that they would like the Ministry of 
Home Affairs to take appropriate steps Immediately to curb the growit̂ 
tendency on the part of law enforcing authorities of assaulting and ill- 
treating memt>ers of Pariiament arKj ottier elected representatives of the 
people. The Committee desired the Ministry of Home Affairs to issue 
necessary instructtons to all the authorities concemed to ensure that such 
incklents might not recur and members of Pariiament were shown due 
respect and regard while dealing with them. If any Government offteer 
acted Ini a manner unbecoming of his position and status, serious action 
should be taken against him.

The Committee hoped that the Ministiy of Home Affairs would keep a 
constant watch to ensure that the above recommendation made t>y the 
Committee was obsen/ed by the authorities concemed in letter and spirit.

In view of the above findings, the Committee recommended that no 
further actfon be taken by ttie House in the matter and it might be 
dropped.

The recommendation of the Committee was adopted by the House.

Allegationsmade against a member by another member in the House. 
On 12 April 1990, while replying to Starred Question No. 439 regarding 
‘Inquiry into affairs of IFFCO Project', the Deputy Prime Minister and the 
Mintster of Agriculture (Shri Devi Lai) stated that an enquiry had been 
initiated by IFFCO in respect of the irregularities in ttie payments involved 
in the execution of ttie Aonia Project. He added that it wouki take some 
time before the enquiry was completed and ttiat the matter had also been 

to the Central Bureau of Investigatfon.
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During supplementary questions, Sliri Rajveer Singh, meml)er. Inter alia 
stated that he would like to itnow whether two senior Minister of the 

previous government, i.e., the Minister of Agriculture and the Minister of 
State in the Ministry of Agriculture were involved in this scandal and 

whether there were differences between them. He stated that he had got 

information and some proof in that regard and that Shri R. Prat>hu, the 

fonfner Minister of State in the Ministry of Agriculture, was sheltering the 

whole scandal. He added that employees and officers had resorted to 

large-scale bungling under Shri Prabhu's shelter. The report of Internal 

Audit had been received in that regard and he wanted to know what actk>n 

had t>een taken on the basis of the report of Internal Audit.

Shri R. Prabhu thereupon stated that since some wild allegations were 

made against him and his senior collejigue, Shri Bhajan Lai, he was 

willing to face any inquiry by any organisation of the Government or any 

forum, if it was so desired.

Prof. P.J. Kurien and Shri Kamal Chaudhry, members, stated that 

allegations had been made by Shri RaJVeer Singh, a member, against Shri 

R. Prabhu, another member, without obtaining prior permission of the 

Speaker and the same should, therefore, be expunged. The Speaker 

obsen/ed that Shri Prabhu had made his own submissrons and it was 

already on record. He added that he would look into it whether any 

allegatory reference had been made.

On 18 April 1990, Shri R. Prabhu gave two notices of question of 

privilege against Shri Rajveer Singh for making allegations against him on 

12 April 1990. Shri Prabhu, inter aliâ stated that the procedure for making 
allegations against a member of Parliament was specifically laid down in 

the Rules of Procedure and Conduct of Business in Lok Sabha. This 

required the previous permission which had to be granted after following 

the established parliamentary practice of getting the comments of the 

member against whom allegations were sought to be made and after the 

Speaker was satisfied about the Prima facie case. The member concerned 
had not followed the presclrbed procedure, he addded.

On the same day, four more identical notices of question of privilege 

were received from Sarvashri Era Anbarasu, S. Krishna Kumar, P. 

Shanmugam, R. Jeevarathinam, C. Devaraya Naik, Kamal Chaudhry, 

Kadambur M.R. Janarthanan, Mohammad Shafi Bhat, A.G.S. Ram Babu, 

N. Dennis, P.R. Kumaramangalam, R. Muthiah, C. Srinivasan, M.G. 

Sekhar and Kanchee Paneer Selvam, all members, regarding the 

allegations made by Shri Rajveer Singh against Shri R. Prabhu. It had 

been inter alia stated in the notices, that procedure for making allegations 
against a memebr of Parliament was specifically laid down in the Rules of 
Procedure and Conduct of Business in Lok Sabha under Rule 353 and in 

this case, it had not been followed. They pointed out that the allegations 

were of a very serious nature and were defamatory in character and that it 

was a very bad precedent where an Hon'ble member was alkiwed to
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make serious allegations against another memtwr without following the 

prescrit)ed rules. They felt that It was of utmost importance and affected 

the dignity of the House and also the rights and privileges of the niembers 

of Pariiament. They added that it was clearly a breach of privilege and 

should t>e referred to the Committee of Privileges.

On 20 April 1990, Shri Rajveer Singh was requested, as directed by the 

Speaker, to substantiate the allegations made by him on the floor of the 

House on 12  April 1990 against Shri  R. Prabhu with the help of

documentary proof in his possession, if any.

Shri Rajveer Singh, in'tiis reply dated 4 May 1990, inter alia, enclosed 
copies of some documents like newspaper reports, minutes of the 

meetings held  between IFFCO and its transport contractors, and a

detailed description of an Audit report of IFFCO. The member stated that 

the docunfients clearly showed that  there had been a large number of

irregularities in the IFFCO (Aonia) Project involving loss of crores  of

rupees. This project was under the overall charge of the then Minister of 

State for Fertilizers, Shri R. Prabhu. It was also reported in the newspaper 

that Shri S.R. Sahore who was looking after the work of the AonIa fertilizer 

project as its acting Director had the blessings of Shri Prabhu. The 

member further stated that It was a very serious matter involving loss of 

crores of rupees due to irregularities in the IFFCO (Aonia) project and 

needed a through enqiry.

A copy of the reply received from Shri Rajveer Singh, together with its 

enclosures, was forwarded to Shri R. Prabhu as directed by the Speaker, 

for information/comments, if any. Shri Prabhu gave another notice of 

question of privilege on 14 May 1990, which inter alia stated that Shri 
Rajveer Sfngh had made baseless and derogatory allegations against him 

on the floor of the House and he had been defamed in the process. Shri 

Singh was trying to justify his action by producing newspaper reports. Shri 

Prabhu emphasised that it would be a very bad precedent where 

members flout Rules of Procedure and make such wiki allegations and 

defamatory statements against another member and later on produce 

newspaper reports to justify the same. Shri Prabhu requested the Speaker 

to refer the matter to the Privileges Committee so that his privilege would 

be protected and his honour restored.

On 16 May 1990, the Speaker refen-ed the matter to the Committee of 

Privileges under rule 227 of the Rules of Procedure and Conduct of 

Business in Lok Sabha for examination, investigation and report.

The Committee of Privil̂es, after examining Sarvashri R. Prabhu and 

Rajveer Singh, members, and also after considering relevant documents, 

in their.Second Report presented to the Speaker and laid on the Table of 

Lok Sabha on 12 March 1991, inter alia recommended that in view of the 
denial of the allegations by Shri R. Prabhu on the ftoor of the House and 
also in view of the fact that Shri Rajveer Singh, member, had no ma/a fide
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intentfon In asking the supplementary questidn to Starred Question No. 

439 regarding er>quiry Into affairs of IFFCO Project and also there being 

no question of privilege involved in this case, the matter need not be 

pursued and it be dropped.

The recommendation of the Committee was adopted by the House.

STATE LEGISLATURES 

MIZORAM LEGISLATIVE ASSEMBLY

Alleged misreporting of proceedings of the House and casting 
reflection on a member by a newspaper : On 26 March 1990, Shri P.C. 
Bawitluanga, a member, gave notice of a question of privilege against the 

Editor of the Mizo Arsi, a local daily newspaper, for allegedly misreporting 
the proceedings of the House and casting reflection on Shri P.C. 

Zoramsangliana,  another member,  in a newsitem captioned  “Ex

servicemen are discontented”.

The impugned newsitem read as follows:

According to infomiation received from Pu Sapremthanga, the 

statement made by Pu P.C. Zoreunsangliana, MLA on the floor of the 

House that with the entry of Ex-Servicemen into politics in Mizoram, 

crimes and corruption became widespread has made ttie ex

servicemen very much discontented. The source said that the 

Mizoram Ex-Servicemen League would meet to consider what steps 

would be taken.

On the same day, Shri P.C. Bawitluanga raised a question of privilege 

in the House alleging that the impugned newsitem wrongly reported the 

speech made by Shri P.C. Zoramsangliana on the floor of the House on

16 March 1990 in connection with a Starred Question relating to double 

voting in election thereby casting reflection on the member in the 

discharge of his duty. After some discussion, the House referred the 

matter to the Committee of Privileges for examinatk>n, investigatton and 
report.

The Committee of Privileges, after consklering the written explanatkm of 

the Editor of M/zo Arsi. and hearing him in person, in their Second Report 
presented to the House on 18 January 1991 inter alia reported that the 
Editor submitted that he had no ill-intention in publishing the newsitem 

which was stated to have been contributed l>y Pu Sapremthanga whom 

the Editor denied of knowing. The Editor also expressed regret and 

tendered an apotogy. In view of the apoksgy tendered by the Editor Mizo 
Arsi. the Committee was of the view that the House might not go any 
further but accept ̂  apok)gy.

The Committee, therefore, recommended that the matter might be
-1------1 ^aroppea.

The report of the CommittM was was adoplad by the House.



PROCEDURAL MATTERS

LOK SABHA

Boycott by the Opposition of Presidential Address to both the Houses 
of Parliament assembled together: On 21 February 1991 members 
belonging to the National Front, the Left Front and the BJP boycotted 
President’s address to both the Houses of Parliament. While the National 
Front and the Left Front boycotted the Address to register their protest 
against imposition of President’s Rule in Tamil Nadu, BJP on the other 
hand boycotted it in protest against Government’s reported decision to 
present a Vote on Account instead of a full-fledged Budget.

Reference to Governor of a State by name: On 26 February 1991, at 
about 1255 hrs., a member refen«d to the Governor of Orissa by name. 
The Speaker, thereupon, observed that the name of the Governor would 
not go on record.

Resolution on West Asia: On 22 February 1991, at about 1812 hrs., the 
Speaker placed the foltowing Resolutton before the House;

This House,

Aware of the incalculable human suffering caused by war in the Gulf, 
the danger it poses to the environment in the regk>n 'and to 
intemational peace and security.

Distressed at the devastation unleashed by the war because of which 
many innocent lives have been tost and civilian properties, including 
thousands of dwelling homes, have bepn destroyed and millions of 
civilians are without shelter or protection and are facing health 
hazards due to the absence of electricity and increasing shortage of 
drinking water.

Convinced that the Implementation of the Secunty Council resolutions 
constitutes the basis for restoring peace in the Gulf.

Convinced also of the central role of the United Nations, when 
appropriate through the Security Council, in bringing about a cessation of 
hostilities and restoring and promoting durable peace and security in the 
regton.

Stressing that the objective of the Security Council resolutions is to 
liberate Kuwait and not to subdue Iraq or to dtemande its tachnologteat 
and physical infrastructure or to cripple its •odal and eoonomk: life.

Gravely concerned by the possibility of the oommenownent of an even 
more destructive phase in the conflict that can rwutt finom a ground war.
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Noting the statements made by some parties engaged in the Gulf war 
at)out the possible use of nuclear and chemical weapons.

Recognizing the role of the Non-aligned Movement in promoting a
peaceful solution and the need for affirmative and prqmpt action in this 

regard.

Heartened by the reports that an eighf-point Peace Plan proposed by 
President Gorbachev has been accepted by President Saddam Hussain.

Gratified to note that It is very much in line with India’s own peace
proposal sut)mitted at the NAM meeting in Belgrade.

Convinced that the war must be stopped immediately and peace be 

restored in West Asia.

(1) Urges the Qovemment of India to exert all efforts in the Security 
Council to mobilise global support for the acceptance of the Gorbachev 
Proposals to bring an end in West Asian War and work for sustained 
peace in the region.

(2) Further urges the multinational forces to desist from launching a land 
offensive pending efforts and negotiations being currently undertaken in 
regard to the Gorbachev proposals.

(3) Affimis that:

(a) the Security Council shall monitor the sîatkm in the light of the 
objectives specified in its relevant rescHutions and keep it under 
constant review;

(b) and the Security Council shall play the primary role in the re
establishment of peace and security in the area, in consultatk>n 
with all the parties concerned.'

(4) Urges that agreement should also be reached In the Security 
Council, to address, in a comprehensive manner, after the completkxi of 
the process of withdrawal, the Arab-lsreaeli conflict, partteulariy the 
Palestinian question, through the convening of an intemattoncd cortference, 
based on the relevant U.N. Security Council resoluttons on this sut>ject 
and with the participation of the PLO; and

(5) Considers that any regional security arrangement in the area should 
emerge from the initiatives of the regional countries themselves, shoukJ be 
wortced out under the overall aegis of the United Nattons, guaranteed by 
the Security Council and UN Peace Keeping Force and underpirtned by 
disannament measures which are universal in character.

The Resolution was adopted by the House unanimously.

A/o bar in the presentation of more than one Budget during a Financial 
Year: On 4 March 1991, when Speaker (Shri Rabi Ray) called MhiialBr of 
Rnance to present Interim Budget (General) for 1991-92, the Leader of 
the Opposition (Shri L.K. Advani) stated that it would affê ttw economy
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of the nation badly. A member (Shri Somnath Chatterjee), stated that 
there was no concept of Interim Budget either in the Constitution or Rules 
and that only a part of the Budget proposals can be approved on the basis 
of Vote on Account. Another member (Shri Indrajit Gupta) took objection 
to the sudden decison of the Government to bring an Interim Budget 
instead of a full-fledged Budget as announced earlier. Yet another 
member (Prof. Madhu Dandavate) stressed that the purpose of Vote on 
Account under article 116 of Constitution was to facilitate drawing of 
certain amount from the Consolidated Fund of India till completion of 
Budgetary process, but the Interim Budget was being brought by way of 
political expediency.

Overruling all objections, the Speal<er observed that the Constitution of 
India places no bar on presentation of more than one Budget during the 
course of the Financial Year. Article 116 specifically empowers the 
Government to seek a Vote on Account for a part of any financial year 
pending passing of the Budget for the whole year, he added.

Subsequently, the Minister of Finance presented the Budget.

P.M.'s announcement of the resignation of Council of Ministers: On 6 
March 1991, while replying to the discussion on Motion of Thanks on the 
President’s Address, Prime Minister Shri Chandra Shekhar informed the 
House that the Council of Mihisters had decided to tender their resignation 
and that he would be meeting the President immediately to convey to him 
their decision and requested the Speaker to adjourn the House without 
transacting any further business on the Agenda. The House was 
accordingly adjourned for that day at 1400 hrs. to meet at 1100 hrs on 7 
March 1̂1. At a meeting the Speaker had with Leaders/representatives 
of Parties/Groups in Lok Sabha at 930 hrs. on 7 March 1991, it was 
unanimously agreed that pending any solution to the constitutional 
impasse the Lok Sabha sitting scheduled for 7 March 1991 might be 
adjoumed till 11 March 1991, to enable them to hokj consultations among 
themselves so as to facilitate disposal of urgent finamial business and 
obviate any constitutional impasse in the wake of acceptance of 
resignation~of the Council of Ministers by the President. Accordingly, wtien 
the House met at 1100 hrs on 7 March 1991, the Speaker adorned it 
immediately till 11 March 1991.

On 11 March 1991, the House met at the scheduled time and as agreed 
to at the meeting of Speaker with Leaders of various Parties and Groups 
in Lok Sabha on 7 March 1991, disposed of all financial and legislative 
business listed for that day.

Motion of Thanks on President's Address rendered infructuous: On 6 
March 1991, while concluding his reply to the Motton of Thanks on 
Preskjerrt's Address to both Houses of Pariiament assembled together on 
21 February 1991, Prime Minister Shri Chandra Shekhar informed the Lok 
Sabha that the Council of Ministers had deckled to tender their resignatton
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and that he would be meeting President immediately to convey to him this 
decision. The Prime Minister, therefore, requested the Speaker to adjourn 
the House for the day without transacting any further business.

The Speaker, thereupon, observed that in view of the decision of the 
Council of Ministers to resign, the Motion of Thanks on the President's 
Address had become infmctuous and coukJ not be put to vote of the 
House.

STATE LEGISUTURES 

Tamil Nadu egisla ive ssembly

Reference to flatters subjudice: On 21 January 1991, during 
discussion on the Motion of Thanks to the Governor’s Address, a Member 
of the State legislature sought clarification from the Chair as to how could 
there be a mentk>n in the Governor’s Address about the Mandal 
Commission when there was a case pending before the Supreme Court 
on the same issue. The Chair, thereupon, observed that the case was 
between the Union Qovemment and the opponents of the Mandal 
Commisskm, while the mention in Governor's Address was in furtherance 
of the action taken by the Government in pursuance of the Resolution 
already passed by the House and ruled that the House could discuss it.
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PARLIAMENTARY AND CONSTITUTIONAL 

DEVELOPMENTS
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Events covered in this feature are t>ased primarily on reports appearing in the daily 

newspapers  and,  as  such,  Lok Sabha  Secretariat does  not accept  any 

responsibility for their accuracy, authenticity or veracity.

—  Editor

INDIA

evelopme s a  he io

Leader of Opposition in Lok Sabha: On 27 December 1990, Shri Rabi 
Ray, Speaker, Lok Sabha recognised Shri L.K. Advani, Leader of the 
Bharatiya Janata Party in the House, as Leader of the Opposition in Lok 
Sabha with eff̂ from 27 December 1990, in terms of Section 2 of the 
Salary and Allowances of Leaders of Opposition in Parliament Act, 1977.

Recognition of Janata Dal(S): On 11 January 1991, the Speaker 
recognised Janata Dal(S) as a political party with 54 members in the 
House.

Disqualification of Members: On 11 January again, the Speaker, in 
exercise of powers vested in him under paragraph 6 of the Tenth 
Schedule to the Constitution, disqualified seven members for being 
members of Lok Sabha in terms of paragraph 2(1 )(b) of the said 
Schedule. The members so disqualified were: Sarvashri Basavraj Patil, 
Hamendra Singh Banera, Vidya Charan Shukla, Sanwar Hussain, Bhagey 
Gobardhan, Devanada Amat and Dr. Bengali Singh. Another member. Dr. 
Shakeelur Rehman, was declared disqualified in terms of paragraph 
2(1 )(a) of the said Schedule. All the aforesaid eight members ceased to 
be members of Lok Sabha with immediate effect and their seats were 
declared as having fallen vacant. Those disqualified included five 
memt)ers of the Union Council of Ministers. They were: Sarvashri Vidya 
Charan Shukla: External Affairs and Dr. Shakeelur Rehman: Health and 
Family Welfare (both Cabinet Ministers); and Bhagey Gobardhan: 
Railways; Basavraj Patil: Steel and Mines: and Sarwar Hussain: Food and 
Civil Supplies (all three Ministers of State).

The five disqualified Ministers submitted their resignations to the Prime 
Minister on 12 January. Their resignations were later accepted by the 
President on 21 February on the recommendation of the Prime Minister.

Election/ByeelectionslNominations to Rajya Sabha: Shri R.K. Karanjia,
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Editor of 8/rtz magazine, was nominated to Rajya Sabha by President Shri 
R. Venltataraman on 11 January.

On 14 March. Janata Dal nominee Shri Chandra Mohan Sinha was 
elected uncontested to the Rajya Sabha in a bye-elecWon from Orissa.

On 27. March, Sarvashri A.K. Antony (Congress-1), N.E. Balaram (CPI) 
and S. Ramachandran Pillai (CPI-M) were elected unopposed to Rajya 
Sabha from Kerala.

Death of Lok 5abha member: Shri E.S.M. Pakeer Mohammed, 
Congress (I) MP from Myladuthurai constituency in Tamil Nadu, passed 
away on 28. January.

Resignation of Lok Sabha members: Shri K. Kalimuthu, who was 
elected on an AIADMK ticket fromNSiyakasi constituency in Tamil Nadu 
and who had subsequently joined the DMK, resigned from Lok Sabha on
2 March.

On 9 March, Shri Anil Shastri, Janata Dal member from Varanasi in 
Uttar Pradesh, resigned his seat in Lok Sabha.

Resignation of Prime Minister: Qn 6 March, Prime Minister Shri Chandra 
Shekhar submitted his resignation and that of the council of Ministers to 
President Shri R. Venkataraman following the decision of the Congress (I) 
Party, which was supporting the Government from outskje, to abstain from 
the proceedings of the House on the issue of the surveillance on the 
residence of Shri Rajiv Gandhi in New Delhi. The Presklent, while 
accepting the resignation, requested Shri Chandra Shekhar to continue in 
office till alternate arrangements were made.

Motion on Presentation of an Address to the President for Removal of a 
Judge of the Supreme Court: On 12 March, the Speedier, Lok Sabha, 
admitted a motion for the presentation of an address to the President for 
the removal of Justice V. Ramaswamy, a Judge of the Supreme Court, on 
allegations of misbehaviour and misuse of public funds. The Speaker also 
announced the constitution of a three-member Committee of Inquiry under 
the Judges (Inquiry) Act, 1968.

Adjournment of Lok Sabha: On 12 March, Lok Satiba was adjourned 
sine die after having concluded all essential legislative business.

Dissolution of Lok Sabha: On 13 March, President Shri R. 
Venkataraman dissolved the Ninth Lok Sabha. Shri Chandra Shekhar was 
asked to continue as caretaker Prime Minister till a new Lok Sabha was 
constituted.

Leader of Opposition in Rajya Sabha: On 21 March, Shri M.S. 
Gumpadaswamy, Leader of the Janata Dal in Rajya Sabha, was 
recognised as the Leader of the Opposition in the House.
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AROUND THE STATES 

ru achal raoesh

New Governor: On 17 March, the Governor of Assam, Shri Loknath 
Mishra, was entrusted with the additional charge of the Governor of 
Arunachal Pradesh. Subsequently, on 20 March, Shri Surendra Nath 
Dwivedi was appointed as the new Governor of Arunachal Pradesh 
relieving Shri Lolcnath Mishra of his additional charge.

ssam

President's rule: On 11 March, lu)k Sabha approved a statutory 
resolution providing for the extension of President’s rule in Assam by 
another six months. On 12 March, Rajya Sabha also approved a statutory 
resolution extending President’s rule in Assam for another six months.

New Governor: On 17 March, Shri Lolmath Mishra was sworn in as the 
new Governor of Assam consequent upon the resignathMi of Shri Devi 
Das Thakur from the post on 15 March.

ihar

Swearingin of acting Governor: On 8 January, Shri B. Satyanarayana 
Reddy, Governor of Uttar Pradesh, was swom in as acting Govemor of 
Bihar in the absence of Shri Yunus Saleem who had proceeded on leave 
for medical treatment.

Subsequently on 13 February, Shri Yunus Saleem, who had since 
returned after treatment, was dismissed by the PresMent and Shri B. 
Satyanarayana Reddy, Govemor of Uttar Pradesh, was entrusted with the 
additional charge of Governorship of Bihar till a successor was appointed.

New Governor: On 19 March, Shri Mohammad Shafi Quereshi was 
sworn in as the new Govemor of Bihar.

oa

_ Chief Minister: Shri Ravi Naik, the Leader of the Maharashtrawadi 
Gomantak Party r̂bet factton, was swom in as Chief Minister on 25 
January by Govemor Shri Khursheed Alam Khan. On 13 February, the 
Chief Minister inducted six Ministers into his Cabinet. Folk>wing is the list 
of new Ministers and their portfotos:

Sarvashri Ashok Naik Salgaokar : Irrigation and Law; Shri Ratnakar 
Ghopedekar : Fisheries and Internal Waten̂ays; Sanjay Bhandekar ; 
Sports and Panchayati Raj; Vinay Kumar Usgaonkar ; Industries and 
Educatiw Pandurang Raut : Tourism and Health; and Shankar 
Salgaplw: Power and Agriculture.

of Confidence Passed: On 18 February, Chief Minister Shri ftavi 
Naik won a Vote of Confidence in the State Assembly with 24 members 
voting in favour of the motion and 11 against it. Earlier, Shri Ravi Naik 
was disqualified by the Speaker, Shri Surendra Sirsat with effect from 15
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February on grounds of defection under the Anti-Defection Act. 
Sut>sequentiy. on 8 March, the Deputy Speaker. Shri Simon Peter 
D'Souza re-qualified him.

■ New Deputy Speaker: Deputy Speaker Shri Prakash Shankar Velip was 
voted out of office on 25 February. Shri Simon Peter D’Souza was elected 
as Deputy Speakeir on 27 February.

Speaker voted out: On 4 March, a Vote of No-confidence against the 
Speaker, Shri Surendra Sirsat was passed with 23 members voting in 
favour of the motk>n and 12 against it.

Two Ministers requalified: On 7 March, the Deputy Speaker Requalified 
two Ministers Ratnakar Chopdekar and Sanjay Bhandokar who were 
earlier disqualified under the Anti-Defection Act.

New Governor: On 18 March, Shri Bhanu Pratap Singh was sworn in as 
the Governor of Goa in place of Shri Khursheed Alam Khan.

■ ujara

Expansion of Cabinet: Five new Ministers were inducted into Shri 
Chiman Bhai Patel's Ministry on 5 January. Following is the list of new 
Ministers and their portfolios:

C<ibinet Minister: Shri Ramsingh Parmar; Lat>our. Employment and 
Parliament Affairs.

Ministers of State: J.B. Barad: Water Resources , C.K. Raulji: Civil 
Supplies and Water, Dr. D.B. Parmar; Health and Family Welfare and 
Road Transport, Dr Haridas J. Shah: Panchayat and Rural Housing.

New Speaker: On 11 February, Shri Himmatlal T. Mulani was elected as 
the Speaker of the State Assembly.

arya a

New Deputy Speaker: Shri Vasudev Sharma was elected the new 
Deputy Speaker of the State Assembly on 5 March.

New Chief Minister: Shri Om Prakash Chautala was sworn in as Chief 
Minister on 22 March foltowing the resignation of Shri Hukum Singh. On 
the same day, three Ministers who belonged to Shri Hukum Singh’s 
Cabinet—Sarvashri Dharam Bir, Surinder Madan and Rao Nart>ir Singh 
resigned from the Cabinet in protest against the appointment of Shri Om 
Prakash Chautala as Chief Minister. On 23 March, Chief Minister Shri Om 
Prakash Chautala inducted eleven Ministers of Cabinet rank and fourteen 
Ministers of State into his Cabinet. Foltowing is the list of new Ministers 
and tfieir portfoltos:

Cabinet Ministers: Sarvashri Hukum Singh; Deputy Chief Minister 
hokSrtg the portfolk>s of Agriculture, Development of Panchayats and 
Excise and Taxation, Sampat Singh; Irrigation, Power, Finance and 
Parliamentary Affairs; Jagan Nath: PWD (B and R) and Architecture;
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Dhitpal Singh: Cooperation, Town and Country Planning and Urban 
Estates, Rao Laxmi Narain: Industrial Training, Vocational Education and 
Fisheries; Subhash Katyal: Planning, Institutional Finance. Credit Control 
and TechnicalEducation; K.S. San̂an: Industry ; Nar Singh Danda: 
Food and Supplies ; O.P. Bhardwaj: Health; Sachdev Tyagi; Revenue, 
Rahabilitation and Consolidation; and Balbir Singh Saini: Labour and 
Employment.

Ministers of State: Sarvashri Manphool Singh; Printing and Stationery; 
Des Raj; Jails; Bhagi Ram; Public Health; Kanti Prakash Bhalla; Local 
Government; Shiv Lai: Social Affairs and Environment; Hazar Chand: 
Dairy Development; Surinder Singh Banwala: Education; Shri Kishan 
Hooda: Tourism; Ved Singh Malik: Transport; Kulbir Singh Malik: Animal 
Husbandry; Jagapal Singh Choudhari: Elections; Surinder Madan: 
Technical Education; Mange Ram: Cultural Affairs; and Shrimati Madhir 
Kirti; Medicaf Education.

Disqualification of MLAe: On 26 March, Speaker Shri H.S. Chatha 
announced the disqualification of the Minister of State for Sports, Shri 
Vasudev Sharma and of two other MLAs Shri Rao Ram Narain and Shri 
Azmat Khan under the Anti-Oefection Act.

ammu a d Kashmir

Extension of President's rule: On 27 February, both Houses of 
Parliament approved the statutory resolution seeking to extend President's 
rule in the State for another six months.

Karma a a

Resignation of Governor: The Presklent accepted the resignatkyi of the 
State Governor Shri~Bhanu Pratap Singh on 1 January.

Swearing in of Governor: Shri Khursheed Alam Khan, Governor of Goa, 
was sworn in as the Governor of Karnataka on 1 January.

aharash ra

Expansion of Cabinet: On 25 January, Chief Minister Shri Sharad Pawar 
expanded his Ministry with the induction of four new Cabinet Ministers and 
seven Ministers of State. Following is the list of new Ministers and their 
portfolios:

Cabinet Ministers: Sarvashri Datta Meghe: Forests, Social Forestry and 
Energy; Abhaysinh Raje Bhosale: Rural Development: Jawaharial Darda: 
Food and Civil Supplies, Textiles and Environment; Anantrao Thopate: 
Animal Husbandry, Dairy Development, Fisheries and Rehabilitation.

Ministers of State: Sarvashri Ramesh Dubey: Housing, Slum 
Improvement, House Repairs, Social Assistance, Trade and Excise, 
Prakash Dhere: Revenue; Bhaskarrao Patil Khatgaonkar: Rural 
Development and Rehabilitation; Digvijay Khanvilkar: Agriculture, 
Horticulture, Social Welfare and ExSen/icemen Affairs; Sayyad Ahmed: 
Environment, Energy and Textiles; Madan Bafna: Finance, Planning and
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Law. JudidaffrJransport and Parliamentary Affairs; and Anil Varhade: 
Educaticp{̂echnical Education and Cooperation.

/ Manipur

\ t̂ confidence Mof/on Defeated: On 13 March, a no-wnfidence motion 
Against Chief Minister. Shri R.K. Ranbir Singh, was defeated in the State 
Assembly.

Naqau o

Expansion of Cabinet: On 31 January, the seven-month-old Vamuzo 
Ministry was expanded with the induction of five new Ministers. Following 
is the list of new Ministers and their portfolios:

Catiinet Ministers: San̂ashri T.A. Nguiiie: Power and Boundary with 
additional charge of Planning and Coordination; C. Chongshen: Rural 
Development and Higher Technical Education; Tiameren: Health and 
Family Welfare and Labour and Employntent.

Ministers of State: Shri Sedem Kaming: Tourism, Jail, Physical 
Education, Sports and Youth Affairs; Shri T. Penzu: Cooperation, 
Information and f*ut̂ic Relations.

OnissA

Expansion of Cabinet: On 1 January, eleven new Ministers were 
inducted into the State Cabinet. Following is the list of new Ministers and 
their portfolios;

Cabinet Ministers: Sarvashri B.P. Agarwal: Finance; H.C. Baxipatra: 
Forest and Environment; A.V Singh Deo: Tourism; Bairagi Jena; Health 
and Family Welfare; Dr. R.K. Patsani: Public Grievances and Pensions.

Ministers of State: Sarvashri B.K. Mahananda: Commerce and 
Transport; Kalindi Behera: Rural Electrification; R. Hembram: Irrigation; 
Trinath Nayak: HealUi and Family Welfare; K.C. Singhdeo: Works, 
Housing and Urban Development; and P. Ghadai: Planning and 
Coordination.

o dicherry

President’s rule imposed: On-12 January, President's rule was imposed 
in the Union, territory and its Legislative Assembly was suspended for a 
period of six months. The resignation of the DMK-Janata Dal coalition 
Ministry headed t>y Shri D. Ramachandran was also accepted. On 4 
March, the Minister of State for Home Affairs, Shri Subodh Kant Sahay 
announced in Lok Sabha the dissolution of the Pondicherry Assembly.

u jab

Extension of President's rule: On 12 March, Lok Sabha and Rajya 
Sabha approved a statutory resolution extending PresMent's rule in 
Punjab  another six months.
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ajas ha

Resignation of Deputy Speaker: Shri Yadunath Singh, Deputy Speaker 
of the Legislative Assembly, resigned from his post on 21 March. Later, on
25 March, Shri Heer Singh Chauhan of BJP was elected unopposed as 
the Deputy Speaker.

Tamil Naou

Recognition of MLAs as unattached: On 21 January, three breakaway 
legislators belonging to the AIADMK—Sarvashri Thirunanavukkarasu, 
Ramachandran and S.D. Ugemchand were declared as unattached by the 
Speaker, Shri Tamilkudimagan. Subsequently, the Speaker modified his 
ruling and recognised them as a separate group to be known as AIADMK- 
II.

President's rule imposed: On 30 January, a Presidential Proclamation 
was issued under article 356 of the Constitution to bring the State under 
President's Rule after dismissing the DMK Government headed by Shri M. 
Karunanidhi.

New Governor: Shri Bhishma Narain Singh was swom in as the new 
Governor of Tamil Nadu on 15 February in place of Shri Surjeet Singh 
Barnala who resigned from office on 13 February following the Unk)n 
Government’s move to transfer him to Bihar.

ar radesh

Resignation of Minister: Shri Amir Alam Khan, Minister of State for 
Transport, resigned from the State Cabinet and also resigned his 
Assembly seat on 26 March.

W es  e gal

Death of Congress (I) MLA: Congress (I) Legislative Party leader Shri 
Abdus Sattar passed away on 28 February.

Dissolution of the State Assembly: On 31 March, Governor Shri Nurul 
Hassan dissolved the State Assembly and asked the State Government to 
inform the Election Commission of the decision of the Council of Ministers 
to have the Assembly elections in the State along with the L̂k Sabha 
polls.

DEVELOPMENTS ABROAD 

a gladesh

Election results: The General Elections to the 330-member Bangladesh 
Pariiament were held on February 27. The Bangladesh nationalist Party 
(BNP) headed by Begum Khaleda Zia gained a clear majority by winning 
136 out of the 320 seats for which elections were held. Her party also won 
28 out of 30 seats reserved for women. The position of other political 
parties is as under:

The Awami League: 84; Jatiya Party: 31; Jamatt-i-lslami: 18 (plus 2
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seats reserved for women): Bangladesh Communist Party: 5: Bakshal: 4; 
Bangladesh Workers Party: 1; Ganotantrik Party: 1; Islamte Olkya Jote: 1; 
Jatiya Samaj Tantrik Dal: 1; National Awami Party: 1; Independents: 3; 
and Vacant seats: 20.

Following the elections, Begum Khaleda Zia of BNP was appointed the 
country's Prime Minister l>y acting President Shahabuddin Ahmed. The 
President also appointed 11 Cabinet and 20 Ministers of State. Following 
is the list of Ministers and their portfolios:

Cabinet Ministers: Mr. Qolam Hafiz: Law and Justice, Dr. Badruddoza 
Chowdhury; Education, Maj.'ISen. (Retd.) Msyededul Huq: Agriculture, 
Irrigation, Flood Control and Water Resources, Mr. Mustafizur Rehman: 
Foreign Affairs: Mr. Saifur Rehman: Finance and Planning, Mr. Abdus 
Salam  Talukdar: Local Government,  Rural Development and
Cooperatives, Col. (Retd) Oji Ahmed: Communications; Mr. M. Keramat 
All: Commerce, Mr. M.K. Anwar: Shipping: Mr. Shamshul Alam Khan: 
Industry; Choudhury Kamal Ibne Yusuf: Health and Family Welfare.

Ministers of State: Sheikh Razzakt Ali: Law and Justice; Mr. TarequI 
Islam: Social and Women Affairs; Mr. Khandaker Musharaff Hussain: 
Energy and Mineral Resources; Mr. RafiquI Islam: Labour and Manpower; 
Mr. M. Shamsul Islam: Posts and Telegraphs; Mr. Abdul Mannan Bhuiyan: 
Jute; Mr. Ẑimddin .Sircer:' Land; Mr. Nazmul Huda: Food; Maj. Gen. 
(Retd.) A.' Mannan: Textiles; Mr. Abdullah Al Noman: Environment; 
Forests, Fisheries and Live stock; Mr. Mirza Abbas: Youth Affairs and 
Sports; Mr. Abdul Mannan: Civil Aviation and Tourism; Mr. Kabir Hussain: 
Local Government; Rural Development and Cooperatives; Mr. Mujibur 
Rahman; Finance; Mr. Yunus Khan: Education; Mr. Mohd. Nurul Huda: 
Information; Mr. Mohd. Ansar Ali: Irrigation. Flood Control and Water 
Resources; Mr. Osman Ghani Khan: Establishment; Mr. Lutfar Rahman: 
Relief and Prof. A. Mannan: Religious Affairs.

hi a

Removal of Ministers: Minister of Communk̂tion, Mr. Qian Yongchang 
and Minister of constructkm, Mr. Lin Hanxtong, were dismissed t>y Premier 
Li Perig on 2 March.

Fila d

Election Results: The country's ruling coalitton k>st its absolute majority 
in the Parliamentary electtons held on 17 March. The governing ooalitkm 
of National coalition Centre Party, Swedish People's Party and Finnish 
Christian League won a majority by gaining 124 seats out of the 209- 
member Parliament. The party position is as folk)ws: Social Democratic 
Party: 46; National CoaRtton: 40; Centre Party: 65; Left Wing Alliance: 19; 
Swedish People's Party: 11; Finnish Rural: 7; Finnish Christian League: 6; 
Green League: 10; and Liberal Party:1.
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Fra ce

New Minister: On 29 January, Mr. Pierre Joxe was appointed as the 
Defence Minister following the resignation of Mr. Jean Pierre 
Chevenement.

ree la d

New Prime Minister: Mr. Jonathan Motzfeidt was elected the Prime 
Minister of Greenland following the March 5 elections.

au emala

New President: Mr. Jorge Serrano was elected as President of 
Gautemala on 7 January.

erma y

New Ministry: The German Chancellor Mr. Helmut Kohl announced his 
new cabinet on 16 January. Following is the list of Ministers and their port
folios:

Cabinet Ministers:Mr. Rudolf Seiters: Head of Chancery; Mr. Hans- 
Dietrich Genscher: Foreign Ministry; Mr. Wolfgang Schauble: Interior; Mr. 
Klaus Kinkel: Justice: Mr. Theo Waigel: Finance; Mr. Jurgen Mollemann; 
Economy; Mr. Ignaz Kiechlê Agriculture; Mr. Nort)ert Blum: Labour; Mr. 
Gerhard Stoitent)erg: Defence; Ms. Gerda Hasselfeidt: Health; Ms. Angela 
Merkel: Women and Youth; Ms. Hannelore Ronsch: Family; the Aged; Mr. 
Gunther Krause: Transport; Mr. Klaus Topfer: Environment; Mr. Christian 
Schwarz-Schilling: Posts and Telecommunications; Ms. Irmgard Adam- 
Schwaitzer: Construction; Mr. Heinz Riesenhutier: Research; Mr. .Rainer 
Ortleb: Education; Mr. Cari-Dieter Spranger: Development Aid.

Chancellor reelected: Mr. Helmut Kohl was «»-elected as Chancellor of 
Germany on 17 January.

HAh

Swearing yn of New President: Mr. Jeian Bertrand Aristide, the nation’s 
first democratically elected Presklent, was sworn into office on 7 February.

raq

New Minister: Mr. Ali Hassan Al-Majid was appointed â Interior Minister 
on 6 March, following the renwval of Mr. Samir Mohammad Abdul 
Waheed.

Cabinet reshuffle: On 23 March, President Saddam, Hussein reshuffled 
his Cabinet by promoting Deputy Prime Minister Mr. Saadoun Hammadi 
as Prime K̂nister and Minister of Foreign Affairs, Mr. Tark) Aziz, as 
Deputy Prime Minister.
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Italy

Resignation of Prime Minister: Prime Minister Mr. Giuiio ArKlreotti 
resigned from office on 29 March.

Ku ai

Resignation of Prime Minister: Prime Minister and Crown Prince Sheikh 
Saad al Atxlulah al Sabah, submitted the resignation of his Council of 
Ministers to the King Emir Sheikh Jaber al Ahmed al Sabah on 19 March.

ali

Army Captures Power: On 26 March, Army captured power ousting 
President Moussa Traore, dissolved the Pariiament and suspended the 
Constitution. Subsequently, the new military leader, Mr. Amadou Toumani 
Toure, agreed to establish a joint transittonal administration with the 
representatton of the prôenK>cracy movement till a Nattonal Conference 
was hekl on 30 June.

alaysia

New Deputy Prime Minister: Prime Minister, Mr. Mahathir Mohammad 
appointed Dflipufy President of the Malaysian Indian Congress, Mr. S. 
SubraunaniaRi. as the Deputy Prime Minister on 20 January.

CatM'nef reshuffle: Prime Minister Mr. Mahathir Mohammad reshuffled 
his calJinet on 10 February, folk>wing the resignation of Finance Minister 
Mr. Padoka Daimzainuddin. Foltowing is the list of new Ministers and their 
portfblk>i5:

Mr. Abdullah Ahmad Badawai: Minister of Foreign Affairs Mr. Anwar 
Ibrahim: Finance: Mr. Abu Hassan Omar: Domestic Trade and Consumer 
Affairs; Mr. Sulaiman Daud: Education.

a is a

Election results: In the elections to the Senate held on 14 March, the 
Islamk: Democratic Alliance bagged 23 seats. Other smaller parties and 
independents won 14 seats with 5 seats going to the Pakistan Peoples 
Party (PPP).

Resignation of Minister: The Foreign Minister Mr. Sahabzada Yaqub 
Khan resigned on 20 March.

ola d

New Prime Minister: Mr. Jan Kryzstof Bielecki was nominated as Prime 
Minister by the Polish Pariiament on 4 January.

eru

Resignation of Prime Minister: Prirne Minister Carios Hurtado Miller 
submitted his resignation to President Alberto Fuzimori on 14 Februaiy. 
Mr. Carios Torresy of Torres Lara, former Lat>our Minister, was sworn in 
as new Prime Minister on 15 February.
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or ugal

Reelection of President: Mr. Mario Soares was reflected as President 
of Portugal for a five-year term on 14 January.

omalia

New President: On 28 January, Mr. Ali Mahdi ■ Mohammed was 
appointed as the new President of Somalia following a successful coup 
attempt in which the previous Government under President Mohammed 
Sayad Barre was overthrown.

Swearing in of Provisional Government: On 3 February, a provisional 
Government led by Mr. Umar Arteh Qhalib was sworn in by interim ‘ 
President Ali Mahdi Mohammed.

pai

Resignation of Deputy Prime Minister: Deputy Prime Minister 
Mr. Alfonso Guerra resigned on 12 January following a corruption scandal 
involving his brother.

ri a a

New Defence Minister: On 6 March, Prime Minister D.B. Wijetunga took 
over as the new State Minister for Defence succeeding Mr. Ranjan 
Wijeratne who was killed in a bomb explosion on 2 March.

ou h Korea

New Deputy Prime Minister: Mr. Choi Kak-Kyu of the ruling Democratic 
Liberal Party was appointed as the Deputy Prime Minister by President 
Roh Tae-Woo on 18 February in place of Mr. Lee Seung-Tum.

Thaila d

Military Coup: On 23 February, the Army Captured power ousting the 
Government of Prime Minister Chatichai Choonhavan. On 26 February, 
the King of Thailand legitimised the military junta by officially appointing 
the coup leader General Santhom Kongsompbng, as head of the Nathxial 
Peace Keeping Council. The military junta formed an interim Government 
led by Anand Panyarachun on 2 March. On 16 March, the King approved 
a new National Assembly, half of whom would be militaiy offteers, with the 
main task of drafting a new Constitutton.

ied Kigdom

Noconfidence motion: On 28 March, an Oppositton Labour Party 
sponsored no-confidence. motion against Prime Minister John Major's 
Govemment was defeated in the House of Commons by 358 votes to 238.

U.S.S.R.

New Prime Minister: On 14 January, the Soviet Paiiiament endorsed the 
appointment of Mr. Valentin Pavtov as the new Prime Minister succeeding 
Mr. Niklai Ryzhkov.
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New Foreign Minister: Mr. Alexander Bessmertnykh was appointed the 
new Foreign Minister on 15 January.

New Ministers: On 26 February, President Gorbachev nominated 23 
members to the Cabinet of which 17 were already therp in his previous 
Government.

Crisis in Soviet Union: On 6 February, the Azerbaijani Parliament voted 
to change the Republic’s official name into the Republic of Azerbaijan 
from the Azert>aijani Soviet Socialist Republic. Over 90 per cent of 
Lithuanians voted for the Republic’s independence from the ̂viet Union 
on a referendum held on 9 February. On 3 March, Latvia and Estonia 
voted overwhelmingly in separate referendums for independence from the 
Soviet Union. President Gorbachev declared the three referendum̂t as 
illegal and proposed instead, a general referendum for the whole country 
on the federal structure of the USSR. Over 80 per cent people voted in 
favour of preserving USSR as a single State in the nationwide referendum 
held on 18 March. In the Russian Federation of rebel leader Boris Yeltsin, 
however, a majority voted for the institution of an Executive Presidency.

ugoslavia

Crisis in Collective Presidency: President Borisav Jovic resigned on 15 
March after his request to introduce special measures at the behest of the 
army was turned down by the majority in the State Presidency. Mr. Stipe 
Mesic became the new President on 16 March, but Mr. Nenad Bucin, a 
member of the eight-man collective Presidency, resigned in support of Mr. 
Borisav Jovic. On 20 March, Serbia, the biggest State of the country, 
withdrew its representative to the Presidency. On 21 March, Mr. Borisav 
Jovic withdrew his resignation. The Presidents of the six Republics of 
Yugoslavia nr)et on 29 March- and expressed the view that every Republic 
should continue to have the right to self-determination.

Zaire

New Government: Mr. Mulusuba Lukoji was asked by President 
Mr. Mobutu Sese Seko to form a new Government following the 
resignation of Prime Minister Mr. Lundo Bululu on 15 March.
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11
DOCUMENTS OF CONSThnT,ONAL AND

PARLIAMENTARf INTEREST

The Chief Election Commissioner and other Election Commissioners 
(Conditions of Service) Bill, 1991, which seei<s to provide the Chief 
Election Commissioner an amount of salary, pension and other conditions 
of service equal to those provided to a Judge of the Supreme Court and 
the Comptroller and Auditor-General of India and also to provide the 
Election Commissioners an amount of salary, pension and other 
conditions of service equal to those provided to a Jûe of a High Ĉurt, 
was passed by Lok Sabha and Rajya Sabha on 8 and 11 January 1991, 
respectively, and received President’s assent on 25 January 1991.

The Salary and Allowances of Leaders of Opposition in Parliament 
(Amendment) Bill, 1991, which seeks to enhance the amount of 
conveyance allowance admissible to the Leaders of the Opposition in 
Parliament since they have been given the status of a Cat)inet Minister, 
and provide them the facility of motor car advance as admissible to the 
Ministers, was passed by Lok Sabha and Rajya Sabha on 10 and 11 
January'1991, respectively, and received President’s assent on 22 
January 1991.

The Constitution (Sixty-Eighth Amendment) Bill, 1991, originally 
introduced as the fconstitution (Seventy-fifth Amendment) Bill, 1991, whteh 
seeks to amend clause 4 of artk;le 356 of the Constitution to facilitate the 
extension of the PreskJential Prociamatksn upto a total perk>d of five years 
with respect to the State of Punjab, was passed by Lok Sabha and R«̂a 
Sabha on 11 and 12 March 1991, respectively, arxl received Presklent’s 
assent on 12 march 1991.

We reproduce here the texts of the above Acts.

Editor
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THE CHIEF ELECTION COMMISSIONER AND OTHER ELECTION
COMMISSIONERS (CONDITIONS OF SERVICE) ACT, 1991

An Act to determine the conditions of sen/ice of the Chief Election 
Commissioner and other Election Commissioners and for matters 
connected therewith or incidental thereto.

BE it enacted by Parliament in the Forty-first Year of the Republic of 
India as follows:—

CHAPTER I 

relimi ary

1. Short Title: This Act may be called the Chief Election Commissioner 
and other Electioir) Commissioners (Conditions of Service) Act, 1991.

2. Oefinitions: In this Act, unless the context otherwise require,—

(a) “Chief Election Commissioner” means the Chief Election 
Commissioner appointed under article 324 of the Constitution;

(b) "Election Commissioner" means any other Election Commissioner 
appointed under article 324 of the Constitution.

CHAPTER II

alary a d o her co di io s o  service o  he  hie   lec io 

ommissio er a d lec io ommissio ers

3. Salary: (1) There shall be paid to the Chief Election Commissioner a 
salary which is equal to the salary of a Judge of the Supreme Court.

(2) There shall be paid to an Election Commissioner a salary which is 
equal to the salary of a Judge of a High Court:

Provided that if a person who, immediately before the date of assuming 
office as the Chief Election Commissioner or, as the case may be, an 
Election Commissioner, was in receipt of, or, being eligible so to do, had 
elected to draw, a pension (other than a disability or wound pension) in 
respect of any previous service under the Govemment of the Union or 
under the Govemment of a State, his salary in respect of service as the 
Chief Election Commissioner or, as the case may be. an Election 
Commissioner shall be reduced—

(a) by the amount of that pension; and

(b) if he had, before assuming office, received, in lieu of a portion of 
the pension due to him in respect of such previous service, the commuted 
value thereof, by the amount of that portion of the pension.
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4c Term of office: The Chief Election Commissioner or an Election 
Commissioner shall hold office for a term of six years from the date on 
which he assumes his office:

Provided that where—

(i) the Chief Election Commissioner attains the age of sixty-five years;
or

(ii) an Election Commissioner attains the age of sixty-two years, 
t)efore the expiry of the said term of six years, he shall vacate his office 
on the date on which he attains the said age:

Provided further that the Chief Election Commissioner or an Election 
Commissioner may, at euiy time, by writing under his hand addressed to 
the President, resign his office.

Explanation—For the purpote of this section, the term of six years in 
resp̂ of the Chief Electioa Commissioner or an Election Commissioner 
holding office immediately tiefore the commencement of this Act, shall tie 
computed from the date on which he had assumed office.

5. Leave: (1) A person who, immediately before the date of assuming 
office as the Chief Election Commissioner or an Election Commissisoner, 
was in service of Government may be granted during his tenure of office 
but not thereafter, leave in accordance with the rules for the time being 
applicable to the Service to which he belonged before such date and he 
shall be entitled to carry forward the amount of leave standing at his credit 
on such date, notwithstanding anything contained in section 6.

(2) Any other person who is appointed as the Chief Election 
Commissioner or an Election Commissioner may be granted leave in 
accordance with such rules as are for the time being applicable to a 
member of the Indian Administrative Service.

(3) The power to grant or refuse leave to the Chief Election 
Commissioner or an Election Commissioner and to revol<e or curtail leave 
granted to him, shall vest in the President.

6. Pension payable to Election Commissioners: (1) A person who, 
immediately before the date of assuming office as the Chief Election 
Commissioner or an Election Commissioner was in service of 
Government, shall be deemed to have retired from service on the date on 
which he enters upon office as the Chief Election Commissioner or an 
Election Commissioner but his subsequent service as the Chief Election 
Commissioner or an Election Commissioner shall be reckoned as 
continuing approved sen/ice counting for pension in Service to which he 
belortged. -
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(2) Where the Chîf Election Commissioner demits office [whether In 
any manner specified in sut̂section (4) or by resignation], he shall, on 
%uch demission t>e entitled to—

(a) a pension which is equal to the pension payable to a Judge of 
the Supreme Court in accordance with the provisions of Part III of 
the Schedule to the Supreme Court Judges (Conditions of Service) Act, 
1958, as amended from time to time; and

(b) such pension (including commutation of pension), family pension 
and gratuity as are admissible to a Judge of the Supreme Court under 
the said Act and the mies made thereunder, as amended from time to 
time.

(3) Where an Election Commissioner demits office Iwhether in any 
manner specified in sut)-section (4) or by resignation], he shall, on such 
demission be entitled to—

(a) a pension which is equal to the pension payable to a Judge of a 
High Court in accordance with the provisions of Part III of the 
First Schedule, to the High Court Judges (Conditions of Service) Act, 
1954, as amended from time to time; and

(b) such pension (including commutation of pension), family pension 
and gratuity as are admissible to a Judge of a High Court under the said 
Act and the mles made thereunder, as amended from time to time.

(4) Except where the Chief Election Commissioner or an Election 
Commissioner demits office by resignation, he shall be deemed, for the 
purpose of this Act, to have demitted his office if, and only if,—

(a) he has completed the term of office specified in section 4, or

(b) he has attained the age of sixty-five years, or as the case may 
t)e, sixty-two years, or

(c) his demission of office is medically certified to be necessitated by 
ill-health.

7. Right to subscribe to General Provident Fund: Every person holding 
office as the Chief Election Commissioner or an Election Commissioner 
shall be entitled to subscribe to the General Provident Fund (Central 
Services).

8. Other conditions of service: Save as otherwise provided in this iM, 
the conditions of service relating to travelling allowance, provision of rent- 
free residence and exemption from payment of income-tax on the value 
of such rent-free residence, conveyance facilities, sumptuary allowance, 
medical facilities £ukI such other conditions of service as are, for the time 
being, applicable to,—

(i) a Judge of the Supreme Court under Chapter IV of the 
Supreme Court Judges (Conditions of n̂/ice) Act, 1958 and
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the rules made thereunder, shall, so far as may be, apply to the Chief 
Election Commissioner;

(ii) a Judge of a High Court under Chapter IV of the High Court 
Judges (Corxlitions of Service) Act, 1954 and the rules made thereunder, 
shall, so far as may be. apply to an Election Commissioner.

Documents of Constitutional and Parliamentary Interest  209

THE salary and OW CE OF E E  OF OPPOITIO I 
P IME T (ME ME T) CT, 1991

An Act further to amend the Salary and Allowances of Leaders of 
Opposition in Parliament Act, 1977.

B It enactad by Parliament in the Forty-first Year of the Republic of 
India as follows:—

1. Short title and commencement: (1) This Act may be called the Salary 
and AHowanoM of Leaders of Opposition In Parliament (Amendment) Act, 
1991.

(2) It Shall be deemed to have comd Into force on the 1st day of 
October, 1990.

2. Amendment of section 8: In section 8 of the Salary and Allowances 
of Leaders of Opposition InyParliament Act, 1977 (hereinafter referred to 
as the principal Act), in sub-section (2),~

(a) for the words “three hundred rupees”, the words “three thousand 
mpees” shall be substitutBd;

(b) the following proviso shall be inserted at the end, namely:—

“F̂rovided that where a Leader of the Opposition is provided with 
conveyance facility with a driver for the purposes of security 
or othenwise for any period, he shall not be Entitled to the conveyance 
allowance for that period".

3. Insertion of new section 6A: After section 8 of the principal Act, the 
following section shall be inserted, namely:—

“8A. Advance to Leader of Opposition for purchase of motor car: 
There may be paid to a  Leader of the Opp6«tion.  by 
way of a repayable advance, such sum of money as may be prescribed by 
rules made in this behalf by the Central Government for the purchase of a 
motor car in order that he may be able to discharge conveniently and 
efficiently, the duties of Ms office.",

4. Amendment of section 10: In section 10 of the principal Act, in sub
section (2). after dause (d), the following clause shall be inserted, 
namely:—

Ye) the advance payable to a Leader of the Opposition under section
8A."



THE CONSTITUTION (SIXTYEIGHTH AMENDMENT) ACT, 1991

An Act further to amend the Constitution of India.

B it enacted ̂ Parliament in the Forty-second Year of the Republic of 
India as follows:—

1. Short title: This Act may be called the Constitution (Sixty-eighth 
Amendment) Act, 1991.

2. Amendment of Article 356: In Article 356 of the Constitution, in clause

(4), in the third proviso, for the words “four years", the words “five years" 
•shall be substituted.
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12
SESSIONAL REVIE

SIXTH AND SEVENTH SESSIONS OF NINTH LOK SABHA

ixh essio

The Winter Session, (Sixth Session) which commenced on 27 
Decemt)er 1990, was adjourned sine die on 11 January 1991. The 
House had a total of ten sittings. The proceedings turned out to t)e 
fiery and heated, with one or the other controversy erupting throughout 
the session. A brief resume of the iniportant discussions held and 
other business transacted during this period is given below:

A. DISCUSSIONS /STATEMENTS /ANNOUNCEMENTS

Fiscal situation in the country: Making a statement in the House on 
27 December 1990, the Minister of Finance, Shri Yashwant Sinha said 
that the fiscal deficit of the Union Government which measures the 
difference between revenue and total expenditure was more than 8 per 
cent of the Gross Domestic Product (GDP) throughout the Seventh 
Plan period, as compared to 6.1 per cent in 1980-61 and 3.2 per cent 
in 1974-75. This fiscal deficit had to be met by borrowing. As regards 
balance of payment, the persistence of the large cun-ent account 
deficits, which were inevitably financed by borrowings from abroad, led 
to a continuous increase in external debt which, including Non
Resident Indian (NRI) deposits, rose from 17.1 per cent of GDP at the 
end of 1984-85 to 22.6 per cent of GDP at the end of 1989-90. 
Consequently, the debt service burden i|lso registered a significant 
increase from 12.8 per cent of current account receipts and 21.5 per 
cent of export earnings in 1984-85 to 21.9 per cent of current account 
receipts and 30.7 percent of export earnings in 1989-90. The impact 
of the Gulf crisis on the t>alance of payments situation was also very 
large. He stated that Government had attached a very high priority to 
fiscal consolidation and austerity would be the watch-ward of the 
Government.

The Miruster also pointed out that the proposed package of 
measures would mobilise about Rs. 1200 crores of additional revenue 
during the current financial year. All steps wouM be taken to improve 
revenue collection through better tax compliance and administration 
and at the same time there shouki be a strict control on expenditure, 
he added.

Communal Situation in the Country: On 27 December 1990, an 
adjournment motion was moved by Prof. Saif-ud-din Soz regarding the
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lailure of the Union Government to curb communal forces which were 
threatening national unity and integrity, as witnessed by eruption of 
communal riots in different parts of the country.

Intervening in the discussion', the Prime Minister Shri iChandra Shekhar 
stated that the vims of communalism was very old and the Govemm̂ 
were making efforts to diagnose the disease. As far as Ramjanambhoomi* 
Babri Masjid issue was concerned, Govemnwnt was trying to resolve this 
through mutual negotiattons.

After Prof. Saif-ud-din Soz replied to the debate, the motton was 
negatived.

Recognition of Leader of the Opposition in Lok Sabha: The Speaker 
informed the House on 27 December 1990 of his decision to recognise 
Shri LK. Advani. Leader of the Bharatiya Janata Party in the House, as 
the Leader of the Oppmitwn in Lok Sabha with effect from 24 Decemtier
1990, in terms of Sectk>n 2 of the Salary and Alk)wances of Leaders of 
Oppositk)n in Pariiament Act, 1977.

Proclamation issued by the President in relation to Goa: On 2 JarKJary
1991, moving a Statutory Resolutton seeking the approval of ttie 
proclamation issued by the Presktont on 14 December 1990 regarding the 
State of Goa, the Minister of State In th«| Ministry of Home Affairs and 
lnfonnatk)n and Broadcasting, Shri Subodh Kant Sahay, sakl that in his 
report of 11 December 1990, atMreMlid to the Presklent of India, the 
Govemor of Goa had mentkxwd 1hat duf» to the withdrawal of support by 
the Maharashtravadi Gomantak Party to ̂  Chief Minister, Dr. Louis Proto 
Bart)osa, the potitk̂U situation in the. State of Goa had became unstable. 
Keeping in view the politteal deadkx:k in the State the Govemor 
reoommended that the State' Assembly b« dissolved and Presklent’s Rule 
be imposed tIH fresh electtons are heM. Accordingly, a Proclamatton was 
issued under Artk̂ 356 of the Constitutk>n. However, it was felt that 
instead of dissolving the Assembly, |t should be kept under suspended 
animatton.

Replying to the discussion**, Shri Subodh Kant Sahay assured the 
House that Government would try its best to see that the process of 
forming a Government in Goa was completed as eariy as possible.

The Resolutk>n was adopted.

Rise in Prices of Essential Qcutwnodities in the Country: initiating a
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discussion on the above subject on 2 January 1991, Shri Basudeb Acharia 
said that even during the harvesting season, the prices of all the essential 
comrTKxJities were rising instead of declining and urged the Government to 
spell out concrete steps taken by them to check this rise in prices of 
essential commodities. Sarvashri Chitta Basu and Vamanrao Mahadik, 
members, also participated in the discussion.

Replying to the discussfon*. the Minister of Food and Civil Supplies, Shri 
Rao Birendra Singh stated that the factors which had contributed to the 
rise in prices were some fiscal measures, raising of administered prices of 
certain comnfKXiities, demand and supply for certain goods and the 
increased money supply. About de-hoarding operations the Minister 
informed the House that Govemnf)ent were trying to plug the loopholes to 
correct the malpractices.

Fifth SAARC Summit at Male: The Prime Minister, Shri Chandra 
Shekhar visited Maldives to participate in the Fifth SAARC Surrmit from
21 to 23 November 1990. Making a statement in the Lx>k Sabha on 7 
January 1991, Shri Chandra Shekhar stated that he had bilateral 
discussions with the then President of Bangladesh, Gen. H.M. Ershad, 
President M.A. Gayoom of Maldives, Prime Minister Nawaz-Sharif of 
Pakistan and Printe Minister O.B. Wijetunga of Sri Lanka. During his stay 
in Male, he also met His M̂ sty the King of Bhutan and Prime Minister 
K.P. Bhattarai of Nepal. Shri Chandra Shekhar infonned the House that 
India took a number of initiatives at the Summit. One of the major 
decisions taken at the Summit was to establish three additional regional 
centres, namely the Centre for Human Resource Development in 
Pakistan, the SAARC Documentation Centre in India, and the SAARC 
Tuberculosis Centre in Nepal. Reiterating India's commitment to South 
Asian Cooperation under SAARC, the Prime Minister added that India 
would continue to assume responsibility and even make sacrifices where 
necessary, to make SAARC an effective and full-fledged venture of 
regional cooperation.

Adjournment Motion on Government's 'failure' to Uphold Constitutional 
Provisions on Disqualification of MPs: On 9 January 1991, the Speaker 
Shri Rabi Ray observed that he had informed the House on 8 January 
about the or jer passed by the Delhi high Court on the stay application in 
Civil Writ Petition No. 3871 of 1990 directing that all the petitions 
presented before him under the 10th Schedule of the Constitution “shall 
not be proceeded with or pursued by the petitioners” biafore him. He had 
discussed the matter with the Leaders of different political parties and
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groups on that day and it was unanimously agreed that the orders of 
the High Court be ignored. Accordingly, he had ignored the order of the 
Delhi High Court.

In a related development, the Speaker gave his consent to the 
moving of an Adjournment Motion regarding failure of the Government 
to uphold the provisions of the Constitution in regard to disquattfication 
of MPs. contained in the Tenth Schedule to the Constitution which put 
the issue outside the jurisdiction of any court. The Question Hour that 
day was suspended on a motion under Rule 388 moved by Shri L.K. 
Advani to enable the House to take up the Adjournment Motion. The 
Adjournment Motion, moved by Shri Advani, was discussed for over 
four hours with agitated members vehemently criticising the affidavit 
filed by the Government in Delhi High Court regarding the powers of 
the Speaker to disqualify a member under the Tenth Schedule to the 
Constitution. The Motion was withdrawn by leave of the House after 
Prime Minister Shri Chandra Shekhar, who intervened in the debate,

bowed ib the wishes of the House and assured that necessary 
modifications would be' made in the said affidavit and thait all steps 
necessary to uphold the supremacy of Parliament would be taken. 
Recognition of Janata Dal (S) as a Political Party and Disqualification of 
Eight Members; On 11 January 1991, the Speaker, Shri Rabi Ray 
recognised Janata Dal (S) as a political party with 54 members in the 
House, as a result of the split in the original Janata Dal Party. Further, 
in exercise of powers under paragraph 6 of the Tenth Schedule, the 
Speaker disqualified seven members from being members of Lok Sabha 
in terms of Paragraph 2(1) (b) of the said Schedule. The members so 
disqualified were: Sarvashri Basavaraj Patil, Hamendra Singh Banera, 
Vidya Charan Shukla, Sarwar Hussain, Bhagey Gobardhan, Devananda 
Amat and Or. Bengali Singh. Another member. Dr. Shakeelur Rehman, 
was declared disqualified in terms of paragraph 2(1) (a) of the said 
Schedule. All the aforesaid eight members, five of whom also happened 
to be in the Council of Ministers, ceased to be members of Lok Sabha 
with immediate effect and their seats were declared as havirtg fallen 
vacant.
Activities of LTTE in Tamil Nadu and its link with ULFA: On 10 
January 1991, in response to special mention made by several 
members, the Prime Minister, Shri Chandra Shekhar informed the 
House that the Chief Minister of Tamil Nadu had been informed of the 
opinion of the Govemment of India regarding the situation that was 
prevailing in that State. Accordir̂g to the Prime Minister, there was not 
only a nexus between the United Liberation Front of Assam (ULFA) and 
the.Liberation Tigers of Tamil Eelam (LTTE) but there was also ctose 
cooperation between these two.

On 11 January 1991, in response to special mention made by several 
members, the prime Minister clarified his- remarks made on 10 January
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1991 that it was not only his right, it was his responsibility and duty also to 
say that-Tanfiil Nadu was not going on the proper line.

Presidential Proclamation in relation to the State of Assam and 

Supplementary Demands for Grants for 199091: Moving a Statutory 
Resolution on 10 January 1991, seeking the approval of the House for the 
Presidential Proclanriation issued on 27 November, 1990 under Article 356 
of the Constitution in relation to the State of Assam, the Minister of State 
in the Prime Minister’s Office, Shri Kamal Morarka, said that the Governor, 
in his report to the President, stated that the Government of that State 
could not be carried on in accordance with the provisions of the 
Constitution of India. The Union Govemment considered the report of the 
Governor and the situation in Assam and came to the conclusion that- 
there was no alternative but to issue the Proclamation under Article 356 of 
the Constitution and keep the State Assembly under suspended 
animation.

Replying to the discussion* Shri Morarita said that if the AGP 
Government in Assam was allowed to last its full term, that period would 
have been very crucial as far as the deterioration in the law and order 
situation was concerned. The moment the conditions are normal, the 
Union Government would hold elections, he added. The Resolution was 
adopted. All the Supplementary Demands for Grants in respect of the 
State of Assam for 1990-91 were voted in full.  •

Situation in Punjab: On 11 January 1991, initiating a discussion, the 
Leader of the Opposition, Shri L.K. Advani said that the Government 
should clearly spell out the parameters under which they proposed to hold 
talks with any body in Punjab.

Replying to the discussion** the Prime Minister Shri Chandra Shekhar 
said that the duty of the Govemment was to ensure that the fear in the 
minds of the people must be removed. He reiterated that the killings of 
innocent people would never be tolerated and the Govemment wanted to 
solve the problem of Punjab through consensus and mutual dialogue with 
an open mind.

Gulf Crisis: On 11 January 1991, the Deputy Speaker, Shri Shivraj V. 
Patil moved*** Resolution expressing grave concern over the Gulf crisis. 
The ResolutkNi stated the firm belief of the House that war must be
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Members who took pait In the discussion were: Sarvashri Chitta Basu, Jaswant Singh, 
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jnd Shrimati Bimai Kaur?
For the text of the Reeokitton see the feature Procedural Matters.
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averted, called upon all sides to make further determined efforts to prevent 
war and seek solution through peaceful means by dialogue under the 
auspk»s f»f the United Nations or ottienwise, and wished the UN Secretary 
General every success in his effort to resolve the crisis peacefully.

The Resolution was f»dopted by the House unanimously.

B. LEGISLATIVE BUSINESS

Chief Election Commissioner and other Election Commissioners 
(Conditions of Service) Bill:' On 7 January 1991, moving that the Bill be 
taken into consideration, the Minister of Commerce and Law and Justtee, 
Dr. Subramaniam Swamy sakj that the Committee on Electoral Reforms 
had made certain recommendatons with regard to the temns and 
conditk>ns of service of ihe Chief Elecikxi Commissioner and other 
Election Commissioners. After consideratk>n of the recomnfiendatk)ns, the 
Qovemment accordingly decided that the salary, penston and other 
oonditkMis of service of the Chief ElectkMi Cpmmissk)ner should be 
equivalent to thoee of a Judge of the Superme Court and the Comptroller 
and Auditor-General of India. The salary, penskNi and other condlttons of 
service of other Electton Commissk)ner8 shouM be equivalent to those of 
a Judge of a High Court.

On 8 January 1991, the Leader of the Oppositton Shri L.K. Advani 
underlined the need for delimitatk>n of constituencies and suggested for an 
independent Secretariat for the Electkjns Commission.

Winding up the discussk>n‘*, the Minister of Commerce and Minister of 
Law and Justtee, Dr. Subramaniam Swamy said that appointment of the 
Chief Electton Commissk>ner should not only be based on the fact as to 
wfK) knows law but also as to who has a fair understanding of the 
administrative system of the country. A Constitution (Amendment) Bill was 
pending in the Rajya Sabha in this regard, he added.

The Bill, as amended, was passed.

Jammu and Kashmir Criminal Imw (Amendment) BUt" and 
Supplementary Demand for Grants 199091: On 10 January 1991, moving 
that the Bill be taken into conskJeration, the Minister. of< Finance, Shri 
Yashwant Sinha sakl that Public order and harmony in the State of
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Jammu and Kashmir had been put to severe strain by the persistent 
activities of some of the ortianisations in the State. The State Government 
had constituted a Tribunal as required under the Jammu and Kashmir 
Criminal Law Amendment Act, 1983. to decide and make an order either 
confirming or cancelling the declaration as made by the State Government 
within a period of six months from the date on which a reference was 
received by the Tribunal from the State Govemment.

Earlier, moving a Statutory Resolution regarding disapproval of the 
Jammu and Kashmir Criminal Law (Amendment) Ordinance,* 1990, 
Shri Girdhari Lai Bhargava urged that the Govemment should provide 
proper facilities and protection to migrants from Jammu and Kashmir and 
should remove the atmosphere of tenvr in that State. Prof. Saif-ud-din Soz 
also participated in the discussion.

Replying to the discussion*, the Prime Minister Shri Chandra Shekhar 
said that if an atomsphere of tensk>n was created between India and 
Pakistan, it was most unfortunate. Referring to the atrocities in Kashmir, 
Shri Chandra Shekhar said that the unity and the integrity of the country 
would not be compromised at any cost, and the Govemment woukl not 
shirk to take any unpleasant decision.

Replying to the Supplementary Demands for Grants of Jammu and 
Kashmir for the year 1990-91,. Minister of Rnance Shri Yashwant Sinha 
assured the House that the Urrton Govemment were committed to the 
development of Jammu and Kashmir.

The Resolution was withdrawn by leave of the House. The Bill was 
passed. All the Supplementary Demands for Grants in respect of the State 
of Jammu and Kashmir for 1990-91 were voted in full.
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C. THE QUESTION HOUR

During the Sixth Sesston, 7,365 nottees of Questkws (5,319 Starred,
1,990 Unstarred and 56 Short Nottoe Questions) were received. Out of 
these, 179 Starred Questions, 2,082 Unsterred Questtons and 1 Short 
Notice Question were admitted. 2 Starred and 17 Unstarred Questkms 
were deleted/transferred from one Ministry to another.

Daily Average of Questions : Each of the lists of Starred Questtons 
contained 20 questions except that of 7 January 1991 which contained 
21” questions. The average number of Stanwl Questions orally answered 
on the floor_of the House during the Sesskjn was 2.1. The maximum 
Starred Questions answered on a day were five on 7 and 9 January, and 
the minimum were two on 4 January, 1991.

’Members who took part in the discuraion were: Sarvaehri Oharam Pal Shatma, Pretn Kumar 

Dhumal, Or. Venkatesh Katxle. and Shrimati Subhashini AH.
One questkxi transferred from 2.1.1991.



The average number of questions in the lists of Unstarred Questionb 
Were 231 against the prescribed limit of 230 Questionŝ the rninimum 
being 230 on 27 December 1990 and 10 January 1991 and the maximum 
being 243 on 7 January 1991.

HalfanHour Discussions : In ail 5 notices of Half-an-Hour Discussion 
were received during the Session. But no Half-an-Hour Discussion was 
held during the Session.

D. OBITUARY REFERENCES

During the Session, the House made obituary references to the passing 
away of San̂eehri Dhirendranath Basu, C. Muthusami, Maulana Abdur 
Rehman, Birendra Bahadur Singh, Maulana Mohammad Sayeed Masuodi, 
V.P. Nayar, Surendra Mohanty, P,R. Thakur, A. Kevichusa and Shrimati 
Vijaya Lakshmi Pandit (all former members).

SEv»rrH essio

The Seventh Session of the Ninth Lok Sabha, which turned out tp be 
the last of the Ninth Lok Sabha, commenced on 21 February 1991, and 
was adjourned sine die on 12 March 1991. The House had only 11 
sittings during the Session, which was eventful in many ways. A brief 
resume of the important discussions held and other business transacte(̂ 
during this period is given below:

A. DISSCUSSIONS/STATEMENTS/ANNOUNCEMENTS

President's Address': In his address to both the Houses assembled 
togethe on 21 February 1991, the President Shri R. Venkataraman saki 
that they were meeting at a time of great stress and challenge. The unity 
and integrity of the country were under severe threat. Communal and 
tisslparous elements posed a menace to the nation. The President 
asserted that the Government was determined to put down terrorism and 
secessionism with a firm hand. The Government wished to reiterate its 
firm reslove to find an acceptable solution to the problems in Punjab, 
Kashmir and Assam within the framework of the constitCitton of India. 
Reports of several unlawful activities on the part of the LTTE and the 
failure of the Tamil Nadu Govemment to discharge its primary duty of 
maintaining public order had left the Union Govemment with no other 
altemative but to impose President’s Rule in the State of Tamil Nadu. The 
Qovemment had taken a fresh initiative to resiolve the R£un Janambhoomi- 
Babri MasjM issue through discussions with religious leaders and others 
•0 that a mutually acceptable solution could be evolved.

Dealing with the economic situân, the President said that the 
budgeta>y deftoits, the oil crisis, the ddteriprating balance of payments arid 
the spir# of inflatton had caused untcUd hardships to the people, more 
partioilttly to the vulnerable sections of the society. The Govemment
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would set up a National Reconstruction Fund to supplement budgetary 
resources for development work and reconstruction of damaged public 
property.

Shri Venkataraman stated that the main thrud of tfie Ninth Plan wouM 
be on removal of mass poverty, expansion of opportunities of productive 
employment and meeting the basic needs of the people.

While referring to the international situation, the President said that as a 
member of the UN Security Council, since January 1991, India would 
continue to strive for the achievemisnt of the objectives and uphold the 
purposes and principles of the UN Charter. A renewed impetus had been 
given to the process of regional cooperation at the 5th SAARC Summit in 
Male hekJ in November 1990.

The Presidential Address was boycotted by the Oppositkm Parties. 
While the Parties constituting the National. Front and the Left Front 
boycotted the Address to register their protest against the impositk>n of 
PresWent’s rule in Tamil Nadu, the BJP stayed away in protest against the 
Govemment’s decision to present a Vote-on-Account instead of a regular 
budget.

The President's address was discussed for four days, i.e. on 27 
February 1991 and from 4 to 6 March 1991 on a motion moved by Shri 
Kapil Dev Shastri, which was secoMed by Shri Brij Bhushan Tiwari.

On 6 March 1991, speaking about the boyqott of the session by the 
Congress(l) Party on the reported surveillance at the residence of Shri 
Rajiv Gandhi, the Leader of the Opposition, Shri L. K. Advani, expressed 
the view that the Congress(l) Party was creating a grave crisis by making 
an issue of surveillance. Participating in the discussion, Prof. Madhu 
Oandavate said that his party would not allow the breakdown of the 
Constitution. Shri Somnath Chatterjee sakl that the Congrê(l) did not 
have the minimum sense of responsibility for the purpose of passing the 
financial business. Shri Indrajit Gupta expressed the view that all the 
healthy emd democratic elements in the State, in the Repubik:, in the, 
Pariiament and among the people vtould have to come together and save 
the country at this hour of V̂al. Shri Nani Bhattacharya accused 
Congress(l) of violating all the nonns of pariiamentary democratic system 
and practice. Shri Chitta Basu' said that there were certain constitutional 
and financial crises arxl memtiers of Parliament had the obligation to see 
that these problems are sorted out.

Winding up the discussion in which 12 other members* participated, the 
Prime Minister, Shri Chandra Shekhar maintained that the spirit behind
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Other members who took part in the discussion were: Sarvashri Kailash Meghwal, Sanlosh 
Mohan Devi Yamuna Prasad Shastri. K. R. Narayanan. Bhogendra Jha. Surya Narayan 
Yadav, A. N. Singh Deo, 0. M. Banatwalla. Yuvra), K. Manvendra Singh, Nandu Thapa and 
Ram Krishan Yadav.



constituting a special fund for reconstruction, mentioned in the President’s 
Address, was to utilise the man-power for building a new India. He stated 
that steps would be taken to bridge the gap between the haves and the 
have-nots. The Punjab problem should be resolved through negotitations, 
he added.

About India’s foreign policy, Shri Chandra Shekhar reiterated that India 
believed in the principle of non-alignment and the people of India woukl 
always raise their voice against colonialism, expk>itatk>n and breach of 
peace.

Dealing with the crisis folk)wing the boycott of the proceedings by 
Congress(l) Party, Shri Chandra Shekhar announced that he was shortly 
meeting the President to tender the resignatton of the Council of Ministers. 
The Prime Minister then requested the Speaker to adjourn the 
proceedings of the House. The Speaker thereupon observed that in view 
of the decision of the Council of Ministers to resign, the Motk)n of Thanks 
on the PreskJent’s Address had become infructuous.

Refuelling of U.S. planes: On 22 February 1991, after the Questk>n 
Hour, the Speaker Shri Rabi Ray gave his consent to the moving of an 
Adjoumment Motion given notice of by Shri A.K. Roy and others regarding 
the failure of the Govemment to take timely deciston about stoppage of 
refuelling of U.S. planes and proper initiative in regard to the Gulf war 
compatible with the pronounced foreign policy of the country. As the leave 
of the House sought by Shri A. K. Roy was not opposed, the Speaker 
directed that the motton be taken up immediately after disposal of formal 
items of business. Accordingly, the motk>n was moved at 12.23 p.m. and 
during the debate that folk>wed, as many as seventeen members, 
including the Prime Minister, participated. Shri A.K. Roy replied to the 
debate. The motion was negatived. Shortly thereafter, the Speaker placed 
before the House a Resolutk>n endorsing Soviet President Gort>achev’s 
proposals for the end of hostilities in the Gulf and for sustained peace in 
the region. The Resolution adopted unanimously.

Making a statement on 25 February 1991 on the situation in the Gulf, 
the Prime Minister, Shri Chandra Shekhar said that in the UN Security 
Council, the Indian delegation had tried every possible means to seek 
reoondHatton between the differing positions of the parties to the confltot 
and prepared a frameworic for bringing the war to an end. He further 
stated that ground warhad started and its consequences were going to be 
really devastating.

Interim Railway Budget: Presenting the Interim Railway Budget for 
1991-92 on 25 February 1991, the Minister of Railways, Shri Janeshwar 
Mishra said that the conflict in the Gulf was likely to have far-reaching 
effects on the country’s economy and Indian Railways had geared up to 
face any eventgalities and would strive their very best to minimise 
hardship to the common man. For the fifth year in successton, the
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financial results of Indian Railways showed a surplus of Rs. 173.26 crore. 
However, to complete the financial picture for the plan period, Railways 
stilt had to borrow Rs. 198.08 crore from the General Revenues for the 
purposes of the Development Fund.

Shri Mishra stated that at the time of framing the Budget for 1990-91, 
the anticipation for revenue earning freight traffic was 325 million tonnes, 
but due to some adverse external factors, the year’s target stood revised 
at 316 million tonnes. As far as ordinary working expenses were 
concerned, it was proposed to retain them at the level of Rs. 8,241 crore.

Budget Estimates for 1991-92, provided that the total working expenses 
would arnount to Rs. 12,320 crore, leaving Net Traffic Receipts of Rs. 345 
crore. A sum of Rs. 180 crore was estimated by way of Net Miscellaneous 
Receipts, and thus the Net Revenue would amount to Rs. 525 crore. The 
dividend payable to General Revenues had been estimated at Rs. 1,037 
crore with tht, result that at the current level of fares and freight rates, 
there woukJ be a shortfall of Rs. 512 crore and that the uncovered gap 
woukJ be bridged during the course of the financial year. Further, a loan of 
Rs. 140 crore from the General Revenues would be needed for execution 
of wori(s chargeable to the Development Fund.

On 11 March 1991, responding to the points raised by members 
regarding reinstatement of the dismissed Railway employees, Shri Mishra 
informed the House that all the dismissed employees would be taken back 
but the matter after passed by the Cabinet would be submitted to the 
PreskJent for his decision and action would be taken only when it was 
cleared by the President. All the Demands for Grants on Account in 
respect of'the Budget (Railways) for 1991-92 were voted in full.

Proclamation of President's Rule in Tamil Nadu: On 25 February 1991, 
rrwving a Statutory Resolution seeking the approval of the Presidential 
Prodamatk>n issued on 30 January 1991 in relation to the State of Tamil 
Nadu, the Minister of State in the Ministry of Home Affairs and lnfor̂atk>n 
and Broadcasting, Shri Subodh Kant Sahay said that the atmosphere 
which was prevailing in the State for quite sometime was encouraging 
extremist and separatist elements in the State as well as in other parts of 
the country and the State Government was turing a blind eye to all these 
activities. Participating in the discussion on 26 Fet)ruary, Shri Somnath 
Chatterjee demanded repealing of Article 356 of the Constitution. Shri 
Chitta Basu pointed out that imposition of PresWent's rule in . Tamil Nadu 
was a murder of truth, justice, democracy'and federalism. Replying to the 
discusston on 27 February 1991,* Shri Subodh Kant Sahay infomied the
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Other members who took part in the discussion were: Satvashri P. Chidambaram, Jaswant 
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House that the Prime Minister had told the then Chief Minister of Tamil 
Nadu. Shri M. Karunanidhi in unambiguous terms that the Union 
Govemment would not allow any terrorist activity in Tamil Nadu.

The Resolution was adopted.

Atrocities on Scheduled Castes: On 25 February 1991, moving an 
Adjournment Motion regarding incidents of atrocities on Scheduled Castes 
in various parts of the country, with particular reference to the incidents in 
Uttar Pradesh and Bihar, Shri Santosh Kumar Gangwar said that the 
exploitation of Scheduled Castes and backward people should come to an 
end.

In a brief inten/ention, the Minister of State in the Ministry of Labour and 
Welfare, Shri Ramji Lai Suman said that preliminary investigations 
conducted in the case had revealed a suspicious role of the police and 
action had been taken against the Police authorities.

Intervening in the discussion', the Prime Minister, Shri Chandra Shekhar 
assured that a thorough enquiry would be conducted and action would be 
taken against the culprits. The Uttar Pradesh Govemment had already 
started the enquiry in this connection, he added. Shri Santosh Kumar 
Gangwar replied to the debate. The motion was negatived.

President's Proclamation in respect of Jammu and Kashmir: Moving a 
statutory Resolution on 27 February 1991, seeking the approval of 
continuance in force of the Proclamation dated 18 July 1990, in respect of 
Jammu and Kashmir, issued under article 356 of the Constitution by the 
President for a further period of six months with effect from 3 March 1991, 
the Minister of State in the Ministry of Home Affairs and Informatton and 
Broadcasting, Shri Subodh Kant Sahay said that the state of security and 
political situation in Jammu and Kashmir was not conducive for holding 
elections. Accordingly, the State Governor, in his report to the President, 
had recommended the extension of President’s Rule for a further period of 
six months.

Replying to the discussion’*, Shri Subadh Kant Sahay said that the 
Govemment was of the view that an Advisory Committee shoukJ be 
appointed to advise the Governor on the day-to-day matters. The State 
Govemment also proposed the constitution of a Committee under the 
District Action Plan comprising local headman, Talukdar and k)cal teacher
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and so that there should not be any communication gap between 
administration and the people. The Prime Minister. Shri Chandra Shekhar 
who also spoke, clarified that anybody trying to secede Kashmir from India 
would be totally disappointed.

The Resolution was adopted.

Budget for 199192 (Interim): Presenting the Interim Budget for the year 
1991*1992. on 4 March 1991. the Minister of Finance. Shri Yashwant 
Sinha said that the budget deficit of the Union Government had reached a 
level of Rs. 13.000 crore on 30 November 1990 as a consequence of 
revenue short falls and expenditure overruns. The wholesale Price Index 
registered an increase of 8.5 per cent, while the Consumer Price Index 
rose by 11.9 per cent during the first eight months of the current financial 
year. The sharp deterioration in the balance of payments situation led to a 
rapid depletion of foreign exchange reserves, which dropped to Rs. 3142 
crore at the end of November 1990.

Shri Sinha further stated that the interim budget for 1991-92 was being 
presented for the purpose of a Vote-on-Account to enable Government to 
meet essential expenditure during the first four months of the next 
financial year.

Dealing with the Budget Estimates for 1991-92, Shri Sinha said that 
taking into acccount the variatk>ns in receipts and expenditure, total 
receipts at the 1990-91 rates of taxation were estimated at Rs. 1,00,190 
crore. while total expenditure was estimated at Rs. 1.10,167 crore, so that 
the budget deficit, without additional resource mobilisation, would be Rs. 
9.977 crore. All Ministries. Departments and Public Sector Undertaking of 
the Union Government were requested not to take up any new schemes 
and not to enter into any fresh major commitments during this period.

On 11 March 1991, all the Demands for Grants on Account (General) 
for 1991-92 were voted in full.

Dissolution of Legislative Assembly of Pondicherry: Making a statement 
on 4 March 1991, the Minister of State in the Ministry of Home Affairs and 
Information and Broadcasting, Shri Subodh Kant Sahay said that the Chief 
Minister of Pondicherry, Shri D. Ramachandran had submitted the 
resignation on behalf of his Cabinet on 27 December 1990, as three out of 
four Janata Dal members in the Pondichery Assembly and one 
independent MLA had withdrawn their support earlier, the Lieutenant 
Governor had also asked the Chief Minister to prove the majority on the 
floor of the House on 27 December 1990. The Lieutenant Governor had 
sent his report to the President recommending the suspension of the 
Assembly in view of the prevailing political situation in the Union Territory. 
After considering the report, the President issued an order on 12 January 
1991, suspending the Pondicherry Assembly for a period of six months.

Shri Sahay stated that in the circumstances prevalent in Pondicherry,
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the Lieutenant Governor had expressed that there seemed to be no 
alternative but to dissolve the Assembly and to hold fresh elections. 
Considering tHe recommendations of the Lieutenant Governor and having 
satisfied that the situation continued to be such that the administration of 
the Union territory could not be carried on in accordance with the 
provisions of the Government of Union territories Act, 1963, the President, 
in modification of his earlier order dated the 12 January 1991, had issued 
an order on 4 March 1991, dissolving the legislative Assembly of the 
Union territory of Pondicherry.

Announcement by the Prime h/linister of the Resignation of the Council 
of f̂̂inisters: On 4 March, when the House met after a break of four days 
on account of Holi, soon after the Question Hour, Shri Era Anbarasu and 
others raised the issue of the reported surveillance at the residence of 
Shri Rajiv Gandhi, member, and the Congress Party Office. Responding to 
the matter, the Prime Minister Shri Chandra Sekhar denied any such 
surveillance by the Union Government and assured the House that the 
matter, which had come to knowledge because of the Govemment efforts 
itself, was being looked into. On 5 March, when the House assembled at 
1100 hours the issue was raised again by Prof. P.J. Kurien and others 
who demanded immediate adequate action against all those responsible 
for the surveillance and declared that until such action was taken, they 
would abstain from the House. Immediately, a large number of members 
walked out. Shortly thereafter, at 1126 hours, the House had to be 
adjourned for lack of quorum till 1430 hours. Even when the House 
reassembled at 1432 hours, not much business could be transacted. 
Further discussion on the Motion of Thanks could not be carried on for 
long due to frequent interruptions. The question of lack of quorum was 
raised again for the second time during the day, and the House had to be 
finally adjourned at 1512 hours for the day. When the House assembled 
on 6 March, a large number of members continued to stay away from the 
proceedings. The Motion of Thanks was taken up soon after laying of 
papers and presentation of supplementary Demands for Grants (General)
1990-91. At the end of his reply to the debate, the Prime Minister, Shri 
Chandra Shekhar, announced that due to the boycott of the> proceedings 
by the Congress (I) Party which was supporting the Union Govemment, he 
was unable to lead the Govemment and that he proposed to meet the 
President and offer the resignation of the Council of Ministers. He 
therefore, requested the Speaker to adjourn the proceedings of the House. 
The Speaker then immediately adjourned the House for the day at 1400 
hrs. and observed that in view of the resignation announced by the Prime 
Minister on the floor of the House, putting of Motk>n of Thanks on the 
President's Address to the vote of the House had become infmctuous*
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and also that no other listed business of the House for the day could be 
taken up.

Presidential proclamation in respect of Assam: On 11 March 1991, the 
Minister of State in the Ministry of Home Affairs and Information and 
Broadcasting, Shri Subodh Kant Sahay moved a Statutory Resolution 
seeking approval for the continuance in force of the Proclamatton dated 
the 27 November 1990 in respect of Assam, issued by the. President 
under Article 356 of the Constitution, for a further period of six months 
with effect from 27 May 1991.

The Resolution was adopted.

Presidential Proclamation in respect of Punjab: Moving a Statutory 
resolution on 12 March 1991, seeking the approval of the House for the 
continuance in force of the Proclamation, dated 11 May 1987 in respect of 
Punjab, issued by the President under Article 356 of the Constitution for a 
further period of six months with effect from 11 May 1991, the Minister of 
Petroleum and Chemicals and Pariiamentary Affairs, Shri Satya Prakash 
Malaviya said that consequent upon the Constitution (Sixty-Seventh 
Amendment) Act, 1990, Cteuse (4) of article 356 of the Constitution 
provided that the Proclamation issued on 11 May 1987 in relation to the 
State of Punjab could be extended for a total period of four years without 
fulfilment of the conditions specified in Clause (5) of the said article. As 
the current law and order situation in Punjab did not hold out prospects for 
free and peaceful elections to the State Legislative Assembly, Clause (4) 
of article 356 of the Constitution had been amended by the Constitution 
(Sixty-eighth Amendment) Act, 1991. With this enactment. Presidential 
Proclamation in relation to the State of Punjab could then be extended for 
a total period of five years.

Shri Maiaviya added that the Governor of Punjab, in his report 
addressed to the President, had recommended the extension of 
President’s rule in the State. Keeping in view the situation prevailing there 
and taking all the relevant factors into consideration, it was proposed that 
tf>e President's rule in Punjab may be continued for a further period of six 
nfK)nths with effect from 11 May 1991.

Participating in the discussion, Shri Indrajit Gupta said that indefinite 
prok>ngation of PresWenfs rule was not helping to improve the situation. 
Kumari Mayawati demanded electtons in Punjab. Shri Nani Bhattachan̂a 
urged the .need to introduce democratic process in Punjab. Shri Chitta 
Basu said that the Punjab problem should be conskJered from the natfonal 
perspective as it was integrated with the nation’s unity and integrity.

Sessional Review—Lok Sabha  225



Replying to the discussion, in which 12 other members* participated, the 
Prime Minister, Shri Chandra Shel<har maintained that the Punjab problem 
could be solved only by talks. But if some outside power would try to enter 
Indian borders and try to disintegrate the country, such attempts would be 
firmly dealt with. The Govemment wanted early electioris Ih Punjab, but 
political leaders of Punjab would have to assure that Pariiamentary 
democratic institutions would not be used for destroying Parliamentary 
democracy, he added.

The Resolution was adopted.

Removal of Justice V. Ramaswamy of the Supreme Court of India: On
12 March 1991, shortly before adjouming the House sine die, the Spealter 
Shri Rabi Ray announced that he had received a notice of a motion dated 
27 February 1991, signed by Prof. Madhu Dandavate and 107 other 
members of the House, for presenting an address to the President of 
India, for the renuival of Justice V. Ramaswamy of the Suprenoe Court of 
India, under Article 124(4) of the Constitution, read with section 3 of the 
Judges (Inquiry) Act, 1968. The Motion had listed a number of acts of 
misbehaviour alleged to have been committed by Justice V. Ramaswamy 
which among other things, included misuse of public funds, and giving 
unjustified promotions to his subordinates, etc. The Speat(er admitted the 
first ever rriotion for the presentation of an address to the President for the 
removal of a Supreme Court Judge and announced in the House the 
Constitution of a three-member Committee of Inquiry under the Judges 
(Inquiry) Act, 1968. The Committee consist of the following memt)ers: (I) 
Hon'ble Justice P.B. Sawant, Supreme Court of India; (ii) Hon'ble Justice 
P.O. Desai, Chief Justice of the High Court at Bombay; and (in) Hon'ble 
Justice O. Chinnappa Reddy, former Judge of the Supreme Court of India. 
He further stated that the motion shall remain pending till the report of the 
Inquiry Committee is received.

B. LEGISLATIVE BUSINESS

Finance Bill, 1991: The Minister of Finance, Shri Yashwsmt Sinha 
introduced the Finance Bill on 4 March 1991 and moved that the Bill which 
sought to continue the existing rates of Income Tax for the financial year
1991-92 and also to provide for the continuance of the Provisions relating 
to auxiliary duties of Customs and special duties of Excise at the existing 
rates in the next financial year, be taken into consideration on 11 March. 
1991.

The Bill was passed without discusston.

Constitution SeventyFifth (Amendment) Bill 1991 The Minister of State
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in the Ministry of̂Home Affairs and Minister of State in the Ministry of 
Infonnation and Broadcasting, Shri SutxxJh Kant Sahay introduced the 
Constitution (Seventy-Fifth) Amendment Bill regarding continuance of 
President’s Rule in the State of Punjab for a further period of one year 
on 11 March 1991 and moved it for consideration on the same day.

The Bill, as amended, was passed by the requisite majority in 
accordance with the provision of article 368 of the Constitution.

Salary. Allowances and Pension of Members of Parliament 
(Amendment) Bill, 1991: On 12 March 1991, the Minister of Petroleum 
and Chemicals and Parliamentary Affairs, Shri Satya Prakash Malaviya 
introduced a Bill, which sought to increase the minimum pension to Rs. 
1250 per mensem to ex-members of Parliament, who had served for a 
period of five years, whether continuous or not.

Dr. Venkatesh Kabde moved an amendment seeking approval for 
proporlk)nate amount of pension to such ex-members who had served 
for a minimum period of one year.

Shri Satya Parkash Malaviya informed the House that Government had 
agreed to the amendment proposed by Dr. Kabde.

Opposing the BHI, Shri A.K. Roy said that instead of doing anything for 
the people. Members of Pariiament had only enhanced their facilities.

The Bill, as amended, was passed.

C. THE QUESTION HOUR

During the Seventh Sesskin, 12,118 notices of Questk)ns (8,807 
Stanred 3,283 Unstanred and 28 Short Nottee Questtons) were received. 
Out of these, 160 Starred Questions and 1,816 Unstan̂ Questk)ns 
were admitted. 1̂ Short Notice Questk)n was admitted during the 
Session. 1 StanBd and 26 Unstarred Questk>ns were transfenvd from 
one Ministry to another.

During the Sessk>n, the Question Hour was fixed in respect, of 51 
sittings but actually Questton Hour was heW only for 8 sittings before the 
House adjourned sine die on 12 March 1991.

Daily Average of Questions: Each of the lists of Starred Questtons 
contained 20 questions. The everage number of Starred Questtons orally 
answered on the ftoor of the House during the Session was 2.1. The 
maximum Starred Questtons answered on a day were five on 4 March 
and the minimum number was on each on 5 and 6 March 1991.

The average number of questtons in the lists of Unstarred Questtorts 
was 227 against the prescribed limit of 230 Questtons, the minimum 
being 202 on 22 February and the maximum being 235 on 4 March 
1991.

Halfan~Hour Discussions: In all, 8 notices of Hatf-arvHour Discussion
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were received during the Session. But no Haif*an*Hour Discussion was 
held during the Session.

D. OBITUARY REFERENCES

During the Session, the House made obituary references to the passing 

away of Shri E.S.M. Pakeer Mohammed (sitting member), Sarvashri 
Shankar Lai. M.R. Lakshminarayan. C.R. Basappa, Jagannath Rao, M.S. 
Sivasamy. Kanhu Ram Deogam. M. Kathafnuthu and Tapeshwar Singh 
(all former members.)

RAJYA SABHA

u dred a d FinY-SixTH ess j *

The Rajya Sabha met for its Hundred and Fifty-Sixth Sessk)n on 27 
December 1990 and adjourned sine die on 11 January 1991. A brief 
resume of some of the important discussions held and other business 
transacted during the Session is given below:

A. DISCUSSIONS

Prevailing communal situation in ttie country: Calling the attention of the 
Minister of Home Affairs on 2 January 1991, Shri Gurudas Das Gupta 
referred to the communal situatkMi in the country and the action taken by 
the Government in regard thereto.

Replying to the calling attention, the Minister of State in the Ministry of 
Home Affairs and Minister of State in the Ministry of Information and 
Broadcasting Shri Subodh Kant Sahay stated that the Govemment was 
detemnined to ensure that a durable climate of communal harmony 
prevailed throughout the country. He pointed out that though tension still 
persisted in some parts of the country, the situation was generally 
peaceful in the worst affected states of Uttar Pradesh. Gujarat and Andhra 
Pradesh. The Union Govemment had been in touch with the State 
Governments and had been providing necessary help and assistance to 
them. An effective mechanism of monitoring of the communal situation, 
both at the highest level in the State and in the Ministry of Home Affairs, 
was being worked out for keeping a very close watch on developing 
situations, he added.

Replying to the points raised by memebrs on 4 January 1991, the Prime 
Minister, Shri Chandra Shekhar stated that if religton was linked with 
politics, there would be no secularism fn the country and it would not only 
hann the minority community but also the majority community. He 
maintained that it woukj create a great danger for the unity and integrity of 
the country.

Refening to the Ramjanambhoomi-Babri Masjid controversy, the Prime 
Minister stated that he had requested both skJes to amicably settle the
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difficult problem through negotiations. He further stated that he felt sorry 
for what had happend in Ayodhya but the whole police force should not 
be condemned for any isolated incident. The Prime Minister explained that 
th6 Govemnwit was not following any appeasement policy as alleged. 
Even the Consitution provided special facilities for the minorities. To 
renfwve apprehensions being nursed by the minorities in India, the 
Govemment had recently raised their percentage in the Central Police 
forces and had also requested the State. Governments to follow suit. The 
Prime Minister informed the House that a meeting of the National 
Integration Council would be convened at an early date in consultation 
with the leaders of other parties.

Fifth SAARC Summit: Making a statement on 7 January 1991 the House 
on his visit to Maldives to participate in the Fifth SAARC (South Asian 
Association for Regional Cooperation) Summit from 21 to 23 November.
1990. the Prime Minister. Shri Chandra Shekhar informed members that 
India took a number of initiatives at the Summit and the meetings 
preceeding it. all of which were accepted and were reflected in the Male 
Declarations and the Joint Press Release. The Government of India’s 
proposal to create a fund for the identification and development of regional 
projects, to be financed by national development banks of the m'ember- 
countries, was also accepted he told the House that India would also host 
the Second Ministerial Meeting on International Economic Issues to review 
the outcome of the Uruguay Round of trade negotiations and to coordinate 
the positions of the member-countries at the forthcoming UN Conferencne 
on Environment and Development. It was agreed that the same Ministerial 
meeting would also prepare a strategy for mobilising regional resources 
which wouM encourage and strengthen individual and collective self
reliance in the region, added.

According to the Prime Minister, a major decision taken at the Summit 
was to establishe three additional regional centres, namely, the Centre for 
Human Resource Development in Pakistan, the SAARC Documentation 
Centre in India and the SAARC Tuberculosis Centre in Nepal. Informing 
the House about several other significant achievements at the SAARC 
Summit, the Prime Minister said that SAARC countries agreed to increase 
tourism in the region, deckled to facilitate greater contacts among 
newspaper federations, declared the 1990’s as the Decade of the Girt 
Child and launched a SAARC Travel document to enable visa-free travel 
for some categories of people. Foreign Ministers of SAARC countries 
signed an important Regional Convention on Narcotic Drugs and 

Psychotropic substances.
Reffering to his bilateral talks with President Gayoom of lyialdives and 
Prime Minister Nawaz Sharif of Pakistan, tne Prinw Minister stated that 
these meetings were cordial and that Shri Nawaz Sharif showed a positive 
approach. India and Pakistan agreed that all differences between them 
should be resolved peacefully and through dialogue aruJ that the process
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of reconvening discussions on various pending issues should be resumed. 

The Foreign Secretaries of India and Pakistan also nfiet and made 
progress towards reaching agreement on several confidence-building 
measures to reduce tension in bilateral relations. They had also 
determined the time-table for the resumption of discussions on issues 
such as the denfwrcation of the land boundary at Sir Greek, the Tulbul 
Navigation Project and the meetings of the Sub-Commissions. Concluding 
his statement, Shri Chandra Shekhar reiterated India's commitment to 
South Asian Cooperatton under SAARC. Such cooperation had become all 
the more necessary in the context of the present trends towards economic 
integratton of the world, he added.

Price situation in the country: On 10 January 1991, initiating a short 
duratkm disucsston on the price situatton in the country, Shri Murlklhar 
Chandrakant Bhandare said that it was really distressing to note that for 
the first time in history, after crops had come in, the prices, far from 
declining, were rising. That was despite the record yield of foodgralns in 
the country. Even the price of sugar had shot up considerat>ly. Similariy, 
the price of refined oil, DaMa ghee, mustard oil and other essential 
commodities had risen sharply, he added.

On 10 January 1991, replying to the points raised by members, the 
Minister of Food and Civil Supplies, Shri Rao Birendra Singh, refen*ed to 
several measures taken by the Government to an̂st the price rise, he 
stated that where there was any complaint about hoarding, stem actton 
was> taken under the Essential Commodities Act. Efforts were being made 
to tHing down the prices of cement, vanaspati and other essential 
commodities. Suggestions had been made to the States that strict vigilance 
shouW be exerciŝ on ration depot-hoiders. They should draw their 
supplies by the 10th of every nwnth. There should also be vigilance 
committees, appointed out of the ration card-holders at the village level 
and in mohallas.

Replying to the discussk>n* on the same day, the Deputy Minister in the 
Ministry of Finance and Deputy Minister in the Ministry of External Affairs, 
Shri Digvijay Singh said that the economk: situatkm couM not be improved 
within a short time with IMF loan. India would not take the k>an on the 
tenns and corKlitk>ns which wouM affect the dignity of the country and 
amount to compromising on bask; principles. He stated that the 
Government was firmly trying to curb its expenditure so that austerity did 
not remain a stogan only tnit became a strategy also. The Government
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was also trying to improve the supply of edible oil on priority basis. So far 
as the other essential commodities were concerned, Government was 
making very sincere efforts to make them available to common people and 
it was giving top priority to that matter, he concluded.

B. LEpiSLATIVE BUSINESS
The Cantonments (Amendment) Bill. 1990': Moving the motion for 

consideration of the Bill on 7 January 1991, the Minister of State in the 
Ministry of Defence, Shri Lalit Vijay Singh said that the Bill sought to 
amend Section 27 of the Act to bring down the voting age from 21 years 
to 18 years for election of members of the Cantonment Boards, which was 
in consonance with the amendment to the Constitution of India.

The motion for consideration of the Bill and the clauses etc., were 
adopted and the Bill, as amended, was passed on the same day.

The Public Liability Insurance Bill, 1991": Moving the motion for 
consideration of the Bill on 9 Janaury 1991, the Minister of State 
(Independent Charge) of the Ministry of Environment and Forests, Shrimati 
Maneka Gandhi, sakj that the Bill sought to fulfil a long-felt demand for 
some mechanism to give immediate relief to victims of accidents in 
hazardous industries or operations. Workers who were victims of such 
accidents in hazardous industries were protected by the Workmen s 
Compensation Act, 1923 and by the Employees State Insurance Act of 
1948, but the members of the public were not assured of any relief except 
through long legal procedures. Hence the Government had proposed a 
scheme whereby every industry or operation which handled hazardous 
substances .would compulsorily take an insurance policy covering their 
liability to provide immediate relief on a specified scale to any person who 
suffered an injury or damage to property, and in the event of death to the 
legal heirs of the deceased persons. The Minister further informed the 
House an exercise of that nature was being undertaken for the first time in 
the world.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day.

Tfle Taxation Laws (Amendment) Bill. 1991'": Moving the motion for

consideration of the Bijl on’ 11 January 1991, the Deputy Minister in the 
Ministry of Finance and Deputy. Minister in the Ministry of External 
Affairs, Shri Digvijay Singh said that as a result of the Gulf crisis, the 
Government had decided to mobilise additional resources through 
increase in the surcharge on income-tax payable by domestic companies. 
The Finance (Second Amendment) Ordinance, 1990 was promulgated by 
the President on 15 October 1990. Under that ordinance, the surcharge
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payble by a domestic company during the financial year 1990*91 on 
income exceeding Rs. 75,000 was increased from 8 per cent to 15 per 
cent. The Ordinance provided that the enhanced rate of surcharge would 
apply while collecting tax at source from a domestic company engaged in 
the business of trading in alcoholic liquor for human consumption. One of 
the objectives of the Bill was to replace the provisions of the Finance 
(Second Amendment) Ordinance, 1990. As part of the strategy to meet 
the economic crisis, the Bill sought to enhance the rate of surcharge on 
personal incbme-tax from the existing rate of 8 per cent to 12 per cent. 
Additional surcharge would be levied while deducting tax at source from 
incomes. .

The Motion for consideration of the Bill and clauses, etc. were adopted 
and the Bill was returned to the Lok Sbha on the same day.

r/)e Salary and Allowances of Leaders of Opposition in Parliament 
(Amendment) Bill. 1991': Moving the motion for consideration of the Bill on
11, January 1991, the Minister of Petroleum and Chemicals and 
Pariiamentary Affairs, Shri Satya Prakash Malaviya said that the Bill 
proposed to enhance the amount of conveyance allowance admissible to 
the Leaders of Opposition from rupees three hundrea per mensem to 
rupees three thousand per mensem. It was also proposed to provide them 
with the facility of motor car driver and motor car advance. However, they 
would not be entitled to conveyance allowance if they were provided with 
staff car and driver.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day.

The Chief Election Commissioner ana other Election Commissioners 
(Conditions of Sen/he) Bill, 1991": Moving the motion for consideration of 
the Bill on 11 January 1991, the Minister of Commerce with Addittonal 
Charge of the Ministry of Law and Justice, Dr. Subramaniam Swamy said 
that the Committee on Electoral Reforms, appointed by the previous 
Government had submitted its report in April 1990. 'M6st of the 
recommendations made by the Committee were aĉpted by tt)e then 
Qovemment and four Bills to give effect to the recommendations of the 
Committee were introduced in both Houses of Pariiament. The Chief 
Election Commissioner and other Election Commissioners (Conditions of 
Service) Bill, 1991, was one such Bill which was before the House.

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day.

232 The Journal of Parliamentary Information

BW, M p«K80d by Lxik Sabha, was laid on ttw Tabto on 11 January 1991. 
Tlw BW, as pMMd ,by Lok Sabha, was laid on ttw Tabla on 9 Januaiy 1981.



C. THE QUESTION HOUR

During the Session. 3340 notices of Questions (2,996 Starred and 344 
Unstarred) were received. Out of these. 179 Starred Questions and 1586 
Unstanwl Questtons were admitted. Eight Short Notice questions were 
received but none was admitted. After the lists of Questions were printed, 
three Starred and 29 Unstan-ed Questions were transfenwJ from one 
Ministry to another.  ,

Daily Average of Questions: Each of the lists of Starred Questions 
contained 19 to 20 Questions. Oi*t an average, three Questions were orally 
answered per sitting on the floor of the House. The maximum numlwr of 
Questions orally answered were seven on 3 January 1991 and the 
minimum number of Questions orally answered were two on 28 December
1990.

The minimum number of Questions admitted in lists of Unstarred 
Questions were 116 on 17 December 1990 and their maximum number 
was 250 on 8 January 1991. Their average came to 176.3.

HalfanHour Discussions: Only one notice of Half-an-Hour Discussion 
was received but that was not admitted.

Statement correcting answers to Questions: In all, three statements 
conecting answers to Questions replied in the House were made by the 
Ministers concerned.

D. OBITUARY REFERENCES

During the Session, references were made to the passing away of 
Sarvashri Kamlapati Tripathi, Sasanka Sekhar Sanyal, S Ranganathan, G 
Vardaraj, Jagannath Prasad Agrawal, A.C. Gilbert, Surendra Mohanty, 
Moulana Abdul Latif, all former members, and Shri Basudeb Mohapatra, 
sitting member. Members stood in silence for a short while as a marit of 
respect to the deceased.

RAJYA SABHA

undred and ifty-Seventh Session*

The Rajya S£U>ha met for its Hundred and Fifty-Seventh Session on 21 
Febmary 1991 and adjourned sine die on 13 March 1991. A brief resume 
of some of the important discussions held and other business transacted 
during the Session is given below.

A. DISCUSSIONS
Discussions on Gulf situation: Initiating the discussion on the Gulf situation 
on 22 February 1991, Shri M.S. Gumpadaswamy said that, the Gulf crisis 
Was ah extraordinarily important issue whkih concemed not only India but
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also the whole world. The member criticised the Government for not taking 
any positive or effective initiative to help rbsolve the Gulf crisis and urge 
the Government to evolve an effective Middle-East policy whereby not 
only the interests of various countries in the region were taken care of, but 
the Palestine question was also solved. He also expressed the hope that 
the proposal of Soviet President Mr. Gorbachev would be accepted and 
endorsed by all the countries of the world and also by the United Nations.

The member put forth his demands covering a contingency plan of 
action to be undertaken by the NAM, creation of a separate cell in the 
External Affairs Ministry for West Asia and fonnulation of a cogent, rational 
and progressive policy for West Asia. While concluding, he said that India 
condemned the aggression of Saddam Hussain on Kuwait as well as the 
aggression on the Palestinian  territory.

Replying to the debate* on 25 February 1991, Prinrte Minister, Shri
Chandra Shekhar said that in spite of all handicaps, India had been
pursuing every possible way  to establish peace in the Gulf region.
Government of India was being represented in Teheran by its Minister, 
Shri Oigvijay Singh. But any honourable member, who could contribute 
something, would always be welcome.

As regards the controversy surrounding the refuelling facility extended to 
US planes in India, Shri Chandra Shekhar stated that the decision to altow 
refuelling of American planes that of the Govemmt of India anicl as the 
Prime Minister, he todk the full responsibility for that decision. He statted 
that refuelling was a normal practice all over the world. It was for the first 
time that the Govemment of India got a categorical assurance from the 
US Govemment to the effect that the American planes would not carry 
any lethal weapons or any war material, and would be used for 
humanitarian purposes only. The Prime Minister added that if; however, 
the country so felt. Government of India could ask the US not to refuel 
heir planes in India.

The Prime Minister asserted that before the war broke out, he wrote 
etters to US President Bush, Soviet President Gorbachev and also to the 
President of Yugoslavia, who was the Chairman of the NAM. But 
everybody was helpless. And that helplessness was shared by India also 
because some people were very stubborn. Still, when the war was going 
on, the Govemment was taking all possible initiatives in order to see that 
there was cessation of war, he added.
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Clarifying India’s stand further, the Prime Minister said that India had 
good relations with'the Arab countries. But that did not mean that it should 
support the subjugation of Kuwait. While concluding, he asserted that 
India had nevw deviated and would never deviate from the principles of 
non-alignment, and that it would always stand for the integrity and dignity 
of the smaller nations. That was the crux of India’s foreign policy, he 
added.

Reference to alleged surveillance at the House of Congress (I) President 
Stin Rajiv Gandhi: On 4 March 1991, Shri P. Shiv Shanker informed the 
House that a constant surveillance was being maintained at the House of 
the Congress (I) President Shri Rajiv Gandhi at 10. Janpath in New Delhi. 
That type of surveillance, he said, was contrary to all norms of democratic 
functioning.

On 5 March 1991, Prime Minister Shri Chandra Shekhar stated that two 
persons were found in the vicinity of the residence of Shri Rajiv Gandhi. 
Those two persons were picked up by the Delhi Police. They showed their 
identity cards which indicated that they were Intelligence personnel for the 
Haryana Police. He further stated that the Delhi Police was investigating 
the matter and that other Intelligence agencies of the Polk» were also 
looking into it. He categorically asserted that the Union Government had 
no hand or had no knowledge in regard to that surveillance. A serious 
view had been taken by the Union Govemment in the matter. He said that 
if the member so liked, a Committee of both the Houses could be formed 
to go into the matter because Govemment inquiries take their own time. At 
ttie end of his statement, the Prime Minister assure members that the 
Government would support any steps taken by the House to check such 
surveillance and phone-tapping.

Resignation of the Government: Informing the House about the 
resignation of the Govemment on 6 March 1991, the Minister of Finance 
and the Leader of the House. Shri Yashwant Sinha said that in keeping 
with the high traditions of democracy, the Prime Minister had announced 
in Lok Sabha that he was calling on the Rashtrapatiji to tender the 
resignation of his Govemment. In the light of that, the Lok Sabha had 
been adjourned till the next day. He requested that the sitting of the Rajya 
Sabha might also be adjoum̂ until the President had taken a view on 
that matter.

B. LEGISLATIVE BUSINESS

The Appropriation (VoteonAccount) Bill. 1991': On 11 March 1991, the 
Deputy Minister in the Ministry of Finance and Deputy Minister in the 
Ministry of External Affairs. Shri Digvljay Singh moved:

That the Bill to provide for the withdrawal of certain sums from and

‘The Bill, as passed by Lok Sabha, was laid on the Table of the House on 11 March 1991.
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out of the Consolidated Fund of India for the services of the financial 
year 1991-92, as passed by the Lok Sabha, be taken Into 
conskJeration.

The motion for consideratk>n of the Bill and the c|auses, etc. were 
adopted and the Bill was returned to Lok Sabha on the same day.

The Constitution (SeventyFifth Amendment) Bill, 199f: On 12 March 
1991, the Minister of State in the Ministry of Home Affairs, Shri Subodh 
Kant Sahay moved:

That the Bill further to amend the Constitution of India, as passed by 
the Lok Sabha, be taken into consideration."

The motion for consideraion of the Bill, and the clauses, etc. were 
adopted by a majority of the total membership of the House and by a 
majority of not less than two-thirds of the members present and voting and 
the Bill was passed on the same day.

The Salary, Allov/ances and Pension of Members of Parliament 
(Amendment) Bill, 1991:“‘ On 13 March 1991, the Minister of 
Parliamentary Affairs, Shri Satya Prakash Malaviya moved:

That the Bill further to amend the Salary, Allowances and Pension of 
members of Parliament Act, 1954 as passed by Lok Sabha, be taken 
into consideration.

The motkjn for consideration of the Bill and clauses, etc. were adopted 
and the Bill was passed on the same day.

C. QUESTION HOUR

During the Session, 5,086 notices of Questions (4,570 Starred and 516 
Unstarred) were received. Out of these, 199 Starred Questions and 1,278 
Unstarred Questtons were admitted. One Short Notice Question was 
received but it was not admitted. After the lists of Questions were printed. 
One Starred Question and 23 Unstarred Questions were transferred from 
one Ministry to another.

Daily Average of Questions: Each of the lists of Starred Questions 
contained 19 to 20 question. On an average, four questions were orally 
answered per sitting on the floor of the House. The maximum number of 
questions orally answered were six on 4 March 1991 and the minimum 
number of questtons orally answered were three on 26 February 1991.
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The minimum number of Questions admitted in Unstarred Questions 
lists was 74 on 28 February 1991 and their maximum number was 192 on 
8 March 1991. Their average came to 128.

HalfanHour Discussions: Only one Notice of Half-an-Hour Discussion 
was received and admitted but it was not fliscussed.

Statement correcting answers to Questions: Only one statement 
correcting answer to Questions replied in the House was made by the 
Minister concerned.

D. OBITUARY REFERENCES

During the Session, references were made to the passing away of 
Sarvashri A. Abdul Razak, Sye<̂ Shahedullah, Prithwi Nath. P.N. Kathju. 
U.N. Mahidaj,Dr. Raghubir Singh and Shrimati Purabi Mukhopadhyay. all 
fomner members. Members stood in silence for a shdrf while as % mark of 
respect to the deceased.

STATE LEGISLATURES

ujarat Legislative Assembly'

The Tenth (Budget) Session of the Eighth Gujarat Legislative Assembly 
commenced on 11 February 1991 and ended on 27 March 1991.

Governor's Address: The Governor of Gujarat, Dr. Sarup Singh, 
addressed the House on the opening day on 11 February.

Election of Speaker: Consequent upon the resignatton of Shri Shashi- 
kant Lakhani from the office of Speaker with effect from 12 November
1990, Deputy Speaker Shri Manubhai Parmar assumed office of the 
Speaker till the election of a new incumbent.

On 11 February, Shri Himmatlal MulanI of Janata Dal was elected 
unopposed as the Speaker.

Financial Business: Finance Minister Shri Chhabildas Metha presented 
the Budget for the year 1991*92 on 20 February. There was general 
discusskxi on the Budget for 3 days. Out of 98 Demands for Grants, 51 
were discussed In the House and the remaining were guilfotined on 25 
March. The Appropriation Bill, 1991 was introduced, considered and 
passed by the House on 27 March.

The statement of Supplementary expenditiiire for the year 1990*91 was 
presented on 13 February and discussed for 2 days. Out of 88 Demands 
for Grants, 24 were discussed in the House arHj. the remaining were 
guittotined on 22 February. The Supplementary Appropriation. 1991 was 
passed by the House on 26 February.
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imachal Pradesh Legislative Assembly*

The Seventh Himachal Pradesh Vidhan Sabha commenced its Fourth 
Session on 14 February 1991 and was adjourned sine die on 20 March
1991. The Housei was prorogued on the same day.

Governor's Address: The Governor of Himachal Pradesh addressed the 
House under article 176 of the Constitution on the opening day on 14 
Fet)ruary.

Finaricial Business: On 22 February Chief Minister Shri Shanta Kumar, 
who also holds the Finance portfolio, presented the final batch of 
Supplementary Budget for the financial year 1990-91 and the general 
discussion thereon* was held on 25 and 26 February. The necessary 
Appropriation Bill was introduced, considered and passed by the House on
27 February. The Excess Demands over-Grants for the financial year 
1987-88 were presented on 27 February and the necessary Appropriation 
Bill was considered and passed on 4 March. On 6 March 1991, the Chief 
Minister presented the Budget Estimates for the financial year 1991-92, 
which was discussed and passed by the House on 19 March.

Obituary References: On 18 February 1991 and 8 March 1991, the 
House paid homage to two former members of the Assembly late Shri 
Ohinoo Ram 8ukI Mehar Singh Thakur respectively.

Madhya Pradesh Legislative Assembly”

The Ninth Madhya Pradesh Vidhan Sabha commenced its Fourth 
Session on 11 March 1991 and was adjourned sine die on 27 March
1991. There were 13 sittings in all.

Governor’s Address: The Governor of Madhya Pradesh, Kunwar 
Mehmood Ali Khan, addressed the House on the opening day. The Motion 
of Thanks on the Governor’s address was moved by Shri Chandra 
Shekhar Sahu which came up for discussion on 18 March and was 
adopted by the House on 22 March.

Financial Business: On 18 March, the second supplementary Bill for the 
year 1990-91 was introduced and was passed by the House. The Vote on 
Account for four months of the year 1991-92 was presented on 19 March 
was adopted by the House on 21 March, along wjth its Appropriation
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Motion of Noconfindence: A motion of No-confidence in the council of 
Ministers, given notice of by Shri Shyama Charan Shukla, leader of 
opposition on 25 March, was discussed on 26 and 27 March. The motion 
was later rejected by a voice vote.

Obituary References: On 12 March, rich tributes were paid to Sarvashri
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Bhaiyalal Sirolia, Mahadev Joshi, Kadorelal Chaudhary, Valtabdas, 
Mahajan. Sharif Master, all former MLAs, and Dr. Raghuveer Sir»gh. 
former Member of Parliament. On 15 March, tril)ule was also paid to 
Pandit Ayodhya Prasad Sham̂a, a former member of the Assembly.

rissa egisla ive ssembly*

The Orissa L̂isiative Assembly commenced its Fourth Session on 19 
Febmary 1991 and adjounied sine die on 30 March.

Financial Business: The second Supplementaiy Demands for 1990*91 
and Annual Budget for 1991-92 were presented by the Minister of Finance 
in the House. The second Supplementary Demand for 1990-91 was put to 
guillotine and voted. The supplementary Demand for 1990-91 for the 
Revenue Department was voted after being discusŝ for two days. The 
House also passed two Appropriation Bills, one on Second Supplementary 
Budget for the year 1991-82 and the other on Annual Budget for the same 
year.

i im legisla ive ssembly**

The Fourth legislative Assembly of SIkKim commenced its Budget 
Session on 4 March 1991 and w£is adjourned sine die on 8 March 1991.

Governor's Addrê: The Governor of Sil(kim, Shri R.H. Tahiliani, 
addressed the House on the opening day. The Motion of Thanks to the 
Qovemor̂ address wae moved by the Leader of the House and Chief 
Minister, Shri N.B. Btandari. The Mdtton was discussed and unanimouaiy 
adopted by the House.

Financial Businesŝ The statement of Soppiemeniaiy Demands for 
Grants for the year 1̂0-91 was presented by the Chief Minister who also 
hoMs the Finance portfolio on 4 March. The demands were discussed and 
unanimously passed by the House on 5 March. The relevant Appropriation 
Bill was also passed by the House on 5 March.

T . Lbqbwtive Assembly***

The Ninth Session of Sbdh Tfipum Legisiative Assemtdy oommenoMl on
28 January 1991 and was acQoumed sine die on 16 Pabniary 1991.

Governor's Address: The Governor of Tripura inaugurated •» Session 
with an address to the Howe oiiiB January. The Motton of Thanks to the 
Govenwr's address was moved on the same day by the GovemmeM 
Chief Whip. Discussion on the Motion of Thanks commenced on the nert 
day and concluded on 31 January.  ^

Financial Business: On 4 February, the Chief Minister placed the Annutf 
Budget for the year 1991-92 and Supplementary Budget for the year
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199091 before Ihe House. The genecal discussion on the Denwnds for 
Supplementary Grants continued for three days and were duly passed. 
Vm m maHaQM the Suptemsntafy Grants was passed on
13 fWroaiy; laenwal dtCaalCw Cn dtCaalCw Cn the man man Budget for 1991*92 took 
plaos for two pKifS and and demand-wise dtaeussion for ttiree days. All 
Demands for Grants wens duly duly passed bf flie House. The Appropriation 
Bill relaikig to the Main Bud̂ was also pasaad pasaad on 18 Fetlmary.
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of NoConfiderKe: A Motion of NôConOndance in the Council of 
given notice of tiy Shri Nripen Chakravarty, i.eader of 

Opposition, on 31 January was discussed in the Houee on 8 February and 
was rejected by a voice vote.

Ot)ituary References: On- 28 January, the House made obituary 
references to the passing away of Sarvashri PrafuUa Chandra Sen, fornier 
Chief Minister of West Bengal, Kamaiî Tilpaihi, former Union Minister 
and former Chief Minister̂ URar Pradesh, Maulana Abdul Liitif, former 
Minister of Tripura, SaH||asachi MukKerlee, Chief Justice of the Supreme 
Court and Shyamal Scte, fonner memt>er of the Tripura Assembly.

ar raoesh egisla ive ssembly*

Tlw Budget Sesston of the Uttar Pradesh Ijegislatlve Assembly was 
field in two pftases. The first pfiase commenced on 21 January 1991 and 
was aîoumed sine die on January 25 1991. The second phase of the 
Oession ooirvnenced on 20 February t991 and concluded on 12 March 
1991 after passing the annual Budget

GomnoTu Addms: the QoMmor of tMar Pradesh addressed the 
membeia  two Hdtasee assembled together on the opening day.

Basirmss: On 21 February the first Supplementary Grants for 
the year 19IM1 were presented in the House and on the next day, the 
•upplemeiHarjf Grants and the Appropriation Bill relating thereto were 
passed by ttie House.

On 22 Pebniary, the Chief Minister Shii Muiayam̂̂ Singh Yadav, who 
also hokls the Finance portiolfo. prenented «w.̂taMjal Budget for 1991-92. 
Thereafter, Vote-ort'Aocount for the first five monttw of tfie Financial yiar 
199192 was adopted and the relevant Apptoprilioo BiH fvas paraed. 
General discussion on the Budgetary grants took friaoaon 12 March 1991 
and the necessary Appropriation Bill was pasaad on the same day itself 
after v(̂ng on relevant demands and the Houaa was a(4oumed sinedie 
thereafter.

‘Materiai oonMbuiad by fwUttar PnOtah UQWtliw AanmMy eaoralariat.



Obituary References: On 24 January, the House made obituafy 
references to the passing away of 12 fomier memtwrs of the Assemt)iy, 
including Mrs. Vijaylakshmi Pandit. Memt)ers also paid trItMJtes to the 
memory of Dr. Ram Kumar Verma and Shri Srinarain Chatur̂; two 
noted Hindi literateures. On 20 Febmary, the House paid homage to ttiree 
sitting members, viz. Shri Bhopal Singh, Sri Babu Singh and Shri Dashrath 
Singh and four fonner members of the Assembly.
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BOOt REVIE

R.S. Ramachandran (Ed.) WATCHING OVER A WATCH DOG. 
(A Critique of the Working of C.A.G.) (New Delhi: Ashish Publishing 
House). 1991. (Pages 188) Price: Rs. 150/-.

This is a very timely publication. When the mernories of the controversy 
over Comptroller and Auditor General’s (CAG) role in disclosing violation 
of financial norms and accounting in̂gularities pertaining to Bofors and 
counter trade are still in the air, it is hoped this t)00k will generate 
discussion amongst the discerning public. The discerning public will no 
doubt stand by the C.A.G. and uphold Ms constitutional right to bring to 
bool( financial lewises on the part of Administration.

The former C & A.G., Shri T. N. Chaturvedi, is forthright in explaining in 
Chapter I, the misgivings about the fear of victimisation of officials 
associated with audit reports critical of the administrative machinery. Shri. 
Chaturvedi says; '... one does have some professional hazard every 
where, I do not think that the morale of my people is down on this count. 
So why harbour misgivings?' No doubt audit officers discharge their duty 
wittKHit any fear or favour, but their one year's labour can go waste, if the 
parliamentary Committee on Public Accounts (PAC) does not pursue audit 
reports and summon the head of the department concerned to explain the 
financial or accounting lapses brought out by Audit in its reports. Shri. 
Santosh Mohan Dev, former Chairman PAC, in his 'Foreword', says: 
‘When the information is made available by the CAG, it may not be very 
easy for the departments to get away with the points and prevent the 
Cotrfminee from reaching the truth'. Similarly, Sir Edward Bridges 
(Memtier. of the British House of commons) had once sakl: 'The 
ComFftroller and Auditor-General puts up a lot of game for the Committee 
(PAC) to have a shot at’.

When in 1962, certain conflicting views were expressed in the Lok 
Sabha over the scope and extent pf administrative audit conducted t>y the
C.A.G., the PAC with a view to clearir̂ those doubts examined the entire 
matter with reference to the constituttonal and legal provisions and 
practtees obtaining in U.K. and the United States of America and opined: 
*.... it is the duty of Audit to see that administrative actkm is rK>t only in 
confonnity of financial rules and procedure but it is also proper and does 
not result in any extravzigance, kiss or infructuous expenditure'. GAG is no 
doubt a creation of the Constitutkxi and his duties and ftjnctkHis are iakl 
down in the parliamentary enactments, but the PAC has played a 
substantial role in extending his luncfons from an ordinary auditor to a 
performance and achievement auditor. His assistance, in turn to the
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Committee too has been remarkable. To quote Shri. Santosh Mohan Dev 
again: 'The efficieht functioning of the Public AsskWmr Committee 
depends largely on the assistance given to it by the Comptroller and 
Auditor Gener̂̂|:, In the sixties, when Shri R. R. Morarka was the 
Chairman of the PAC, though he belonged to the ruling party as at that 
time the convention of having PAC Chairman from the Opposition had not 
been adopted by the Parliament, the bureaucrats were terribly afraid to 
appear before the PAC. One senior officer in a private conversation 
admitted that they (bureaucrats) had many 'sleepless nights’ before 
coming to the Committee meetings. It was also rumoured at that time that 
some senior Secretaries of government had complained to the Prime 
Minister against Shri Morarica's way of questioning and his leaning heavily 
on the CAG and his office. The CAG is the trusted ‘friend and phik>sopher‘ 
of the Committee: he sits by the side of the PAC Chairman and is seen 
briefing him frequently at Committee meetings. The audit report (Defence 
Services, 1965-66) contained an innocent para about air dropping of 
supplies in NEFA, but It became a hot issue of discussion in Pariiament 
when the PAC report (55th-Third Lok Sabha) was presented. Against all 
rules and pariiamentary conventions, the Speaker had to alk>w discussion 
on that report on the persistent demand of the members of Lok Sabha. It 
is not intended to decry the role of CAG, rather to emphasise that with his 
assistance the Committee can really reach the depth of any irregularity, 
financial or administrative. No one can forget the crucial role played by the 
CAG in the eariy years after independence, in helping to lay sound and 
essential financial and fiscal principles and in evolving machinery to 
oversee government’s financial management and expending activities.

The Editor, Shri Ramachandran, in Chapter 4 ‘Audit, Publte and the 
Press’, complains about the ‘provocative capttons in newspapers’, which, 
according to him, put the CAG officials in an ‘embarrassing situation for no 
faults of theirs’. Shri Ramachandran perhaps forgets that the Audit has no 
power other than reporting to the Parliament. It canrwt insist on 
departments accepting or complying with its views; the Audtt has neither 
teeth to bite nor lungs to shout. The Press no doubt ‘sensationalises’ the 
contents of audit reports, but it also informs the public and members of 
pariiament. Otherwise, the audit reports will ‘remain on the shelf and 
gather dust’.

In Chapter 7 Audit of Pub«c Enterprises’, Shri B.P. Mathur rightly points 
out: ‘It is, however, noticed that there are attempts by the executive to 
evade pariiamentary control’. Shri Mathur is perhaps not aware of tfw 
difficuities and long persuattons, even to make the Committee on Public 
Undertakings (COPU) agree to seek CAG’s aselstance wWle examining 
public enterprises on the t)asis of audit paras. COPU was constituted in 
1964 and from 1967 onwards the CAG was ■ssodst̂ with It for helping 
in examining the public undertakings for the imguiarities mentioned in the 
audit report (Commercial). While moving  nwtion for constituting the
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Committee on Public Undertaltings in 1963 in the Lok Sabha, a suggestion 
was made that the Committee might have an officer of the status of CAQ 
to assist it. Turning down the suggestion the then Minister of Industry, 
Shri. Kanungo said: ‘An economist can be brilliant. But ̂e Secretariat of 
Parliament knows the mind of Parliament much better than any body else. 
After all, this Committee is meant to serve the House’. It was also feared 
that to bring pubik: enterprises under the purview of CAG would amount to 
a ‘Grand Inquisitkm' into the nationalised industries. Shri Mathur 
concludes the Chapter counselling: ‘While there is need to enforce 
accountability for use of public funds, the institutk>n of CAG could do some 
introspection and streamline a few areas of its working. The staff which is 
deputed to do primary audit is at a relatively junior level and not fully 
equipped to meet challenges of ‘Value for Money Audit’ which high 
technology industries demand’. Shri. Mathur further adds: ‘In USA, the 
General Accounting Office recruits engineers, computer specialists and 
economists to give more professkmal touch to its reports'. The 
Comptroller-General of the United States, Mr. Elmer B. Staats, while 
addressing young auditors advised: ‘I believe that management or 
operational auditing to be successful must start modestly and expand 
sk)wly. There must be a gradual development built on experience 
gained—the auditor must walk before attempting to njn.... In examining 
into management or operatk>nal problems, the financial auditor is no 
longer on his home ground. He is in the territory of the manager who 
knows that tenltory much better than he does. Therefore, it behoves the 
auditor who is expanding his efforts beyond financial and accounting 
matters to develop his competence gradually but surely'.

In the Conclusion titled ‘Burying Bofors', Shri. Ramachandran laments 
that ‘it is ail the nriore regrett̂ie that the Chandra Shekhar Govemment 
should seek to dismiss the Bofors pay-off lightly’. Bofors had a politteal 
birth, it had engulfed the national scene before the presentation of Audit 
report. Since Audit has brought out financial impropriety and disr̂ard of 
efficiency norms, it is hoped, a reconstituted PAC will examine in-depth 
this issue and the conflicting views expressed in the last debate in the 
Parliament on the role, powers and functions of CAG and his offfce. The 
PAC will surely not alk>w the constitutk>nal ‘watch dog' over public finance 
to be weaken̂ by any person-or party however high he or it may be.

There seems to te_an unusual hurry or pressure to see the book in print 
in as much as there are, at places, repitittons whk̂ are quite obvtous.
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*The Censtitution (seventy-second) Amendment Bill. 1990. 
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3.  otal  NuiaEn o f simNa Houm 50 hours and 12
minulas

4. Numkh of OMaoNS eld 0

5. QvrnMn Blls

(i) Pwiding at tha oommanoamanl of the Session 24
(H) Introduced i9
(W) uyd on the Table as passed by Rajya Sabha i
(Iv) Returned by Rîa Sabha with wy amendment and Nil
Laid on the Table

(V) neferrad to Select Commltlee Nil
(vl) Re«srred to Joint Committee. Nil
(vN) Reported by Select Committee Nil
(vH) Refwrtod by Joint Committee Nil
(be) Diacussad 20
(X) Passed i9
(XI) Withdrawn 1
(xii) Negatived Nil
(xNi) Part-discussed Nil
(xiv) Discussion postponed Nil
(XV) Relumed by Rajya Sabha without any recommendation 17
(xvi) MoUon tor concurrertce to refer the Bill to Joint Committee adopted Nil
(xvH) Pending at the end of the Session 24

6. PnvATE M rs' Blls

(I) Pending at the commencement of the Session 138
(N) Introduced 9
(IH) Motion fbr leave to Introduce negatived Nit
(iv) Laid on the Table as passed by Rajya Sabha Nil
(v) (Mumed by Rajya Sabha wHh any amendment and Nil
laid on the Table

(vi) Reported by Select Committee Nil
(vN) Discussed 2
(vW) Passed Nil
(ix) WMhdrawn 1
(X) Nagallved i

(xi) Onuiman tor eliciling opinton Nil
Partdtocusssd Nil

(Hi) DIacusalon postponed NH
(xlv) Motton tor dfCuMlon of Bm negatived Nil
(XV) nalsffid to Select CommMee Nil
(xvl) RsmoMd from the Register of Pending ii«s Nil
(xvl) Pendkig at the end of the Session 145

STATEMENT SHOWING THE WORK TRANSACTED DURING
THE SEVENTH SESSION OF THE NINTH LOK  SABHA

2S2
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253

7.  OF OncuraoNB held um)eh Rou 193

of Ufgoni Public ImportKioo)

(1) NoIIom rwaivod

(N) AdmliM
277

(tK) CNiwiiilw Md 5

(IV) PM dtoeuMion Nil

8. Mmacn of Statmnts made undeh Ruif 197
Nil

(OMng tOmMon to manors ofUrgent Public Importance)
SWamanlf mad* by Minister

Nil
9. Motion of No Confidence in Council of Minmtcrs

(1) Nollos* raoaivod
Nil

(H) AMNad and dtocusaad
(i) Banvd Nil

Nil

Nil
10. alf-an-moun Owcussions eld

11. Statutory Resolutions

(1) Nolioos raoalvad

(ii) Admitlad
6

(iH) Moved
6

(iv) Adopted
6

6
(v) Negatived

(I) Notices lecelvad 0*

(H) Admitted
£
0

(W) Mowad
c
0

(iv) Adoplad
c

2

13. PmvATE Mbmms' Resolutions

(1) Raoalvod 5

(H) Admitted 6
(iil) Oiscusaed Nil
(iv) Adopted Nil
(V) Negalivwl Nil
(vl) Withdrawn

(v«) Part-discussed
c

1 (from 6 

Session).

(vW) Discussions pos»onsd NH

14. OoVEnNMEMT MOTIONS

(1) NoUces received 1

(U) Admmed 1
(Hi) Discussed Nil

(iv) Adopted NU

(v) Part-dlscusssd Nil

15. Private Members' Mohons

(i) NoHcee riealMsd 272
(H) Admitted 112

■neludbig on* raMMIan plmd taCan ttw oum by th« Chair.
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m
Nil
Nil
Nil
Nil
NH

w
Ov)
M

W
(vW) P«rt-diMun«i

ibc Motion Reqaromo M0Oine*TiON of STAnnonv Rule

(I) Recatvwl NH
(H) AdmMtd Nil
(Hi) MoMd Nil
(tv) DiMXMWd NM
(V) AdopM NH
(wl) NaoiMvwj NH
(vti) Withdrawn Nil
(viH) PaftHtocusMd NH

7. Number of PANjAMENTAnv CoMMimES constituteo if any
DURMQ THE SESSION NH ■

18. Total Number of Visitors' Passes Issued durmo the Session 7958

19. Total Numer of Visitors' Passes Issued on smole day,
AND DATE ON WMCH MSUB) 1092 Ofl 22.2.91

20. Number of Adjournment ktonoNs;

(I) BrougM tMtora th* Hous* ^
(H) AdmMad and diacuaaad 2
(HI) Barrad In viaw of adjoummant motion admitted on th« subject 48
(Iv) Consent «i«hheld by Speaker outside the House 55
(v) ConaafTt given by Speaker but leave not granted by the House Nil

21. Total Number of Questons Admitted

(I) Starrad 160
(H) Unstarred (inctudbtg Starred Questions converted as 1816
Unstarred Queettana)

(HI) Shoft-Notkie Quertkxw Nil

22. Working of Paruamentarv CoMMfrrEEs

81. Name of the Committee No. of Sittings No. Of Reports
No. held during presented

1 January to to the
31 March 1991 House during

the Session.

1 2 3 4

(i) Business Advisofy Committee 4 3
<« Committee on Abeenoe of Memt>ers — —

(Hi) Committee on P\Mc Undertakings 14 3
(iv) Committee on Papers laid on the Table — —

(V) Committee on Petitions 1 1
(vi) Committee on Private Members Bills and 3 3
Resolutions

(vH) Committee on the WeHars of Scheduled 8 4
Caalas and Scheduled THbee
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1  2 3 4

(¥W) CommMlM of PrMtogat 7 2

(ix) CommMM on QovwrarwiK Aaauranoia — —
(x) CommMM on Subordinata Liglil«Mon 1 2

Od) EMInMdM ConvnmM — —
(xN) Qanoral Putpoaes ConwnMM — —

(xW) oum ConwnMM — —

/a\ i I I n n 111 jTan-rîiHrfcgt A ̂ nrrMnttt̂ n{9L) AOOOtTtmOOMDOn 5HKr<X)nimlIlV0 — —

(b) Sub-CommiHM on Atmmfles — —

(c) Sub-CommWM on Funnishing — —

(xiv) PubUc Accounts CommitiM 14 5

(XV) Railway Convention Commmaa 3 2

(xvi) Rulas Commrnae — —

oint/Select Committees

(i) Joint Coimmittaa on Offioaa of Profit 2 —

(K) Joint Committaa on Salarias and AHowancas 1 —

of Mambars of ParHamant
(iii) Joint Committaa on Railways Bill, 1986 —

Subject Committees

(i) Subjart Committee on Environment and 2 _
fonats

<ii) Subfsct Committee on Agriculture — —

P) fiubiact  Commitlee  on  Science  and 3 —

Technology
23. ilMMER OF IlMCnB GRANTED L£AVE OF ABSENCE Nil

2€. PETmONS FMESBirrED S (4 in Sixth Session and
1 in Seventh Session)

2S. Number of Hsm McMBcns Sworn in with date Nil



APPENDIX II

STATEMENT SHOWING THE WORK TRANSACTED DURINQ THE
HUNDRED AND FIFTY SEVENTH SESSION OF RAJYA SABHA

1. Pinioo OF THi SnmoH 21 Ftbniary IM1 lo

13m Mmti  1M1.

2.  NuMMR op SiTTINQt H&O 12

3 T. NWMBrm  ShNg H  40 ukWh m
45 wMm.

4.  Numkr or Divwom hko 5

5. Gv  Bs

(1) PMtdhg at fw ComiMnoanMni ol ttw Sanion 21
W Mioduoad 1

(W) UM on th« Tabt* •• pnnd by Uk SiM« 10
(iv) Ftoiumad by Lok Sabtw «Mh aiy •iwndnwnl Ml
(V) Reiwrad to 8«toct CommMM by R«|ya SattM Nl
(Vi)  RetoiTKl  to JoM CofnmMM by  Sabta Nl
(vii) Rtpofted by S«l«cl CommMM N>
(«H) Mapoilad by Joint CommMM N|
W OiKMMd 19
(K) PttMd 19
<xi) WUhdrawn 1

(xU) NogMivwl Nl
(xUi) Pwt-dtooMMd Ml
(xiv) Rttumod by Rajyt Sabh* wHhoul «iy moommandailon 17

(XV) Oiscuuion pootponad M

(xvi) Ponding at ttw and o< «w Saaaion 20

6.  PmvATt M m aem  B«xt

(i) PandhJQ at tha oommanoamant ol lha Saaaion 47
(ii) imroducad 4
(IH) Laid on tha Tabla n paaaad by Lok Sabha NH
(iv) Ratumad by Lok Sabha wMh  any amandmant and mi

laid on tha Tabla
(V) Reportad by Joint CommitiM |i4ll
(Vi) Discusaad ,
(Vii) Withdrawn
(viR) Passed ^
(Ix) Nagativad lin
(X) Orculatad lor aldling opinion Ml

,(xi) Pait-diacussad 1

(xii) Oiacussion poatponad lijll

(xU) Motion tor ciroilatton of BM nagativad Nl
(xiv) Rafarrad to Saiact CommitiM 141
(XV) Upsad due to ratiramaMa)aalh of Mambar>in-charga o( tha BM NN
(xvi) Pending at tha and o( the Saaston 51

7. Ni«wen or Discussions Hao undn mile 176 
(Matters ol urgent pubNc Impodanoa).

(i) Notices received <̂13

256



00 AdmHM 4
(«) OlMuniona iwU Ml

8. Nummk Of Statmnt* mam mmn n u u 1W

(CaMno*AM«)lion to mMm o( wgwil Pubic Importanot)

by MkiMm NB

Appendices 257

9. HaT'̂ -  Dwcmwom k  H

10. STATUTomr RnoLunoNi

(I) NolioM rcoaivwl •
(R) AdmMM •
m Movwi •
(iv) MgpM •
(V) N«oativ«d Ml
(vO WHhdrmm Nl

11. GovCfMMINT RobLunoNS

(I) U  raoalvad 1
ful AdmitM 1
(iiO Movwl 1
(Iv) AdopM 1

12. PmvATi M n* Rooumow

(i) FtocdvMl 7
(II) AdmMwl 3*
(II) OiKunad Nl
(Iv) WHMmm Nl
(V) NegMvwj Nl
(Vi) AdopM HI
(Vi) Pait̂tocuvMd NH
(Vi) Discunlon postponad NH

13. ovemmcnt Motions

(i) Nonces reosivsd 1

(H) AdmHtMl 1
(H) Movsd NH
(iv) Adopted NH
(V) Part-discussed NH

14. PmvATi Mimbbis' Motions

(I) Received 132
(8) AdmHled 170*
(i) Moved NH
(Iv) Adopted NH
(V) Pwt-discussed Nl
(Vi) Negatived NH
(vH) Withdrawn NH

15. Motions RcoAMMNa Moomcatmn of StATUTotnr kuls
(I) Received NH
(H) AMtted NH
(■) Moved NH

JNscussioit coiM not bs taken up.
TNs moluded notloes cK Short Duration Discussion, which wsre admined ss No-Dey-Yet- 
Nsmed Motions (Private Members' Motions).
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(iv) Adoptad Nil

(V) NcgaUvwl Nil

(vt) Withdrawn Nil

(vii) Part-discusasd Nit

16. Number of Pawjamentabv CoMMmEES cheated, if any during

THE SESSION Nil

17. otal number of isitors’ Passes issued 1270

18. otai number of persons visited 1$51

19. Ma imum number of isitors' passes issued on any single day,

and date on which issued 169 (on 22

February 1991)

20. Ma imum number of persons visiteo on any single day

and date on which visitet 284 (on 11

March 1991)

21. otal Number of uestions Admitted

(i) Starred 199

(K) Unstarred 1278

(W) Short-Notice Ghjestions Nil

22. Discussion on the Workinq of the Ministries Nil

23. orkinq of Parliamentary Committees

Name of Committee No. of sittings No. of Reports
held during presented

the period during the

1 January to 157 Session

31  March 1991

(i) Business Advisory Committee 2 Nil

(N) Commitlee on Subordinate Legislation 6 Nil

(iii) Commmee on Petitions 8 Nil

(iv) Committee of Privileges 1 Nil

(v) Commitlee on Rules Nil Nil

(vi) Committee on Qovemment Assurances 8. NH

(vii) Commitlee on Papers Laid on the Tîbl̂ 5 NH

(viH) Joint  Committee  on  the  Acquired  Immuno 2 Ml

1989.

(ix) Joint  Committee  of  the  Houses  on  the 2 Nil

Bill. 1990.

24. Number of Mbibers granted leave of absence

25. Petitions Presented Zn«

26. Name of New Members Sworn in with Dates — m



27. OvrVMMY REFEfCNCeS

Appendices 259

S.NO. Namt Sitttng Member/ 
Ex-Member

Shn A. Abdul Razak Ex-Member
2. Shri Syed ShaheduUah -do-
3. Shri PrMhwi Nath -do-
4. Dr. Raghubir Sinh -do-
5. Shri P.N. Kathju -do-
6. Shri U.N. Mahida -do-
7. -do-
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UST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND 
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD 

1 JANUARY TO 31 MARCH 1991

APPENDIX IV

S. No. Title of the B«1 Oaie of assent 
the Prasidant

1 2 3

1. 16.1.1991

2. The Taxation Laws (Amendment) Bill, 1991 15.1.1991

3. The Appropriation BW, 1991 15.1.1991

4. The Assam Appropriation BW. 1991 15.1.1991

5. The Jammu and Kashmir Appropriation BUI, 1991  * 15.1.1991

6. The Public Liability Insurance BW, 1991 22.1.1991

7. The Salary and AHowanoes ol Leaders o( Opposition In 
Parilament (Amertdment) BW, 1991

22.1.1991

8. The Reserve Bank of India (Amendment) Biy, 1991 25.1.1991

9. The Reserve Bank ol India (Second Amendment) BW, 1991 25.1.1991

10. The JamtTMj and Kashmir Crimkwl Law (Amendment) 
(Amendino) BW, 1991

25.1.1991

11. The Chief Election Commisstoner and other Election 
Commissioners (CondHkms of Service) BW, 1991

25.1.1991

12. The ConstHutkm (Sixty-eighth Amendment) BW, 1991 12.3.1991

13. The Appropriatton (Railways) Vole on Account BUI, 1991 14.3.1991

14. The Appropriatkm (Railways) BiH, 1991 14.3.1991

15. The Appropriatkm (Railways) No. 2 BW, 1991 14.3.1991

16. The AppropriatkKi (Vote on Account) Bill, 1991 14A1991

17. The Appropriatkm (No. 2) BW, 1991 14.3.1991

18. 17m Appropriatkm (l4o. 3) BW. 1991 14.3.1991

19. The Fmanco BW, 1991 14.3.1991

20. The Punjab Appropriatkm (Vole on Account) BW, 1991 14.3.1991

21. T1«e PunM> Appropriatkm Bill, 1991 14.3.1991

22. The Asaam Appropriation (Vote on Account) BW, 1991 14.3.1991

23. The Aseam Appropriatkm (No. 2) BW, 1991 14.3.1991

24. The Jammu and Kashmir Appropriatkm (Vote on Account) 
BW, 1991

14.3.1991

25. The Jammu and Kashmir Appropriatkm (No. 2) BW, 1991 14.3.1991

26. The Tamil N  ̂Appropriatkm (Vole on Account) BW, 1991 14.3.1991

27. The Tvnil Nadu Appropriatkm BW, 1991 14.3.1991

28. The Pondk:t)eny Appropriatkm (Vole on Account) BW, 1991 14.3.1991

29. The Pondtetwrry Appropriatkm BW, 1991 14.3.1991
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STATES

ANOHflA Praoesh Legislative Assembly

1. The Andhra Pradesh Co-operative Societies (Afnendment) Bill, 1991.
2. The AiKlhra Pradesh Payment of Salaries and Pensions and Removal of 
Disqualifications (Amendment) Bill. 1991.

3. The Andhra Pradesh University Acts (Amendment) Bill, 1991.
4. The Andttra Pradesh Educational Seivice Untrained Teachers (Regulation of Services 
and FIxaiidn of Pay) pi, 1991.

5. The Antfhra Pradesh Municipal Laws (Amendment) Bill, 1991.
6. The Andhra Pradesh Abolition of the Posts of Village Assistants Bill, 1991.
7. The Andhra Pradesh Appropriation (Vote-on-Account) Bill, 1991.
8. The Apdhra Pradesif Appropriation Bill, 1991.

Arunachal Pradesh 1£qislative Assembly

1. The Amnachal Pradesh Appropriation Bill, 1991.
2. The Arunactial Pradesh Appropriation (No. 2) BiH, 1991.

ihar Legislative Assembly

1. The Bihar Appreprlalion. (Vote on Account Bill 1991).
2. The Bihar Approprialion Bill, 1991.

oa Leqislative Assembly

1. The Qoa Agricultural Tenancy (Amendment) BiH, 1991.
2. The G0t Land Use (Regulation) Bill, 1991.
3. The Qoa Prevention of Malpractioes at University, Board and other specified 
Examinalion BW, 1991.

4. The Qoa Supplementaiy Appropriation Bill, 1991.
6. The Qoa Appropriation (Vote-on-Account) Bill, 1991.
5. The Qoa Medicai Council Bill, 1991.

Qujarat  egislative  ssem ly

1. The BomlMy Motor Vehicles (Taxation of Passengers) (Quiarat Amendment) BM, 1991.
2. The Qu aiat Legislative Assembly (Speaker and Deputy Speaker) Salaries and 
Aiownnose (Amendment) Bill. 1991.

3. The Bombay Rents, Hotel and Lodging House Rates Control (Qufarat Amendment) 
BM, 1901.

4. The Bhavnagar University (Amendn«nt) Bill. 1991.
«. The Bombay Stamp (Qîarat Amendment) BW, 1991.
6. The Quiarat PrehMUon of Transfer of Immovable Property and Provision for ProlecUon 
of Tenants firom Evldlon fiwn Premises m Olslurbad Areas BiH, 1991.

7. The Indian Partnership (Qu Wat Amendment) BM, 1991.
*a. The Quiarat AdvocMes WeHtre Fund BM, 1991.
9. The Quiarat (Supplementary) AppropriaUon BM, 1991.

APPENDIX V

LIST OF BILLS PASSED BY THE LEGISLATURES OF STATES AND
UNION TERRITORIES DURING THE PERIOD

1 JANUARY TO 31 MARCH 1991
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10. Tht Bombay  OiHy (Oujwat Ammdnwnl) BM. 1901.
11. The Qujwat Tax on Uixuriaa (HoM and Lodgir« Housaa) (AnMndnwnt) BW, 1991.
12. Tha Gujanit Baiaa Tax (Amandmani) Bi. 1991.
13. Tha Bombay Motor VaMdca Tax (Oujarai Amandmant) BM. 1991.
14. Tha Quiaral Apprapriation BM. 1991.

Havana la v ly

*1. Tha Haryana and Punjab AorfcuHurat Univaraniaa (Haiyana Amandmani) BH, 1991. 
*2. Tha Haryana Rural Oavatopmant (Amandmani) m. 1991.
*3. Tha Haryana Raliat of AgricultuFal Indabladnass (Amandmani) Bia, 1991.
/. Tha Faridabad Complax (Ragulalion and Davalopmant) Amandmani BiH, 1991.
5. Tha Punjab Town Improvamanl (Haryana Amandmani) BIN 1991.
*6. Tha Haryana Municipal (Amandmant) Bit. 1991.
7. Tha Haryana Public WaMa (Extanaion o( UmMalion). B«. 1991.
,6. Tha Haryana Motor Tranaport Vahldaa (Tool) BM, 1991.
, 9. Tha Haryana Appropriation (No. 1) BU, 1991.
.10. Tha Puî Villaga Comm«i Landa (RagutaUon) Haryana Amandmant BM, 1991.
,11. Tha Haryana Oanaral Salaa Tax (Amandmant) BiN, 1991.
12. Tha Haryana Shrl Mata Manta Davl Shrina BW, I99l.
|l3. Tha Haryana Appropriation (No. 2) BUI, 1991.
14. Tha Haryana Laglalativa AaaamUy (Alowancaa and Panalon ol Mambara) Amandmant 
BM. 1091.

15. Tha Puî Security of Land Tanuraa (Haryana Amandmani) BW. 1991.

HaCH  PaOCH LaOMlATIVE AaSEMH.V

1. Tha Himachal Pradaah Municipal (Amandmani) BM. 1991.
2. Tha Himachal Pradaah Approprlallon BM. 1991.
3. Tha Himachal Pradaah Appropriation (No. 2) BM. 1991.
4. Tha Himachal Pradaah Entartainmanta Duty (Amandmant) BIH. 1991.
5. Tha Himachal Pradaah LagMaliva Aaaambly (Allowanoaa and Panalon) ol Mambara 
(Amandmant) BM. 1991.

5. Tha Himachal Pradaah Urban Immcvabla Ptopaity Tax (Rapaaling) BM. 1991.
7. Tha Himachal Pradaah Paaaangara and Qooda Taxation (Amandmant) BW. 1991.
8. Tha Himachal Pradaah Qanaral Salaa Tax (Amandmant) BW. 1991.
9. Tha Himachal Pradaah UnlvarMy (Amandmant) BW. 1991.
10. Tha Himachal Pradaah Appropriation (No. 3) BW. 1991.
11. Tha bKfan Fbraal (HImaohal Pradaah Saoond Amandmani) BM. 1991.
12. Tha Indtan Stamp (Hmaehal Pradaah Amandmant) BW, 1991.
13. Tha Himachal Pradaah Pmhayali  (Amandmant) 8W, 1991.
14. Tlia HknaoM Pradaah Tax on Luxuriaa (In Hotala and LodgInQ Hpiwaa) (Amandmani) 
BW, 1991.

15. Tha Hknachri Pradaah Taxatton (on oartaln Qooda eanlad by Road) BM, 1991.

a a  v AaaMLV

|l. Tha Karnataka Lagialalura (PnvanHon of OiaquaMcalion) (Amandmani) BW, 1991.
,2. Tha Karnataka Local AuthorWaa (Amandmant) BW, 1991.
3. Tha Karnataka ZWa PMiahada, Taluk Panchayat Samithla. Mandal PanchayMa and 
.  Nyaya Panchayata (Amandmant)-BW, 1991.
,4. Tha Karnataka Toiwi A A Pountnr PlannInQ (Amandmani) BW, 1991.
*5. Tha Banoatora Davatopmanl AuViorliy (Amandmani) BW, 1991.
6. Tha Karnataka T« on Prolmloni, Tradara, CaWnga and Emptoymanta (Amandmani)
.  BW, 1991.
7. Tha Karnataka Land Raatfidlon of Tranafar BW, 1991.
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*8. T>w KanwMti AorieuMiral Inoonw Tax (AimndnMnQ BM, 1901.
V Th» KamiMa 8ala* Tax (Afnandmant) BM, 1901?
*10. Tha Karnataka Motor VaNctaa Taxation (Amandcnant) Bll, 1991.
*11. Tha Karnataka Appropriation (Votron-Aooount) BM, 1991.
*12. Tha Karnataka Appropriation BM, 1991.
*13. Tha Kamalaka Entry ol Gooda Into Local Ann lor Conaumption. Uaa or Sala 
tharaln (Amandmant) BM, 1991.

*14. Tha Karnataka 8Mip (AmanAnant) BM. 1991.
*15. Tha Karnataka Land Ravanua (Amandmant) BM, 1991.
*1«. Tha Kannada UnivaraMy BM, 1991.
*17. Tha Karnataka Aoricultural Produoa (MariwtIno Ragutatlona and Cailahi  othar
Lawa (Amandmant) BM, 1991.

aaka LaanuTivi CouNoa.

1. Tha Karnataka Local Aulhorftlaa (Amandmant) BM, 1991.
Z Tha  Kwnataka LagWatura (Pravantkm ol CNaquaMteatkm) (Amandmant)  BM,
1991.

9. Tha Kamataka Appropriation (Vota-on-Aooount) BM, 1991.
4. Tha Kamataka Approprtatton BM. 1991.
5. Tha Kamataka Tax on Entry ol Qooda Into Local Araaa tor oonaumptton. Uaa 
or Sala tharaln (Amandmant) BM, 1991.

6. Tha Kamataka AgricuMural Inooma Tax (Amaratnant) BM, 1991.
7. Tha  Kamalaka  Tax  on Proiaaaton,  Tradaa,  CaMnga  and Employmanta
(Amandmant) BM, 1991.

8. Tha Kamataka Salaa Tax (Amandmant) BM, 1991.
9. Tha Kamataka Motor Vahtolea TaxaMon (Amandmant) BM, 1991.
10. Tha Kamataka Stamp (Amandmant) BM, 1991.
11. Tha Bangatora Oavalopmant Authority (Amandmant) BM, 1991.
12. Tha Kamataka Town and Country. Planiyng (Amandmant) BM, 1991.
13. Tha Kamalaka Land (Raatrictkm on Tranaiar) BM, 1991.
14. Tha  Kamat̂ Agricultural Produoa Maikathig (Ragulatton) and Cartaln  olhar
Lawa (Amandmant) BM, 1991.

18. Tha Kamataka Land Ravanua (Amandmant) BM, 1991.
18. Tha Kamataka Unlvaraity BM. 1991.

KaiMLA LaoiMATivi v

1. Tha Karala Appropriatton (No. 7) BM. 1991.
2. Tha Karala Appropriatton (Vola-on̂̂ ooount) BM. 1991.
3. Tha Kaiala Agricultural Inooma Tax BM. 1990.
4. Tha Karala RagMratton ol Touriat Trada BM, 1969.
5. Tha Karala Stamp (Amantnant) BM. l991.
6. Tha Karala WOman’a CommMon BM, 1990.

Madya PnAOtiH LaonLATivi AsscMaLv

1. Tha Madhya Pradaah Vkilyog VUhayak (No. 4 ol 1991) 1991.
2. Madhya Pradaah Qihga|al NkMnyaa (Sanahodhan) VMhayak (No. 5) 1991.
3. Madhya Pradaah Manoian|an Suk talha VIgyapan Kar (Sanahodhan Aour 
VkMmanyakaran) Sanahodhan VIdhayak (No.6) 1991.

4. ChHra Kut Qramoday Vlahwavtdhyalay VUhayak (No. 7) 1991.

AWwyng

270 The Journal oi ParHamentary Information



5. Madhya Pradesh VMyog (Lakhanudan) VIdhayak (No. 8) 1991.
6. Madhya Pradash VrW Vyapar AjMka Aour Sevayogan Kar (Nirsan) VIdhayak, (No.9) 
1991.

Maharashtra Leobutive Assembly

 ̂The Maharashtra Village Panchayats (Temporary Postporwment of certain ElecUons 
(Amerxlment) BiN, 1991.

*2. The Maharashtra Sale of Trees by Occupants betonglng to Scheduled Tribes 
(Regulation) (Amendment) Bill. 1991.

3. The Muntelpal Corporations (Amendment) BiU, 1991.
The City of Nagpur Corporation (Re-enactment of Octroi Rules lyith retrospective effect 
and VaHdating Provisions) Bill. 1991.
5. The Bombay Sales Tax (Amendment and Validation) Bill, 1991.
6. The Maharashtra State Tax on Professkjn. Trades, Callings and Emptoyments 
(Amendment and Valktatkm) Bin. 1991.

7. The Maharashtra Zilla Parishads and Panchayat Samltis and Dissolutkm of Osmanabad 
and Part)hani Zilla Parishads and Temporary Postponement of Electkxi (Amendment)

, m. 1991.
*8. The Bombay Rents, Hotel and Lodging House Rates Control (Extenston of Duratton) 
BIN, 1991.

9. The Maharashtra (Supplementary) Appropriation Bill, 1991.
10. The Maharashtra Tax Laws (Amendment) Bfll. 1991.
11. The Maharashtra Appropriation Bill, 1991.

Manipur Legislative Assembly

1. The Manipur Lk)uor P̂hibitk>n Bill. 1991.
2. The Manipur Municipalities (Sixth Amendment and Validatkm) BUI, 1991.
3. The Manipur Approprlatkm (No. 1) Bill. 1991.
4. The Manipur Appropriatk>n (Ito. 2) Bill. 1991.
5. The Manipur Professions Trades. Callings and Emptoyrrtents taxatton (Fifth Amernlment) 
Bill. 1990.

Meghalaya legislative Assembly

j. The Meghalaya Appropriatkm (Vote-on-Aocount) Bill. 1991
2. The Meghalaya AppropriatkMi (No. 1) Bill. 1991.
*3 The Indian Partnership (Amendment) BHI, 1991.
4. The Meghalaya Amusements & Betting Tax (Amendment) BUI, 1991.
5. The Meghalaya (Sales of Petroleum & Petroleum Products including Motor Spirit &
 ̂ Lubricants) Taxation (Amendment) Bill, 1991..
6. The MegfMaya Professions, Trades, Calling and Employments Taxation (Amertdment)
.  BHI, 1991.
*7. The Meghalaya Forest Authority Bill, 1991.

Mizoram Legislative Assembly

1. The Mizpram Salaries, AlkMvanoes and Penskx) of the Members of the LegMaUve 
Assembly (Amendment) BIH. 1991.

2. The Mizoram Water Tariff Bill, 1991.
3. The Lushai HIMs Oistrtot (Village Councils) BHI, 1991.
4. The Salaries and AHowances of the Leader of Opposlthxi BHI,  1991.
5. The Salaries and ANowances of the Qovemmant Chief Whip BHI, 1991.
6. The Mizoram Animal (Control  and Taxatkm) (Amendment)  Bill. 1991.
7. The Mizoram Co-operative SodetiiM BHI. 1991.

‘Awaiting Aasent.
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*8. The Mizoram Salaries and Aiiowances of MiniaJw* (Amandmant) BHI,  1991
*9. The Mizoram Saiaries and AJowafx»* of Spaalw and lha Daputy Speaker 

(Amendment) Bill, 1991 
*10. The Mizoram Salaries and AMowanoes of Leader of the OppoaWon (Ainandment) BW, 

1991.
*11. The Mizoram Salaries, Allowanoes and Pension of the Members of taglilaHw 

Assemt)ly (Amendment) Bill, 1991.
12. The Mizoram Appropriation Bill, 1991.
13. The Mizoram Appropriation (No. 3) Bill, 1991.
14. The Mizoram Appropriation (No.4) Bill, 1991.
15. The Mizoram Appropriation (No. 5) Bill, 1991.
16. The Mizoram Appropriation (No. 6) Bill, 1991.
17. The Mizoram Appropriation (No. 7) Bill, 1991.
18. The Mizoram Appropriation (No. 2) Bill, 1991.
|l9.  The Mizoram Trading (Regulation) Bill. 1991.
*20.  The Mizoram (Sales of Petroleum and Petroleum Products including Motor Spirit and

Lubricants) Taxation (Amendment) Bill, 1991.

rissa  egislative  ssem ly

1. The Orissa Qrama Panchayata (Postponement of Election) Amendntent BHI, 1991.
2. The Orissa Panchayat Samities (Postponement of Election) Amendment Bid, 1991.
3. The Artiitration (Orissa Amendmerrt) Bill, 1991.
4. The Orissa Oram Panchayats (Amendment) Bill, 1991.
5. The Orissa Panchayat SamM (Amendment) Bill, 1991.
6. The Orissa ZHIa Parishad Bill, 1991.
7. The Orissa Advocate-Welfare Fund (Amendment) Bill, 1991.
8. The Registration (Orissa Amendment) Bill, 1991.
9. The Orissa Civil Courts (Amendment) Bill, 1991.
10. The Orissa Code of Civil Procedures (Orissa Amendment) Bill, 1991.

11. The Bihar and Orissa Places of Pilgrimage (Orissa Amendment) Bill, 1991.
12. The Orissa Notified Area Councils (Extension of Temi of Office and Validation) BiH, 
1991.

13. Tne Orissa Municipal Councils (Postponement of Election) Bill, 1991.
14. The Orissa Water Supply and Sewerage Board Bill, 1991.
15. The Orissa Education (Amendment) Bill, 1991.
16. The Orissa Saw Mills and Saw Pits (Control) Bill, 1990.
17. The Orissa Co-operative Societies (Amendment) Bill, 1991.

ajasthan  egislative  ssem ly

*1. The Rajasthan Larxl Revenue (Amendment) Bill, 1991.
'2. The Rajasthan Land & Building Tax (Amendment) Bill, 1991.
]3. The Rajasttian Appropriation (No. 1) Bill. 1991.
"a. The Rajasthan Appropriation (No.2) Bill, 1991.

*5. The Rajasthan Co-operative Societies (Amendment) Bill. 1991.
*6. The Rajasthan Excise (Amendment) Bill, 1991.
J. The Rajasthan MunidpaHties (AmetKlment) BiH, 1991.
*8. The Rajasthan Sales Tax (Amendment). BiH, 1991.

‘9. The Rajasthan Legislative Assemt)ly (Officers and Members Emolutnents and Penaion) 
 ̂ (Amendment) BiH, 1991.
‘10. The RajastfMn Ministers Salaries (Amendment) BIH, 1991.
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SnooM LramiATivB A au M Lv

1. Ttw Sikkim PaneiMyat (AnModnMnt)  Bi«. INI.
2. The Sikkim Appropriation BUI, No. 2  o( 1901.
3. Tha SMdm Appropriatkxt Bll, No. 3  ol 1991.
4. The Sikkim Appropriatkm BW. No. 4 c* 1991.

amil Naou Leoim>tive Assembly

1. The Tamil Nadu Ganaral Sales Tax (Amendment) Bll, 1991.
2. The Tamil Nadu Enlertainmentt Tax (Amendment) BW, 1991.
3. The Pachaiyappa's Tnjsl and the Scheduled Rubik: Tnisis and EndoMmentt (Takino 
over o< Management) Amendment Bin, 1991.

4.  The Tamil Nadu Cultivaling Tenant* Aireers cH Rent (ReiieO Amendment Bil. 1991.
5.  The Tamil Nadu District Munk»paiities (Second Amendment and Special Provisions)
Amendment Bill, 1991.

6.  The Tamil Nadu Munk̂ipal Corporatk>n Laws (Amendment) Bin. 1991.
7.  The Tamil Nadu Munk̂l Coundis (Appointment of Special OHteers) BIN. 1991.
8.  The Tamil Nadu Pancĥats and Panchayat Union Councils (Appointment ol Special
Otlicers) Bit, 1991.

9.  The Tamil Nadu Panchayats (Amendment) Bll. 1991.
10.  The Tamil Nadu Agricultural Pn̂uce Maricets Laws (Amendment) BH, 1991.
11.  The Tamil Nadu Agricultural University (Amendment) Bil, 1991.
12. The Dr. M.Q.R. Medical University, Tamil Nadu (Amendment) BiH, 1991.
13.  The Tamil Nadu General Sales Tax (Second Amendment) BiH, 1991.
14.  The Tamil Nadu Entartoinmenis Tax (Second Amendment) Bill, 1991.
15.  The Tamtt Nadu Motor Vechictes Taxation (Amendment) BUI. 1991.
ie.  The Tama Nadu Motor Vehkiles (Special Proviskms) Repeal Bill, 1991.
17.  The Tamil Nadu Appropriatkm Bil. 1991.

Tm̂unA Lsoislative Assembly

1. The Tripura Forest (Regulation as to Removal o» Timber) Bill. 1991.
2. The Tripura Forest (Preventkm ol Spacffic Comjpt Practices) Bil.  1991.
3. The Indian Stamp (Tripura Fourth Amendment) Bll. 1991.
4. The Tripura Scheduled Castes end Scheduled Tribes (Reservatkm ol Vacancies in 
Sendees and Posts) BiH. 1991.

5. The Tripura Appropriation (No. 2) Bil. 1991.
6. The Tripura Appropriatkxi BiH, 1991.
7. The Salary, Alowances and Pensions ol Members ol the Legislative Assembly (Tripura) 
(Nmih Amendment) BiH, 1991.

8. The Salaries and AHowanoes ol Ministers (Tripura) (Eighth Amendment) Bill, 1991.

Uttah Praoesh Leoislativc Assembly

1. The Uttar Pradesh Bricks (Regulation of Supply) BW, 1990.
2. The Prevantion of Corruption (Uttar Pradesh Amendment) Bll, 1991.
3. The Land AcquisHkm (U.P. Amendment and Vaiklatkm) B«, 1991.
4. The Uttar Pradesh Industrial Dispute (Amendment) Bil, 1991.
5. The Uttar Pradesh State Legislature (Members' Emoluments and Penston) 
(Amendment) BW, 1991.

6. The Uttar Pradesh Entertainments and Belting Tax (Amendment) BH, 1991.
7. The Uttar  Pradesh Local SeH-Govacnment Laww (Amendment) BM, 1991.
8. The Uttar  Pradesh CivH Laws (Amendment) BiH, 1991.
9. The Uttar  Pradesh KrisN Utpadan Mandi (Amendment) BHI, 1991.
10. The Uttar  Pradesh Appropriatton (Supplementary 1990-91) B«, 1991.
11. The Uttar  Pradesh AppropriaUon (Votron-Account) BHI, 1991.
12. The Uttar Pradesh KrisN Utpadan Mandi Samitis (Amendment) Bl, 1991.
13. The Uttar Praderi) Homoeopathic Medteine (Amendment) BM. 1991.
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14. The Uttar Pradesh SocieUes (Amendment) BW, 1991.
15. The Uttar Pradesh Zlla Partehads (Alpakalk Vyawaslha) (Sanshodhan) VWheyak, 1991.
16. The Code of Criminal Procedure (Uttar Pradeeh Amendment) BM, 1991.
17. The Uttar Pradesh Secondary Education Services Commission and Seiection Board 
(Amendment) and Validation Bin, 1991.

18. The Uttar Pradesh Appropriation Bill. 1991.

UTTAn Praoesh  e islative  ouncil

1. The Uttar Pradesh Civil Laws (Arnendment) Bill, 1991.
2. The Land Acquisilion (Uttar'Pradesh Amendment and Validation) BMI, 1991.
3. The Uttar Pradesh IndustiiAl Disputes (Amendment) BUI, 1991.
4. The Uttar Pradesh KrishI Utpadan Ktendi Samitis (AlpakaNk Vyawaatha) (Amendment) 
BW, 1991.

5. The Prevention o( Corruption (Uttar Pradesh Amendment) BW, 1991.
6. The Uttar Pradesh Legislature (MemtMrs' Emoluments and Pension) (Amendment) BiN, 
1991.

7. The Uttar Pradesh Krishi Utpadan Mandl (Amendment) BiN, 1991.
8. The Uttar Pradesh Urban Local Self-Qovemment Laws (Amendment) Bill, 1991.
9. The Uttar Pradesh Entertainments and Betting Tax (Amendment) Bill, 1991.
10. The Uttar Pradesh Appropriation (Supplementary 1990-91) Bill. 1991.
11. The Uttar Pradesh Appropriation (Vote-on-Account) Bill 1991.
12. The Uttar Pradesh Secondary Education Services Commission and Selection Boards 
(Amendment and Validation) Bill, 1991.

13. The Uttar Pradeeh Appropriation Bill. 1991.
14. The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 1991.
15. T.ie Uttar Pradesh Zlla Parishad (AlpakaNIc Vyawastha) (Amendment) Bill. 1991.
16. The Uttar Pradesh Co-operative Societies (Amendment) Bill. 1991.
17. The Uttar Pradesh Homoeopathic Medicine (Amendment) Bill, 1991.

W   Bengal  egislative  ssem ly 

j. The North Bengal University (Amendment) Bill. 1991.
*2. The West Bengal Additional Tax and One Time Tax on Motor Vehicles (Amendment) 
,  Bill. 1991.
*3. The Vidyasagar University (Amendment) Bill. 1991.
4. The West Bengal Appropriation (Vote-on-Account) Bill. 1991.
5. The West Bengal Appropriation Bill, 1991.
"e. The West Bengal Land Refomts Trit)unal Bill. 1991.
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